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Importance
[Shri Raghunath Singh]
10th  August, 1959, resulting in 
injuries to eight persons and the 
other near Jama Masjid on the 
14th August, 1959, resulting m the 
death of one persons’'.
The Minister ef State in the Minis-

try of Home Affairs (Shri DaUr>: I 
beg to make a statement in this 
respect

The House will have heard with 
regret of the unfortunate incident that 
occurred on the night of the 10th 
August, 1959, near the Jubilee Cinema, 
Delhi The facts are that at about 
9.15 p .m ., a police patrol party consist-
ing of a Head Constable and three 
Constables heard the noise of an ex-
plosion close to the Jubilee Cinema 
The police rushed to the spot and 
found that 8 persons had been injured, 
of whom one was a Constable This 
Constable informed the party that a 
young boy about 14 or 15 years of age 
had been holding an object m his 
hands when it suddenly burst and 
caused an explosion A police flying 
squad was immediately called for and 
the injured persons including the 
young boy who had also been injured 
were taken to the Irwin Hospital for 
medical treatment The police made 
an inspection of the spot where the 
explosion had occurred and took into 
possession blood-stained earth, some 
pieces of glass and some charred rags 
The young boy informed the police 
that he had picked up a bottle from 
near a weighing machine m the 
verandah of the Jubilee Cinema at the 
roquest of three persons who were 
standing there. As soon as he did so, 
the bottle burst causing injuries on 
his hands and chest The police 
registered a case under the Explosive 
Substances Act and further inquiries 
are being made.

I  might also take this opportunity of 
mentioning another regrettable ex-
plosion which occurred on the 14th 
August, 1959. An Assistant Sub-Ins-
pector of Police who was on duty at 
the Red Fort Parade Ground heard an 
explosion a t about 8 a.m about 100 
yards west of the Elgin Road He

immediately rushed to the spot and 
discovered a man lying on the ground 
with injuries on his hand, face and 
chest. The man was unfortunately 
unable to make a  statement and died 
within a few minutes. The Assistant 
Sub-Inspector informed the Kotwali 
Police Station, and the police immedi-
ately arrived at the scene. On a search 
of the belongings of the deceased, 
some cotton and a packet containing 
some powder was recovered, TOiese 
articles are being examined. A case 
under the Explosive Substances Act 
has been registered and investi-
gations are being conducted

1215 hrs.
BUSINESS OF THE HOUSE 

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I want to 
announce a slight modification in the 
order of business 

The discussion on the Resolution to 
approve of the Proclamation of the 
President regarding the State of 
Kerala would continue upto 3-30 pm . 
on August 20, 1959 At the conclusion 
of the discussion, the House will take 
up further consideration of the Oil 
and Natural Gas Commission Bill 

The discussion on the Report of the 
National Small Industries Corporation 
(Private) L td , on a motion by Shn 
Harish Chandra Mathur, which was 
earlier fixed to take place at 3 p .m  
on Thursday. August 20, would now 
be held a t 3 p m . on Saturday, August 
22

1216 hrs.
RESOLUTION RE PROCLAMA-
TION IN RESPECT OF KERALA—

eontd
Mr. Speaker: The House will now 

tjifce up further discussion of the 
following Resolution moved by Shri 
G B. Pant on the 17th August, 1989, 
namely:—

"That this Rouse approves ft® 
Proclamation Issued by the
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President on the 31st July, 1959, 
under clause (1) at Article 35* 
of the Constitution in (relation to  
the State of Kerala’'

Shri Saswara Iyer may continue his 
speech

MM i M t u i  Iyer '(Trivandrum) 
Mr Speaker, day before yesterday I 
was submitting that if a grave situa-
tion involving internal disturbance 
had arisen in the KeTala State, as 
the Home Minister stated, then action 
under article 352 was the natural 
remedy But, Sir, it won’t wipe out 
the Kerala Ministry Therefore, that 
action was not taken

It cannot be denied that the Con* 
gress Party m Kerala has been 
actually instigating and abetting all 
the vandalism and rowdyism that has 
taken place in the name of direct 
action

Shri Tyagi (Dehra Dun) No, no

Shri Easwara Iyer: He may deny 
it But I am stating facts, cold facts 
The Vimochana Samara Simiti, of 
which Shn Mannath Padmanabhan, 
who has often been mentioned by 
Acharya Kripalani here is the leader 
is only a stooge in the hands of the 
Congress Party and the Catholic 
Church

Shri Raghunath Singh (Varanasi) 
No, no

Shri Easwara Iyer: You intervened 
there and you are intervening to pre-
vent me from speaking here I am 
saying, he is a stooge in the hands of 
the Catholic Church, I repeat by say-
ing that he is a stooge in the hand» 
of the Catholic Church and the Con-
gress Party I am not referring to the 
Praja-Socialist Party, because it is a 
very negligible quantity there

The Congress Party having instigat-
ed, abetted and conspired to wage war 
against that State—after doing all this 
vandalism and rowdyism in the name 
of direct action—-has put on a ltce 
of horrified innocence and said “We 
cannot be mere observers We have

got a responsibility; But we won’t 
put down the rebellion We will 
march in under article 396’ I believe 
it is akin to the Daniel, the judge 
releasing the thug and hanging the 
complainant’

The Home* Minister said the other 
day that Chief Minister did not ask 
for help under article 355 or article 
353, for quelling this internal dis-
turbance I would say that the Home 
Minister who had by telegram ottered 
help to the Chief Minister of the 
Kerala State to protect the vested 
interests of the British planters m 
Munnar on the assumption that they 
were in trouble is now coming for-
ward and saying ‘I did not rush in 
because you did not ask for help* 1 
did not think that the legal acumen of 
the Home Minister had deteriorated to 
this level A nodding acquaintance 
with article 355 of the ConsUtution 
will show that it is the bounden duty 
of the Union Ministry to protect the 
State from internal disturbance 
(Interruptions)

Shri Raghmuith Singh We have 
done exactly that

Mr Speaker Let him go on
Shri Easwara Iyer: That is how I 

read article 355 You may read it 
topsy-turvy A nodding acquaint-
ance with article 355 will show that 
there is that bounden duty on the part 
of the Union Ministry, namely, to 
come forward for the protection of 
the State if there is internal disturb-
ance Now, what has happened’ I 
am saying that the Chief Minister of 
Kerala had asked for the help, and 
the Home Minister is not speaking the 
truth The help asked for was not in 
the form of a mighty army to be 
marched into Kerala but help in the 
capacity of a real, honest responsible 
Minister The Home Minister and 
the Prune Minister were again and 
again asked by the Chief Minister to 
declare categorically that they con-
demn and disapprove of this direct 
action technique that was going on in 
the name of mass upserge’, that they 
would not interfere, that they would
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not be coerced by any Mfi M O il 
rowdyism for Central intervention 
(Interruption). Please do not inter
rupt. I am not yielding.

Was this not a help that was to 
be  asked lor? Why did they not say 
■'We condemn this action; we dis-
approve of it’? Because this monster, 
this frankenstein that they created 
there in Kerala they wanted to assist.

The Proclamation has now come 
■under article 356. The Proclamation 
itself says that it relies upon a report 
from the Governor

Yesterday, the Home Minister pro-
duced, i t  1  ma.y «a$ so with, respcct, 
like a rabbit out of a hat, a report 
which is admittedly prepared after 
the Proclamation and bears no date 
H e calls it a summary. Summary or 
-not, it is not worth the paper on which 
i t  is written and has to be summarily 
ignored being admittedly prepared 
after the Proclamation and not form-
ing the basis of the Proclamation 
( Interruptions) I am saying

Dr. K. B. Menon (Badagar): On a 
point of order, Sir. Is it right on the 
part of an hem. Member to question 
the bona fides of the Minister? (In-
terruptions)

Shri Bagimnath Singh: Not of the
Minister but of the Governor
' Shri Easwars Iyer: I am submit-

ting that legally and technically this 
is a report which came after the Pro-
clamation; and this is a report on 
which admittedly the Proclamation 
has not been issued I say it is legally 
worthless, factually worthless; and it 
cannot be relied upon and has to be 
simply ignored. That »  the inter-
pretation I  am putting upon it. And, 
the point of order raised by my hon 
friend has really to be ignored.

What about this repent itself? Let 
us go to the Governor's original 
repo rt Even the Home Minister has 
been very careful to say that the 
President who is an elected Presi-

dMfet under ear Canatttatton I w  to  
•et under the aid and wt*tcm of the 
tfnion Ministry m  the iwue e t the 
Proclamation under article 388. U 
tfte functions of the Governor are 
controlled by article 163, than, (he 
Governor has to act under tike aid and 
advice at his Ministers. If artiele 806 
deals with the sending of a report by 
the Governor, and if the tending of 
the report is one of the functions of 
the Governor, it cannot but be under 
tlte aid and advice of hi* Ministers. 
Such of those functions of the Gover-
nor which have to be done by the 
Governor in his discretion have to be 
expressly and specifically stated to 
be so in article 3S6 or in any other 
article

Now, it may be argued by the Law 
Minister or the Home Minister there 
that article 160 is there; they may 
take shelter or refuge under article 
100 of the Constitution. But it is 
common knowledge that the Presi-
dent’s power to make provisions can-
not be an over-riding power, over-
riding article 163 And the Presi-
dent, in making provisions, cannot 
take away the function of the Gover-
nor to act under the aid and advice 
of his Ministers In acting upon the 
Governor's report sent on his own 
individual responsibility, I accuse the 
Ministry of acting unconstitutionally, 
m violation of the provisions of the 
Constitution in having issued the Pro-
clamation

Even assuming that they have 
relied upon this report, what is the 
satisfaction which the President has 
otherwise received? He has said he 
had other satisfaction. We are kept 
m the dark about that. The summary 
itself has not given any help, unless 
it be the satisfaction which has been 
derived from R Shankar, the 
KP.CC President or the General 
Secretary or the President of the Con-
gress Party It is embarrassing for 
me here to comment on their politics.

tJnder article 865 it is the bounden 
duty of the Central Government to



n ad «: all help but they did n o t do 
■o. Th* S tm t Minister, the other 
day, waa aeyfeig that ha had to take 
action under artide'Sflt. Article S56 
aajra Oat there mutt be a situation 
involving, if I may say in common 
parlance, a breakdown a t the consti
tutional machinery. An enumeration 
of the specific instancaa of the break
down of the constitutional machinery 
was not given to us.

In fact, I was listening with rapt 
attention to what the hon. Home 
Minister had to give to us. In fact, 
I was later on bewildered by the 
rather childish arguments pu t forward 
by him. He referr ed to a sort of 
commutation of the sentence of one 
Vasu PiUai as if it is very material 
for Central intervention, a Vasu Pillai 
who had been seen sitting somewhere 
m the gallery of the Kerala Legisla-
ture. What is wrong if he sits there? 
(Interruptions). I say if somebody 
had issued a pass, is it Government’s 
responsibility, is it a ground for Cen-
tral intervention? Is it a breakdown 
of the constitutional machinery. Did 
he fall upon the head of the legisla-
ture members’ Is it a matter for 
intervention’ It is made much of

Then, he says there was a general 
communtation of sentences of death 
by the Kerala Ministry. And it so 
happened that Vasu Pillai was also 
one case. The argument that has 
been put forward by the Home Minis-
ter seems to be that the President 
had refused it and so they had no 
power We say the Governor ha.s 
concurrent powers with the Presi-
dent also to commute sentences. It 
is a question of law in dispute. The 
Home Minister says that Attorney 
General has given his opinion. Is it 
infallible? If it is a point of law in 
dispute. Why did he not refer it to 
the Supreme Court under article 143 
of the Constitution? He says, we 
pleaded with him. No; we did not 
plead with him. It is our right to 
My that; it is the right of provincial 
autonomy to come forward and say 
that we have the right to commute

respect of Kerala 
any sentence t i  dontfa irrespective of 
the fact whether the President has 
exercised hi* right or not There is 
no pleading.

There seems to be some horror 
expressed by the Central Govern-
ment that there had been a number 
of withdrawals or a number of releases 
of prisoners involved in heinous 
crimes. That is what the Home 
Minister said The Home Minister 
might have conveniently forgotten— 
his memory might be short—what 
happened in Andhra in 1954. In 195$ 
there was a wholesale release of alt 
political and non-political prisoners 
including murderers, dacoits, robbers 
and persons who had committed rape; 
the jail gates were thrown open. In 
fact, if memory is short, I will refer 
the Law Minister to the decision in 
1954 Madras 911 (AIR) wherein 
Justice Govinda Menon—later of the 
Supreme Court—had commented upon 
this by saying that such wholesale 
releases are not desirable in respect 
of even cases which have been refer-
red to the High Court for confirmation 
of sentences of death. That is what 
Justice Govinda Menon would say

Mr. Speaker: But, after that why 
was he left?

Shri Eaawara Iyer: I will come to 
that, Sir. We only followed the 
example of the Congress Ministry. 
( In terruptions) .

An Hon. Member: Follow our
example

Mr. Speaker: What is the judg-
ment1

Shri Eaawara Iyer: Jusice Govinda 
Menon has also justified that even in 
respect of pending trials if there is a 
wholesale amnesty it would not 
amount to an interference in the 
judicial administration That he has 
said.

It has been suggested that we inter-
fered with the judiciary; that we 
withdrew pending cases. That is what
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[ Shri Easwara Iyer ] 
is said. Justice Govinda Menon 
says: —

“The release of the prisoners 
condemned to death as a result 
of a general amnesty granted by 
State Government, when their 
trials were referred for confirma-
tion of their sentences by the 
High Court, does not amount to 
an act of interference with due 
and proper course of justice, as 
even after their release the power 
of the High Court to pronounce 
upon the validity, propriety and 
correctness of the convictions and 
sentences remains unaffected.”

But he condemned such wholesale 
release in these words:

“As understood in common par-
lance, the word ‘amnesty’ is 
appropriate only where political 
prisoners are released and not in 
cases where those who have com-
mitted felonies and murders are 
pardoned. But the intention of 
the Andhra Government in 
G.O.Ms. No. 26 was to pardon not 
only political prisoners but those 
convicted and sentenced to ex-
treme penalty of the law as well 
as for various terms of imprison-
ment for non-political crimes in-
volving moral turpitude.”

What has the Kerala Government 
done? The Kerala Government did 
not have wholesale releases of robbers 
arid persons sentenced for the extreme 
penalty of the law.

An Hon. Member: It is not correct.

Another Hon. Member: Please
speak the truth. (Interruptions).

Shri Easwara Iyer: Please do not
interfere. I have got a copy of the 
order of the Kerala Government. For 
the satisfaction of the hon. Members 
who are always intervening here also 
I will read it.

“ All current death sentences to 
be commuted to imprisonment for 
life; remission of sentences to be 
granted as per scaled basis; all 
political prisoners to be released; 
all pending warrants against 
persons involved in political cases 
to be withdrawn; cases arising 
out of industrial or agrarian dis-
putes which have since been 
settled will be withdrawn; cases 
connected with the hartal at 
Tellicherry and the Trivandrum 
Bench agitation will also be with-
drawn.”

Is it a very abnormal order—death 
sentences to be commuted? But the- 
Andhra Government asked them to go 
out. Here there was only remission 
of sentences. There the persons in 
the certified schools, borstal schools^ 
etc. were all let loose. The Home 
Minister did not interfere in Andhra. 
But Kerala had a different Ministry 
and so at this late stage this was 
shown as a situation which involved 
the breakdown of the Constitution.

If we look at this position, the 
action of the Union Ministry in inter-
vening under article 356 is a grave' 
inroad into the provincial autonomy 
of a State. I say that the Union Minis-
try had in the guise of interfering 
under article 356 enlarged the powers 
of a nominated Governor and made 
serious inroads into the provincial 
autonomy, encouraging separatist 
tendencies which are already there in 
the south and encouraged the subver-
sion of democracy. If by these 
separatist tendencies tomorrow the 
unity of India is destroyed on account 
of these unconstitutional acts, I would 
say that posterity will proclaim the 
Union Ministers and their followers 
as the Judas of our Constitution. No 
doubt in the next elections in Kerala 
State for which my friend Acharya 
Kripalani is anxiously waiting, all 
these matters will be settled and we 
will be returned in a larger majority. 
I am confident about it; his party will 
become a complete zero.
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The abuse of article 356 had been 
prophesied by no less a person than 
Dr. Ambedkar himself. I would refer 
you to page 177, Volume IX of the 
Constituent Assembly Debates. He 
said:

“In regard to the general debate 
which has taken place now, it has 
been said that these articles are 
liable to be abused. I may say 
that I do not altogether deny that 
there is a possibility of these 
articles being abused or employ-
ed for political purposes...”

Very prophetic words. He proceeds 
further:

. .But that objection applies 
to every part of the Constitution 

‘ which gives power to the Centre
to override the provinces. In fact 
I share the sentiments expressed 
by my hon. friend Mr. Gupte 

I yesterday that the proper thing
that we ought to expect is that 
these articles will never be called 
into operation and that they would 
remain a dead letter. If at all 
they are brought into operation,
I hope the President who is en-
dowed with these powers will 
take proper precautions before 
actually suspending the adminis-
tration of the province. I hope 
the first thing he will do would 
be to issue a mere warning to a 
province that has erred that things 
were not happening in the way in 
which they were intended to 
happen in the Constitution.”

 ̂ That is a solemn assurance given that
a warning will be issued before 
action is taken under article 356. No 
warning nor even a single telephone 

' call was given informing them of the
’ action that was proposed to be

taken. . . .  (Interruptions). Pleaae do 
not interfere; you will have your 
opportunities and I am only showing 
that here is actually an infringement 
of even the assurance given on the 
floor of the House and article 356 had 
been resorted to, to put down the 
Ministry which was an eye-sore to the

Congress Ministry and the Praja 
Socialist Party. In doing so, they 
have thrown to the winds the Con-
stitution. The Kerala Ministry is 
accused of adhering to the letter of 
the Constitution without in any way 
honouring the spirit of the Constitu-
tion. But what have the Congress 
Party done? They have buried the 
letter and spirit and body of the 
Constitution. There is no Constitu-
tion at all for them and they want 
to make the federal set-up envisaged 
under our Constitution into a unitary 
set-up so that there may be unguided 
and uncontrolled power in the hands 
of the Centre. The Kerala State is 
made the testing ground for the un-
guided use of all the giant’s powers 
contained in article 356. The radia-
tion is spreading throughout India 
and it will destroy the person who 
used this atom bomb. I would say 
that those persons who had used the 
atom bomb against us will know that 
democracy has its own values and 
they will be wiped out from entire 
India. '

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas):
Sir, after the eloquent speech from 
the proletarian representative or 
rather the representative of the toil-
ing masses or the lean hungry masses 
of Kerala, I am happy that I have got 
this opportunity to participate in this 
discussion. My hon. friend Shri 
Easwara Iyer referred in his speech 
to the outcome of the next elections. 
We had an inkling of the outcome of 
the next elections two days back. 
Mahe is a place—a former French 
enclave—within the Kerala State and 
it consists of Malayalee-speaking
population-----(Interruptions). The
election propaganda has been that it 
has to be decided by the results of 
that election—the Congress Party’s 
propaganda as well as the propaganda 
of the Communist Party—whether 
the Central intervention was correct 
or not. All the seats which have been 
contested by the Congress and the 
PSP have been secured by them and 
the Communist Party did not get 
even a single seat.
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proper, legal and constitutional step 
We have to analyse hov the aitaattiMi

[S h n  A. M Thomas]
Shri Ol*nge has a*id when he was 

dealing with the police policy of the 
Kerala Government that if  they come 
*0 Power in Kerala again, they will 
again follow the same police policy 
but 1 may ttU  Shri Dange that aa 
long as the present generation at 
Kerala exists, as long as the next 
generation of Kerala exists, you are 
not going to come in power m Kerala 
again .interruption*) With the 
sources of information, personal and 
otherwise, many and varied that I 
have, I will be failing in my duty to 
my State and to my country if I do 
not share my impressions with this 
House It has been admitted that a 
situation has arisen under article 356 
where Central intervention was inevi-
table, it was also pointed out by the 
hon Home Minister that not only was 
Central intervention inevitable but the 
pprty which is now said to have been 
adversely affected by Central inter-
vention has at one stage said if you 
are going to intervene, have it ex-
pedited (Interruptions)

An Haa. Member: Who said it?

Skri A. AC. Ttutams: Mr A joy
Ghosh and Mr Gopalan according to 
the Press reports, told the Prime 
Minister. If Central intervention was 
going to come, let it be expedited 
That was not denied either m the 
Press or in This House or when the 
hon Home Minister referred to it 

(Interruptxana)

Am Hon. Member: Ask the Prime 
Minister

5Rbe Prime M inister end Minister a t 
External Affaire (Shri Jawaharlal 
NabnOt When the time comes, I 
shall satisfy hon Members

SfcH A. M. Tfceaeas: So, that, i t  can-
not be disputed that the step that has 
been taken by the Centre is the only

“rose and what was the cause of the  
situation I  cannot formulate my 
point better than in the words of my 
Pradesh Congress Chief. In  his 
Memorandum io the President, he ha* 
said

“Kerala Government has sub-
verted democracy they have con-
sistently adopted policies denying 
the people the fundamental rights 
guaranteed under the Constitu-
tion, they have deliberately upset 
the apparatus of the law and 
order, they have rendered the 
civil service and police impotent 
and created conditions m which 
they have to carry out the orders 
of the Communist Party, they are 
working on the principle that 
Government and party are one 
and the same, they have institu-
tionalised corruption, security of 
life and property has disappeared 
to all except the Communists, 
Government according to the Con-
stitution has disappeared and so, 
large majority of the people have 
turned against it on account of its 
policies and misdeeds'*

He closed by saying

“The Kerala Government has 
demonstrably outlived its man-
date”

1 now turn to the summary of the 
Governor's report My hon. friend 
Shn Saswara Iyer has said that it 
was not worth the paper on which 
it was written Sir, it was the sum-
mary of the report on which the 
BCttan taken by the President under 
article 358 is based What does the 
Governor say? (Interruption) Sir, 
even outside this House it was stated 
by my hon friends that if I partici-
pate in the discussion I will be heck-
led like anything; therefore, I am net 
surprised a t the attitude o t my hen. 
friends, especially thoee ooaaing franr.
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^ en la . The Governor says:

•The crux of the legal aod con- 
etitutional gl u tton ii  whether the 
Kerala G w c n u a n t has lost (fat 
support of the overwhelming 
majority of the people and whe-
ther the allegations made of mal-
administration and subversion of 
democracy are substantially true. 
Ih a v e  already expressed my view 
op, bath these points. The allega-
tions made against the Govern-
ment are substantially true and 
I am convinced also that the Gov-
ernment has lost the support of 
the majority of the people.”

liis  is the conclusion to which .the 
Sovemor has come. I will just now 
karrate certain instances by which it 
vould be borne out that the conclu- 
ion that has been arrived at by the 
»over nor in his report is correct to 
he very letter.

The various policies and acts of the 
State Government ever since it was 
nstalled confirmed even impartial 
ibservers that the State Government 
iras pursuing a policy of discrimina- 
ion, denial of equality before law 
md also Rule of Law in relation to 
arge sections of the people as a result 
if which the administration of the 
itate in accordance with the Consti- 
ution of India was rendered lmposai- 
ile. I will try to sub-stantiate this 
•oint.

Shri Dange said that because of the 
entral intervention, whether it be 
Congress or whether it be P.S.P., all 
Linds of people have now a sort of 
liscomfort, they are, rather, unhappy, 
here is some prick of conscience in 
heir minds. But I might tell this 
ion. House that after central inter- 
ention the people have breathed a 
igh of relief. H iere was discomfort. 
Vhea there was discomfort there was 
uffoc^tiop too. There was suffoca- 
ion tfmmghout the 28 months of 
'oRununist rule in Kerala. The dis- 
ondort wap there then and not now. 
Then there was discomfort, Sir, the 
«ople were asking: 4 I s  this our
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Constitution? Are we powerlessf* 
There was the powerful indictment 
bgfpre ypu, Sir. by Dr. K. B. Jtienon. 
The people were asking: "If these are 
the things that are taking place in 
Kerala, is our Constitution power-
less?” That was the question that 
was being asked. Therefore, the dis-
comfort was existing previous to the  
central intervention, and there is no- 
discomfort subsequent to the central 
intervention.

Shri V. P. Nayar (Quilon): Why
not have it for all time?

Shri A. M. Thomas: Sir, the Kerala
Chief Minister, after taking his Oqlh 
under the Third Schedule of the Con-
stitution, saying: “1 will do right to  
all manner of people in accordance 
with the Constitution and the law 
without fear or favour, affection o r 
illwill, “in his next breath said: “It is 
a pity that we have to function under 
this Constitution to which we have' 
now taken our Oath. We have got 
our own reservations. We do not 
like so many of the provisions of this 
Constitution, but we will try  to work 
within the framework.

I may say, Sir, that they have 
worked this Constitution neither 
according to the letter nor in the 
spirit of the Constitution, but accord-
ing to the spirit of a Constitution 
which according to them should have 
been there.

According to Shri Dange the Funda-
mental Rights are only for the toil-
ing masses.

0— e Hon. Members: No, no.

Shri A. M. Humus: If Shri Dange 
has not stated that, the ex-Chief 
Minister of Kerala has stated that on 
23rd July, 1957. He said: “The Com-
munist Party hold the view that such 
use of the police in favouring the 
owning classes is a violation of the 
Fundamental Rights of the toiling 
masses”. (Interruption). This is



tS h ri A. M. Thomas]
what, according to xse, Shri Dange 
has said. I  have read his speech again 
this morning; extracts of his speech 
came in the Times o/ India today.

Sir, there are certain, rights which 
a re  protected under the Constitution 
called the Fundamental Rights. What 
a re  those Fundamental Rights which 
we have to consider in relation to the 
question before us? The first thing 
is that the Constitution guarantees 
security of life and property enabling 
every citizen to acquire, hold or dis-
pose of property subject to legal 
deprivations. Secondly, there i:- 
the right to practise any profession 
or carry on any occupation, trade or 
business subject to reasonable restric-
tions by the State. Thirdly, there is 
the right to form associations or 
unions. TOie fourth right is equalitv 
before law. Then there is the right 
to  have a Government in accordance 
with the provisions of the Constitu-
tion and the Rule of Law.

Sir, the cardinal tenets of the 
‘Constitution are: firstly, maintenance 
of the Rule of Law; secondly, 
equality before law and, thirdly, 
equal opportunity for all. Whether 
the Kerala Government, when it was 
functioning throughout these 28 
Months, was able to guarantee these 
rights which are adumbrated in the 
Constitution, we shall examine now.
I want only to bring to your notice, 
Sir*—these instances have been 
narrated in several publications—just 
one or two instances.

It was made impossible for the 
police to act, according to their statu-
tory obligations. The police were 
Tendered ineffective, and the law and 
o rder position completely broke 
down. I will cite some instances. At 
Alleppey, on 30-5-1857—it was one or 
tw o months after this instance that 
Shrim an Narayan, about whom my 
Turn, friend, Shri Dange referred, 
visited this place and heard the 
rumblings of what was In store for
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us. (Interruption)—300 workers of 
Communist Party controlled coir 
labourers of the Bombay Company 
detained the manager in  his room 
demanding an  education advanoe lor 
their children. At Trichur, the Vijaya 
Industries closed down from Angust 3,
1957, as a result of labour troubles. 
The workers then staged a  stay-in 
strike and commenced picketing. The 
owner of the concern was not allowed 
to leave his house and the police 
whom he approached expressed 
inability to interfere, Another 
glaring instance is furnished by the 
attitude of the authorities and the 
police in the strike in the Malabar 
Saw Mill which was started by tho 
Communist Party sponsored trade 
union. The strike began in Februaryr.
1958. 20 workers of the Communist 
union out of a total of 48 workers 
launched a strike without giving any 
notice. They resorted to forceful 
obstruction of lawful workers and 
caused damage to the machinery 
inside the mills. Requests by the 
management for help to the police 
and the District Collector received no 
response for several days, and finally 
on 27th February the management 
was forced to file a writ petition in 
the High Court for protection of life 
and property. Is there a more despic-
able state of affairs, that one has to 
file a writ of mandamus for getting 
this elementary right?

Shri N arayanankutty Menon
(Mukandapuram): What happened to 
the writ petition?

Shri A. M. Thomas: Please be 
patient. In that case the management 
was forced to file a writ petition in 
the High Court for protection of lift 
and property. But this police policy 
was, however, applied differently 
with regard to disputes sponsored by 
trade unions of other parties. There 
a te  several instances of that, but 
since I have to  refer to  so many 
points I do not want to taka tip th* 
time of this House on this matter 
(Interruptlm ).

18, 1950 .Proclamation, in  foQz
respect of K&fala '



Apart firm  the discriminatory 
titatteation «C this poifce policy, It is 
cMftr l£at th» poiiey itself—the so- 
called poHee policy which w u  «pon- 
•bred by  Shri Dange day before 
yesterday—is a violation of the Con-
stitution, equality before the law. 
Every person whether belonging to 
the toiling classes or not has a right 
to carry on his trade or business and 
to  hold and enjoy his property. This 
is an  Inalienable right which cannot 
be  taken away. By the several 
instances to which I will.be referring 
presently, that there has not betn 
maintenance of law and order in 
Kerala: f t

I  will just cite some few recent 
instances which are not covered by 
some of these publications.

Shri Narayanankntty Menoa: What 
about the writ petition? What was 
the decision of the High Court?

Sena Boa. Members: Have
patience.

Mr. Speaker: Hon. Members cannot 
go on interrupting like this.

Shri V. P. Nayar: We want to know 
what happened to the writ of 
mandamus?

Mr. Speaker: The hon. Member 
knows it.

Shri Pmutaoee (Ambalapuzha): Sir, 
X rise to a point of order. When a  part 
of the information is given to the 
House, 1 want to know whether it is 
open to a Member to get up and ask 
that the whole of the information 
should be given? We would like to 
know what happened to the writ 
petition.

Mtr. Speaker: There is no point of 
order. Hon. Members may marshal 
their facts in the manner they choose 
best I t  is open to  other hon. Mem-
bers to  refute them if they have got 
w t o s t  information in their posses- 
•foe. T V  hon. Member may go on. 
ITS L.SJD.—6.
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Start N arayanankatty Menoa: Sir, 
there is a  point of order. The hon. 
Member quoted from document or a 
statement made by the Chief Minister 
elucidating the police policy. He read 
only one paragraph. In the second 
paragraph, the Chief Minister made 
it very dear that the right to  pro-
perty Should be protected. I want to 
know whether he will place the docu-
ment on the Table of the House. He 
has quoted only part of the document

Mr. Speaker: Not now; let us see.

Shri V. P. Nayar: It is essential 
that when a  Member relies on a 
particular document and when a 
demand is being made for that docu-
ment being placed on the Table of the 
House, the document has to be placed 
on the Table.

Mr. Speaker: Very well; at the end
of it.

Shri A. M Humus: I will give
some recent instances, and I want to 
know whether my friends will deny 
them or not. One instance arises 
from a dispute regarding the non-
payment of thtrpu. 46 communist- 
controlled labourers engaged in 
harvesting the paddy field belonging 
to one Abraham in Mepra near 
Thiruvalla m Alleppey district 
refused to collect and stock straw anil 
left the field without accepting their 
wages called podam. The agricul-
turists then had it removed the same 
night inside the bam with the help 
of some other labourers. The 
labourers turned out the next day 
with some persons belonging to the 
Karshaka Tolilali Union demanding 
wages. About the same time, about 
400 labourers belonging to the com-
munist party working in other fields 
staged a sympathetic strike and went 
on squatting in front of the residence 
of the agriculturists. This continued 
for two days and on the third day 
they commenced s a ty a ffr a h a . Can my 
friends deny this?

Shri Ragftanath Singh: They cannot 
deny i t



Mr. Speaker; I  am really surprised. 
Some hon. Members are Justifying 
some sets. Some other bon. Member* 
ere accusing them for those very 
acts. Therefore, let them watt 
patiently. Ultimately, the House 
will decide who is on the right and 
who ia on. the wrong.

O n! A. M. Ihem as: It is a very
uncomfortable instance. That is why 
I asked whether my friends coming 
from Kerala are bold enough to deny 
this.

Shri Pmmoose: He is asking some 
questions. May I reply?

Shri A. M. Thomas: There is
another case in which there was an 
injunction order from the munsftTfc 
court

Mr. Speaker: After all, diamond 
cuts diamond.

Shri A M. Thomas: There was a 
munsifTs court order issuing an 
injunction against certain persons 
from entering a property. Defying 
the munsifTs order, the person has 
trespassed into the field and harvest-
ed the crop last year and a case ot 
crime was registered by the police 
and the case is still pending before 
the court. In the meantime, on 
8-3-1959,—very recently, before the 
agitation had started—with about 100 
communist workers, the person tres-
passed into the field and started 
agricultural operations, while the 
owner of the field, with his suppor-
ters who are Congressites, had decid-
ed to cultivate the land on the 
strength of the munsifTs order I 
ask whether this instance can be 
denied or no t

Shri V. P. Nayar: Published in the 
Manorama.

Shri A. M. Thomas: I t  is not in the 
Manorama. It is in the fortnightly 
report which has been sent by the 
Namboodiripad Government to  the 
Home Ministry. These are instances 
which have been made mention of in 
the  fortnightly report of the Namboo-
diripad Government about the law 
* rd  order situation in Kerala, which 
hat been sent to. the Home Ministry.
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Shri Nagl SeM y (Ansntapwr): O s 
« paint of order. S e n  Is a UHnhrter 
who Is trying to quote from a  report 
that has been given from one Gov-
ernment or Ministry to the other. I t  
he is beginning to quote a m atter 
which is not public property, I  would 
very much like the ministers or Uu» 
Cabinet to place the whole report of 
that particular date an the Table of 
the House, so that we would be able 
t<> know the truth and verify it 
whether it is a fact or no t Otherwise, 
I should take it that it is not the 
fruth that he is speaking and that it 
»  not a  true report of the ministers 
s«nt from there.

Mr Speaker: It is not how a point 
ot order is argued. A point of order 
is on a question of law, as to whether 
hfe can do it or no t Whatever is open 
to the hon. Home Minister to refer, 
to. it is equally open to any other 
Minister, on being briefed by the 
Home Minister, to lay those facts 
before the House

Shri Nagi Reddy: The point is that 
h t  was just quoting from a report 
that has been received by the Central 
Government from the Government of 
Kerala, previously, when that Gov-
ernment was functioning Is it right 
on the part of a Member of the House 
now to fish out a report from the 
governmental files and read out 
certain portions of it and not place 
the document on the Table of the 
House, and when we are not thus 
given a chance to go through the 
report’

Mr. Speaker: The other day, we 
looked into the matter and found that 
even with respect to any portion a 
member may quote he n a y  withhold 
it from this House. We may o&eo 
again look into May’s Parliamentary 
Practice. Shri V. P. Nayar referred 
to this m atter the other day. Even 
when a portion is quoted from a 
repost, it is open to the Member to 
withhold the document If the hoe. 
Minister feels that he may place the 
document on the Table of the Houaa, 
he may do so. Regarding the portle—

19. 1*8» Proclamation 4» fag*
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ttt question, ft it open to the Minister 
td place them or not to  place them 
ft may be unfortunate, but that was 
the ruling given the other day
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I want to know whether t e  is •peak
ing as a Member of the Government 
and it entitled to withhold the docu-
ment or as a Mfember of Parliament.

Shri Nag! Beddy: May I bring to 
your notice that this report is a report 
of the Communist Government in 
Kerala, and there should be no objec-
tion tor the Congress ministry to 
place the whole report on the Table 
at the House, because it is good for 
us, it is good for them, and it is good 
for the country Why sh6uld he hide 
It?

Shri T. B. Vlttal Bao (Khanunam) 
We are not in possession of it

Shri Tyagi: The extract which the 
hon Member has read only proves 
how truthful the Chief Minister has 
been m reporting against his own 
party

Shri Nagi Beddy: It is not the 
whole truth 1 want to see that the 
whole truth is placed here, not 
portions of the truth but the whole 
truth Let the whole report be placed 
on the Table of the Hou^e I would 
take the blame for it or the good 
credit for it Let the country know 
what exactly we had done or we had 
not done Let it not be hidden, and 
it is sought to be hiddrn behind the 
curtain

The Minister of Law (Shri A. K. 
Sen): Mr Speaker, Sir, as you ruled 
the other day, if I may say so with 
respect, correctly, it is open to a 
Minister to refer to certain document:, 
without placing them here But, in 
this particular case, since it is the 
report of the Chief Minister, I shall 
request Shn Thomas to lay that pari 
which relates to Kerala on the Table 
of the House

Shri V. P. Nayar: May 1 raise a 
point in view of your observations. 
Sir? Shn Thomas has quoted from a 
document which is purported to have 
been or which has been sent bv the 
Chief Minister of Kerala to the Home 
Ministry of the Government of India

An Hon. Member: Both.

Mr Speaker: Any Member who Is 
speaking here, speaks with all the 
status of different kinds that, as a 
Uwnhw  of Parliament, he enjoys.

Shri T. B Vlttal Bao. Let the whole 
report be placed on the Table of the 
House

Mr Speaker* It is open to him to 
decide that

Shri T B. Vlttal Bao* It is not open 
to him to do so, unless it is in tha 
public interest*

Shri Nagi Beddy. After all, it is the 
communist minister’"? statement and 
the communist minister is m the 
dock I would say this in justice and 
fairness to the communist minister 
from the communist Benches We 
demand that the document be placed 
on the Table of the House Let justice 
be a little bit real at least m Parlia-
ment if not elsewhere’

Shri A K Sen I have already 
requested my colleague to place it 00 
the Table

Shri Sadhan GupU (C alcutta- 
East) He can only withhold the 
report, as I understood from jour 
ruling, when it is not in the public 
interest to place the report on the 
Table Let him sa> that what 
quotes is only in the public interest 
and what does not suit him is not in 
the public interest and so it will not 
be placed on the Table of the House 
Let him say so

Shri Narayanankntty Menon: Thu
is democracy

Shri 8adhaa G if i t :  Let him sup-
press the truth and not place it <m 
the Table of the House because it ia 
not in the public interest!



Nr. 8f« tlu r . Making allegation* on
the point (xf order is not proper. All 
that the hon. Member is entitled to 
raise is about the legal position. I t  is 
open to the hon. Minister to  place the 
document on the Table of the House 
if he is willing, say, in answer to a 
Question. He will place it on the 
Table of the House unless he says 
that with respect to certain aspects, 
in public interest, he is not prepared 
to place the document on the Table 
of {he House. We do not assume 
certain things. It is open to him to 
say yes or no in this regard.

Blurt A K Sen: I will request Shn 
Thomas to place on the Table of the 
House that portion of the report 
which relates to this incident

11 hr*.
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Mr. Speaker: This kind of inter-
ruption ought not to go on endlessly 
The hon. Law Minister has said that 
that portion which relates to this 
■ u tter will certainly be placed on the 
Table of the House. That entire 
portion will certainly be placed on 
th e  Table of the House

8fcri Nagi Reddy: He is quoting
from the Chief Minister’s report 
wherein he is m the dock, but he is 
not prepared to place the entire 
-document on the Table

81ni A. K. Sen: The whole docu-
ment raises so many other things

Shri Nagl Beddy: It is the com-
munist Chief Minister who has 
written it, 1 would like to have the 
whole document (Interruptions)

Mr. Speaker: That portion which 
relates to  this m atter will be placed 
on tiie Table of the House That 
portion can be marked and laid on 
the Table. There is no good going on 
Uke this.

M  copy of the relevant portion of the 
statem ent in question *oat laid on 
the Table, tee-Appendix It Annex- 
wre No. 91.]

19, IMS ProtkanaHoa «qhq
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Shri A  M. Thw pir Iw aavatffsb tt
to the law and order sttuatloa that 
was prevailing in Kerala during the 
relevant period. Hon. Members a n  
aware of the incidents which have 
takfen place in the Trichur District 
sometime last year during this oeriod. 
At this time, there was the famous 
case of Peringottukara. Some con-
gressmen who took shelter in a well- 
built house were surrounded by com-
munists. The house was broken open; 
they were beaten and taken from the 
house, paraded through the streets, 
beaten and entrusted to the police. 
That incident everybody knows I just 
referred to this incident to indicate 
how the police was rendered ineffec-
tive in that area. When Shri Dhebar 
was in Kerala investigating into this 
case (Interruptions) ,

Mr Speaker: Merely because sane'
hon Members are opposed to this, 1 
do not think they should even go to 
this extent Every hon. Member, 
every gentleman, must be given due 
respect. Let us not go out of the 
way m this matter.

Shri A M. Thomas: The District 
Communist Party Secretary of 
Tnchur District presented a 
memorandum to the ihen Congress 
President, Shn Dhebar, In which it 
has been stated

“Shn Sankaran Narayan took 
out a dagger and stabbed three 
persons. The people standing 
close by rushed to the spot Shri 
Sankaran Narayan fled with four 
of his fnends and took refuge in 
a nearby house The houseowner 
is a congressman. People throng-
ed around the house The m atter 
was immediately reported to the 
police station. But as there were 
not enough men, the police did 
not turn up The crowd waited 
for four hours for the police to  
come. Then it lost all patience 
and entered the house. The 
house-owner had already left the 
place. The people broke open the 
shelter and got Shri Sankaran 
Narayan and others and «o tn a t> 
ed them to  the  poliea*
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The pollae station in Anthikad. which 
has f a t  a  telephone is within a radius 
of I  a lia s  from the place of this 
M rideat The Trichur Collector's 
office was only 12 miles and there was 
absolutely no difficulty in contacting 
the Collector or the District Superin-
tendent of Police and get the neces-
sary police force. In fact, the house-
owner contacted the Collector and the 
D.SP., but help was not forthcoming 
a t the proper time The policemen 
came to the spot after 4 hours, after 
6 men were beaten till they swooned 
This was the sort at police adminis-
tration that was going on in Kerala 
at that time Withdrawals of pro 
secutions and other thing have been 
referred to  and I am not going to 
refer to them at all

I would just give one instance to 
show how the police chiefs were 
made ineffective and how there was 
interference with the police There 
were two Inspectors-General of 
Police functioning in Kerala i t  that 
time One Inspector-General of 
Police was found rather inconvenient 
and he was sent away as the Secre-
tary of the Police Code Committee I 
believe Shn Nayar will confirm what 
I am going to say at present I had 
occasion some two months back 
(Interruptions)

Shri V P  Nayar: 1 am entitled to 
speak if I am referred to

Mr. Speaker: When an hon Mem 
ber says other people will confirm, 
immediately they ought not to qet up 
I would also advise the hon Member 
not to rely on the opposition to sup-
port him

Shri A. M Thomas* When the 
Chairman of the Police Code Com-
mittee, Shn N C Chatterjee, was 
holding a  meeting m Kerala House m 
Jantarmant&r Road, myself and Shn 
Nayar happened to meet him We were 
discussing the questionnaire which 
was issued Shri Chatterjee is so 
well-known; he was a member of 
this Bouse and he is an eminent 
advocate He said, "Never in any 
pert of the country have I heard of

two Inspectors-General of Police 
functioning". It is like two Com- 
manders-m-Chief functioning H u 
very words were, "it is rather amaz-
ing” He generally used the word 
“amazing” Shn Nayar will confirm 
what Shn Chatterjee said at that 
time

I now come to the cell courts. 
There are several instances which 
have been given m the Pradesh Con 
gress Memorandum as well a-? in 
some other publications A recent 
instance of the functioning of cell 
courts came to my notice Shn Shiva 
Rao, who has been a respected Mem-
ber of this House and who is now a 
Member of the Rajya Sabha, has got 
a photostat copy of ^ th e  summons 
issued from a cell c ra rt and that is 
in Kannada I will place it before 
the House The translation is

“12-7-1958 From Moodam- 
bail Raitha Sangha to Dear Chedi 
Abdulla Beary and Mammade 
Beary You are informed, some 
members of the Committee of our 
Sangha have gone and seen the 
plot (belonging to both) regard-
ing which there is a property dis 
pute between both yourselves 
and Konkodiya Subbanna Rai 
On enquiry about you, you were 
not there and therefore to decide 
the dispute, it is posted to 
a future date Anyway
you both the parties shall not 
trespass on the plot and both the 
sides shall not effect improve-
ments, etc therein For this pur-
pose, the Committee may inrne- 
d ia te l) m eet to decide Iti. 
namaskaras Committee Mem-
b ers”

Shri Raghnnath Singh Membet* of 
the Communist P a r ti”

Shri A. M Thomas* Ym , members 
of the Communist Party This is just 
to supplement the othei instances 

Shri Eaawara Iyer: Have you
brought the matter to the notice of 
the High Court to initiate contempt 
proceedings* (Interruptions)

Mr Speaker: Both sides were
aware of all these facts



Shri Tyagi: Wa* it not a village 
panchayat regularly recognised?

Shri A. M. Hieaias: I t was not a 
village panchayat Withdrawals and 
remissions were often made and the 
only reason alleged is “on grounds of 
public policy and confidential reasons 
of State". These were generally the 
masons given for withdrawals and 
that has come up for adverse com-
ment by the court. In the memoran-
dum which has been published by 
the lawyers, it has been said:

“On grounds of public policy 
am well as confidential reasons of 
State, there is . .

, (Interruptions).
Mr. Speaker: There is too much of 

noise. I am not able to follow what 
the hon. Member is saying. The hon 
Members make it impossible for me 
to follow. Hon. Members will hear 
in silence, marshal facts and be ready 
I am not going to deny them oppor-
tunity to speak. Hon. Members ought 
not to jump in their seats and go on 
making noise. The hon. Member mav 
proceed I ^ t  there be no interrup-
tion from any side.

8k ii A. M. Thomas: I now come to 
the economic field. As you know, 
Kerala is a poor State The unem-
ployment problem is very intense 
there and so, any discrimination made 
in the matter of giving employment 
or in dealing with labour will have 
great repercussions. There is no 
doubt about that. It has been point-
ed out in the publications which have 
been made by the Congress and ether 
opposition parties that the toddv 
tappers’ co-operative societies have 
been functioning in Kerala a* wings 
of the Communist Party. They were 
running a sort of parallel Govern-
ment by the Communist Party partly 
through the machanism of these toddy 
tappers’ co-operative societies. It has 
been stated in the memorandum that 
about Rs. 4 lakhs have been lost to 
the exchequer by entrusting these 
toddy shops to the toddy co-operative 
aoetoties. But, then, that feet has 
been denied by the Kerala Govern-
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ment. But I have got fasts and 
figures to show that by giving it te 
these toddy tappers* co-operative 
societies, which are wings <tt the 
Communist Party, the loss in the 
current year has been to the tune of 
Rs. 11 lakhs. How it  has bam  caused, 
I will presently state. The shops 
which have been entrusted with the 
toddy tappers' societies have brought 
in an income, or are expected to bring 
in an income, of Rs. 44,88,860 in the 
current year. Last year these shops 
fetched Rs. 47,68,770. So that there is 
a loss of about Rs. 4 lakhs. Also, in the 
number of shops that have been 
auctioned there has been an increase 
of 15 per cent, which has brought in 
Rs. 8,60,650. So much so that if these 
shops were also auctioned an increase 
of 15 per cent, viz. Rs. 7,85,377 could 
legitimately be expected. Therefore, 
the loss to the Government can be 
estimated to be round about 11 lakhs.

The fact that these toddy tappers' 
societies were functioning as the 
wings of the Communist Party will 
be borne out by a report which has 
been published by a paper called 
Navajeevan to which my hon. friend. 
Shri Warior contributes every week, 
and which is also an organ of the 
Communist Party of Kerala. Under 
the heading. “Three Lakhs Fund" 
there is another heading saying 
‘Toddy tappers have donated 
Rs. 20,887." So the toddy tappers 
societies have contributed Rs. 20,887 to 
the “Three Lakhs Fund”. And I will 
just show how it has been contributed. 
And we must remember that it was 
done in one day, on 3rd February. It 
says.

“The toddy tappers of Trichur 
taluq have contributed today Rs. 
20,887*75 nP towards the Com-
munist Party's Three Lakh Fund.

At the meeting held on 
26-1-1959 of the toddy tappers 
who are party member* and 
sympathisers at Anthikad, the 
State Committee Secretary Com-
rade M. N. Govindan N«|r 
appealed to them to  donate tU. 
20,0001- . . .”



They asked far Rs. 10,000 and Rs. 
30,887 has been donated. That will 
Show that these societies were func
tioning as the wings of the Com- 
nuatfft Party.

Mr. Speaker: It appears that they 
have also become Mundhras

Shri gadfian Gopta: We do not
donate in crores, we donate in 
thousands

Shri A M Thomas: Then the report 
says:

“It is from the amount of Rs 
25 paid to each tapper- to-day 
from the society for purchase of 
tapping implements that the above 
mentioned sum was donatrj by 
the labourers towards the three 
lakhs fund of the 2,232 
tappers who work under the 
society 2,066 have contributed to 
the fund Each tapper has con-
tributed Rs. 10|-. Some of them 
have contributed the entire Rs 25 
received by each to the fund."

This is how Rs 20.000 odd were 
collected

A lot of things have been said 
about labour co-operatives how the\ 
were formed and all that It is a 
well-known fact that to each Minister 
in Kerala is attached a private secre-
tary belonging to the Communist 
Party The allegation is that when 
it was contemplated to form labour 
(o-operative societies the bye-laws 
were typed and before the public 
could get any idea of the Govern-
ment, the bye-laws were circulated to 
their own pertymen So, by the time 
the bye-laws were printed 25 laboui 
co-operative societies have already 
been formed and the Government 
ordered that no further co-operative 
'■ocieties should be formed

Some bus. Members: Shame, shame

Shri A. M. Thomas: This is how the 
labour co-operative societies have 
been formed in Kerala
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Then it has been stated in the 
memorandum that there has been 
interference with the coir co-opera- 
tive societies. The coir special offices 
was changed and ananother person 
was brought in to suit the convenience 
of the Communist Party, to have 
rectification committee etc One case 
went to the High Court of Kerala. 
That c^se is from my own constitu-
ency and so I know all the details of 
it Two communist workers were 
asked to be put as members of the 
committee And three reasons were 
given in the order of the departmental 
head for putting these communist 
workers as members of the com-
mittee. One of the reasons was that 
the payment of salary to the Secre-
tary was made without the consent 
of the Government Another charge 
wai that a meeting was held without 
the necessary quorum With regard 
to these two points when it came to 
the allegations, m the counter affida-
vit filed on behalf of the Government 
they stated that it was by mistake 
that they stated that the committee 
disbursed the pay before getting the 
sanction of the Government So, that 
charge goes and it is such a flimsy 
charge This is how the co-operative 
societies, for which lakhs of rupees 
have been given by the Central Gov-
ernment for disbursement, function 
and communist party men are inject-
ed into the committees All these 
things have taken place Regarding 
the other allegation it was stated that 
it 'a as found on verification that the 
committee meeting held on 22nd Sep-
tember, 1958 had the requisite quorum 
So. on these two charges the com-
mittee was superseded and the learned 
High Court Judges has quashed the 
order on a writ that has been filed in 
the High Court

Regarding how the whole adm inis-
trative machinery has been demoralis-
ed and how the Comm unist P arty  
played hell with the police force I 
need not refer in detail and take 
much time of the House because



3077 Resolution re ; AUGUST 19, 198* ProekMatio*  in
respect of Kerala

[Shn A. M. Thomas] 
several other hon. Members would be 
giving specific instances.

Much has been said about the 
Education Act and the land reforms 
Bill—they have been responsible for 
the agitation and so on With regard 
to the Education Act, the agitation 
would not have assumed such, propor-
tion had it not been for the fact that 
the people were also convinced that 
the taking over of the entire private 
schools was for the greater control 
for such purposes as indoctrinating the. 
achool children etc A committee was 
appointed to go into this question and 
the substance of the report of that 
conuftittee, according to the Kerala 
Government, was also published And 
it was said in that press-note that the 
committee has found that there has 
not been any concerted attempt m 
indoctrinating students or something 
like that Soon after the publication 
of the press-noie came a statement 
from the President of the Text-book 
Enquiry Committee that justice has 
not been done to them by the issue of 
the press-note The entire facts 
discolsed by the Text-book Enquirv 
Committee in their report have not 
been placed before the public 
Reports hav< also appeared in 
the newspapers from Trivandrum 
with regard to the contents of that 
report Some of the things which have 
been stated m that report are verv 
very revealing Although the Com 
mittee has stated that it has not found 
any concerted attempt for indoctrina-
tion, it will be worthwhile reading 
between the lines They have stated

‘W e consider that biographical 
sketches can be considered rele-
vant in Social Studies in text 
books only in so far as they throw 
light on the cultural, economic or 
historical developments relating to 
the units of study assigned for the 
class It is surprising that in the 
chapter on World Famous Per-
sons' introduced into the book 
which deals mainly with India 
Mahatma Gandhi's life does not 
find a place”

S«a« hen. Members: Shame, shame.

Shri A. M. Thomas: Then, again it 
says.

‘There is a detailed description 
of the progress of China in Chap-
ter 14, but the description of the 
progress achieved by India In 
Chapter 18 is very sketchy end 
does not do proper justice to her 
achievements after Independence. 
Though an adequate account of 
th«f achievements of Independent 
India is given in Book 4, the treat-
ment of India in Chapter M in 
Book 6 immediately following the 
account of China m Chapter 14 in 
greater detail, would give a wrong 
impression of ‘India under the 
leadership of N ehru’ It is also 
seen that the treatment of China 
and Russia in Book 0 is more or 
less a repetition of what has been 
said in the books for the lower 
standards We would also add 
thflt when describing the greet 
achievements of Russia and China, 
a discussion of the methods used 
in achieving them and their effects 
in other than the purely material 
sphere, is necessary for helping 
the pupils to get a complete 
picture

Then, a fte r  th a t it i-> said

‘There are certain lessons and 
passages in the Social study text-
books and Malayalam text-book* 
wfiich may tend to create in the 
piipiis impressions favourable to 
Communist ideas”

Examples of thei»e have been 
given m this report Then, it has 
dlso been said that chapters IS, 14 and 
1$ in Book 6 taken by themselves do 
not give a fair and correct picture of 
the achievements of India after the 
attainment of independence This is 
a serious error which does, give the 
impression of belittling the achieve-
ments of India in comparison with 
Chipa So, this is the nature of the 
text-books that are being used 
in iCerala now
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‘Thank you for your telegram.
I am deeply sorry to disagree 
with the sentiments and cannot 
therefore accede to the request.**

This was the policy of the adminis
tration la Kerala. There was a defi
nite shift in the people’s opinion and 
that has been stated in the Governor's 
Mport *i*o. I may just mention for 
the benefit of this Rouse that the 
Communist Party having come in a 
majority in Kerala—It had only 60 
members in a House of 126—sought 
the help of five independent members 
m m ! formed the Ministry. Two inde-
pendent members were made Minis-
ters. I may Inform, for the benefit of 
this Hon. House, that if at that time 
the Kerala Pradesh Congress, the 
P.S.P. and the Muslim League were 
prepared to form the Ministry, two 
or three independents would have 
Joined them and it would have been 
possible for them to form the Govern-
ment. I do not want to mention the 
name of one independent who became 
Minister and who was prepared to 
join the Congress and other parties 
with the condition that he should be 
made a Minister. But we were not 
anxious as the hon. Home Minister, 
when he moved the Motion, said to be 
in power. That will evidently be 
borne out by that fact.

It is clear that some of these inde-
pendents who have been successful 
have come with the support of the 
P.S.P. and the Muslim League. Shri 
V. R. Krishna Iyer, the Law Minister, 
fought as an independent and came 
with the support of the P.S.P. and the 
Muslim League. He had his indepen-
dent election manifesto too. His home 
constituency is Tellicherry. The Telh- 
cherry Municipal Council, which con-
sists of Muslim League members, 
P.SJP. and others but the Muslim 
League was in power, passed a reso-
lution to the effect that "Now that 
you had no mandate to join the 
Communist Ministry you should resign- • 
These acts cannot be tolerated. You 
’will have to resign." They also sent 
a telegram to the Law Minister. Shri 
Krishna Iyer. To that Shri Krishna 
Iyer sent a reply. This is just to show 
that he came there with the support 
of the P A P . and the Muslim League 
an&.tbe he betrayed the trust reposed 
in him. He said in this letter—

i.e., the request of resignation.

“The authentic leaders of the 
Muslim League with whom 1 have 
had occasion to discuss off and on. 
the developments in Kerala do 
not, I presume, share the feeling 
that I have betrayed the Muslim 
masses. Your telegram—pardon 
me for saying so—does not repre-
sent the feeling of the Muslim 
masses or the Muslim League in 
Kerala. But a few Leaguers in 
the town there probably arrogate 
to themselves a representative 
capacity of the whole Muslim 
League which unfortunately they 
do not possess. As regards the 
P.S.P. I have not betrayed them 
because I have stood by a prog-
ramme which I placed before the 
electorate and knowing which the 
party agreed to back me; perhaps 
the P.S.P. leadership has betrayed 
the people of Kerala. It is for the 
next election to prove this. As 
for the Municipal Council itself. .*'

S o . his case was that the authentic 
representatives of the Muslim League 
had not asked him to resign. Two 
days after the Muslim League passed 
a resolution asking Shri Krishna Iyer 
to  resign from the Kerala Govern-
ment. What is the value of this 
letter in which he has stated that only 
two or three persons of the Muslim 
League have asked and the Muslim 
League organisation has not asked 
him to resign?

N ow . there has been a shift. In 
these circumstances when it was defi-
nitely known that there was a shift 
in the public opinion and when it was 
found that two independent Ministers 
are there in the Cabinet, namely. 
Shri Krishna Iyer and Or. \  R. 
Menon, who came there with the 
support of the Muslim League and the 
P.S.P., and when the PJS.P. and 
Muslim League asked them to resign
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[Shri A. 11 Thomas] 
i t  was their moral duty—X do not say 
tha t it was their legal duty, but their 
moral duty—to tender their resigna-
tions and iace the electorate That 
was not done.

The hon. Prime M inuter was being 
blamed for a conspiracy or something 
like that There was a conspiracy in 
Kerala and that was the conspiracy 
of the Communist Party to subvert 
democracy. There was no other cons-
piracy functioning there When Shri 
Dange referred to the hon. Prime 
Minister, he said that he has now 
become a mortal. He was an immor-
tal but now he has become a mortal 
According to the sweet will and 
pleasure of the Communist Party, 
Pandit Nehru, the Prime Minister of 
India, will become a mortal or an 
immortal In 1947-48 he was e  bour-
geois, he was an imperialistic agent 
whose Government they wanted to 
overthrow by violence Was he then 
mortal or immortal9 I ask them So, 
when tunes suit them they will say 
whether he will be mortal or 
immortal

Shn Dange said (Interruption) 
about the Congress President that she 
was only a child in politics I just 
want to inform the hon House that 
it was the pnde of Indian woman-
hood that she was put m charge of 
the Congress administration in the 
country and she had to look after the 
welfare of 40 crores of people I 
must say that she had done magni-
ficently well Shn Dange said that 
wisdom may be either acquired or 
inherited But I may say for the 
information of Shri Dange that, whe-
th er it was acquired or inherited, it 
was acquired or inherited m the 
country and was not as a result of 
-wisdom obtained from anywhere else

8hri Tyagi: Not imported

8)ul Singh: Not import-
ed from Soviet Russia

S tol A. M. Thomas: I do not want 
to  take more time of the House You
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have shown sufficient indulgence to 
me. The speakers, who fellow me, 
will speak on the other instances. I  
support the motion moved by the h o t  
Home Minister.

Rafe Maheadra Pratap (Mathura): 
May I say..........

Mr. Speaker: I will call him later.

Shri V. P. Nayar: May I say a  word 
by way of personal explanation?

Mr. Speaker: Shri Nayar wants to 
offer a personal explanation

Shri V P. Nayar: Shri Thomas was
pleased to refer to me when he was 
speaking and told the House that X 
will corroborate a statement which hfc 
said Shn N C Chatterjee made Shri 
Thomas will agree that my memory 
is certainly keener than his If I take 
the House into confidence, nothing ot 
the kind was said by Shn Chatterjee, 
who, along with us, knew that in 
Andhra, for example, after the forma-
tion of the Andhra State there were 
two IGs Shn Nambiar and Shn Shiv 
Kumar Lai A person like me knew 
that and of all persons to say that 
Shn N C Chatterjee did not know 
that i« the most fantastic lie that I 
can think of

Mr Speaker* Hon Member need 
not have used the expression he and 
so on

Shrimati Suoheta Kzlpalaal (Nev. 
Delhi) Mr Speaker, Sir, after the 
long speech of Shn Thomas I do not 
think that there is much for me to say 
However, I shall try to touch upon a  
few points Intervention by die 
President or suspension of the State 
Government has not been done for 
the first time in India It has occur-
red before But this time for some 
reason or other the criticism is more 
severe

The cry is raised that democracy to 
at stake This cry Is raised for the 
reason that in the Kerala tegUtataHfc



the Communist Party still enjoyed a 
majority of two. It is normally an 
accepted convention in a democracy 
that the low of majority is gauged by 
defeat in the legislature. Therefore 
this criticism has been made by the 
Communists and also by others.

Now, we have to see whether this 
is the only and invariable method to 
measure the loss of support. The 
answer is no. In the speech that Shri 
Govind BaUabh Pant made here, he 
has cited an instance in India where 
though there was the majority, the 
Ministry was asked to go. There are 
cases in English history when though 
the Ministry enjoyed the majority the 
Ministry chose to resign because in 
effect they had really lost the majority 
support of the country. In this case 
also the tact that the majority support 
of the State had shifted from the 
Communist Ministry is without doubt. 
The majority support of the State was 
not with the Ministry and therefore 
they were asked to resign. But the 
Communist Ministry did not like 
(Interruption). I shall go into i t  Do 
not bother. Therefore the Communist 
Ministry was advised by Pandit 
Jawaharlal Nehru to resign. That 
would have been more in keeping 
with the spirit of democracy. But 
that was not done instead this cry is 
being raised that this act is undemo-
cratic.

The real question before us is: Was 
this support of the majority of people 
withdrawn and, if so, why was this 
support withdrawn? Did this Gov-
ernment function in a manner which 
subverted the Constitution o f  India? 
These are the major questions before 
us.

When the Communist Government 
came to power 28 months back, they 
formed the Ministry with the help of 
five independents—but they had the 
support and the goodwill of people 
outside the Party. Shri Namboodiri- 
pad in his own statement said. *1 have 
received innumerable wires of good-
will* etc. So, we do accept that they 
had the goodwill of the people. I t is
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■aid that the people were sick of the 
Congress end the P.SJP. and so they 
turned to welcome the ComimmiBtB. 
All right, very good We accept that 
the people welcomed the Communists 
and that there was plenty of goodwill 
for the Communist Ministry when it 
came to power.

Then it has been said that the 
Central Government hatched a cons> 
piracy. From the start they were try-
ing to pull the Ministry down. I would 
like to say that the Central Govern-
ment gave them all goodwill and co-
operation. Rajen Babu visited Kerala 
and gave his blessings. Pandit 
Jawaharlal Nehru and Pandit Pant 
gave their blessings and continuously 
gave their co-operation and support 
throughout. In the report of the 
Governor he has mentioned how they 
i.e. Central Government were trying 
to accommodate the views of the State 
in spite of the fact that there was 
genuine difference of opinion as they 
represented different political parties. 
In spite of that they were tried to 
give all support. Financially, the 
Kerala State has been treated at par 
with the other States. When the 
Communists came to power they said 
in their manifesto that Rs. 87 crores 
are not enough for the Second Five 
Year Plan and that Rs. 200 crores 
must be given. But what do we find 
today? We find that even the Rs. 87 
crores they have not been able to 
spend in three years and they have 
spent only Rs. 40 crores. They wont 
be able to spend the whole amount in 
another two years.

Shri Nagi Reddy: We have spent 
better than the others.

Shrimati Sucheta Kripalani: They
wanted Rs. 200 crores and said that 
Rs. 87 crores were not enough. Had 
they spent Rs. 87 crores, some more 
money might have been given to them. 
But they have not been able to spend 
even half of it. So you cannot say 
that the Central Government was not 
co-operating with them or was not 
fair to them.



[Shrimati Sucheta Kripalani]
For all the Members of this Parlia-

ment do we need a  greater demonstra-
tion of co-operation and goodwill for 
the Kerala Government than what we 
said during the time when the resolu-
tion of Dr K B. Menon was brought 
before the House? When Dr. K. B 
Menon placed h u  resolution before the 
House 1 can say for a fact that the 
entire House barring the Communists 
was with the resolution All of us 
wanted that a thorough discussion ot 
the affairs of Kerala should take place 
on the floor of the House Why? Be-
cause for months together we were 
hearing all kinds of reports and we 
were getting information how civil 
liberties were being suppressed, how 
the police was not giving protection 
to or how citizens were being given 
discriminatory treatment. Therefore 
we were keen that matters should bf 
thrashed out here

But who prevented the debate * Who 
stopped the House from getting full 
information about Kerala7 Not the 
Communists All their shoutings could 
not have prevented it But Pandit 
Jawaharlal Nehru and Pandit Govind 
Ballabh Pant prevented it

Shri TyagI: That was their mistake

ghritoatt Sucheta Kripalani: I think 
that was their mistake But if they 
did it, in whose favour did they do 
it* They gave a long lease of hfr 
to the Communists

Shri Tragi: That was the blunder

Shrimati Sucheta Kripalani: They
soft-pedalled and they showed then 
softness to the communist Govern-
ment So our friends cannot say that 
the Central Government was hatching 
a conspiracy This happened eleven 
months before

Hurl Nag! Reddy: Better discuss
Bengal also

Shrtmatl Soeheta Kripalani: We will
dincuss it fully
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Mr. Speaker: Order please. She ia 
only answering the charge that an 
earlier opportunity was not given fur 
discussion.

Shri Nagl Reddy: We were prepared 
for a discussion in case other States 
were also discussed

Shrimati Soeheta Kripalani: Sir, I 
have no desire to cross swords with 
them I am merely stating facts, and 
if my facts are untrue the whole 
House is there to judge. I know what 
I am saying, that in this House when 
Dr K B. Menon’s resolution came, the 
entire House was in favour of discus-
sing the resolution, and Pandit Jaw a-
harlal Nehru prevented us from having 
a discussion

Shrimati Renu Chakravartty
(Basirhat) Why didn't you have it9 
Because other States would have also 
come m and you didn't want i t

Shrimati Sucheta Kripalani: Be-
cause they wanted to soft-pedal

Shri Raghunath Singh: Because of a 
soft corner for tiho Communists

Shrimati Sucheta Kripalani And
they wanted to help the Kerala Minis-
try You say that they wanted to 
hatch a conspiracy But really they 
wanted to help Anyway let us see 
what happened Our contention 1* 
that this Government which is being 
charged with conspiracy was, on the 
other hand, Showing too much softness 
towards the Kerala Government m 
not allowing the discussion

Then what do we see9 With all this 
goodwill from the top, from the bot-
tom, from the people, from people who 
do not belong to the communist faith 

in fact we were looking forward 
to see how beautifully they earned on 
the government after twenty- 
eight months what do we see? We see 
that all the political parties, barring 
the Communist*, have turned agfclnst 
them Almost all the newspapers of 
Kerala, barring the few papers sup-
porting the Government, have turned 
against them All communities,



Christians, Muslims, Hindus have 
tum«d against them. All the muni-
cipalities, which are elected bodies, 
pasted resolutions asking them to go.
A large number of Panehayats— (Some 
Hon. Members: No, no)—not the
majority, but a large number of pan* 
chayats, which are also elected bodies, 
passed resolutions asking them to 
go. All the Bar associations have 
passed resolutions asking them to go. 
The members of the Bar association 
do not necessarily belong to political 
parties. Plenty of lawyers are there, 
just citizens who are conscious of civil 
liberties, who want to protect the 
rights of the individual. They passed 
resolutions.

In the special field of the commu-
nists, labour, what picture do we see? 
Barring the few communist trade 
unkua, all the trade unions have 
tUffflwd them and all the trade unions 
participated in the movement. I am 
pawning to another favourite field of 
theirs—the students. They consider 
that the students, the yo*ng people 
being progressive and leftists are 
necessarily with them. Out of forty- 
three students’ unions, barring only 
one union—and that also was partially 
with the Communists—all the students 
unanimously demanded them to go. 
The two students struggle in Kerala 
had show them how the Communists 
were going to treat the students at the 
time of crisis.

When I visited Kerala, in my short 
visit I tried to go to as many towns 
as possible. I went to Trivandrum, 
Kmakulam, Kottayam, Trichur, Quilon. 
Calicut, and other towns. I passed 
through the rural areas. And what 
did 1 see? I  have myself been in 
movements. I know what a move-
ment is like. I can tell you that rarely 
ever during the British days had I seen 
a movement of this nature.

glurl Nagi Baddy: Catholic church 
and the ringing of bellal

Shrlmati Sacfceta Krtpalaal: Thou-
sands of people were pouring Into 
the streets protesting against the Gov-
ernment The day X want to Kot-
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tayam, one thousand women had court-
ed arrest I may tell you th a t our 
assessment of the women of Kerala 
has been that though the women ct  
Kerala are educated and advanced, 
they do not come to the political scene. 
What had forced these women to 
leave their homes and come and court 
arrest? (Interruption). No Sir, there 
were Brahmans of the highest order, 
from Namboodri families, Brahmans, 
Harijans, Christians, Muslims, women 
of all communities were there who 
agitated against this Government On 
the day I went to Kottayam the 
women had been drenched with, a 
hose pipe, and they had stood the 
drenching for hours. They went to 
jail. They came in pouring rain and 
stood for two hours with enthusiasm, 
to listen to our speeches.

Shrlmati Rena Chakravartty: You
did not see the movement in Bengal 
and that is why you speak like that.

Shrlmati Sucheta Kripalanl: What 
did I see m Trivandrum. One batch 
of women had just been released from 
prison. They met me smiling, full of 
enthusiasm and said, “Mrs. Kripalam, 
we are here just for a few days, we 
are again going back”. One day be-
fore I reached Trivandrum most brutal 
lathi charges on women had taken 
place. (Some Hon. Members: Shame). 
It was strongly condemned by all the 
people.

Shri Tsngamanl (Madurai): In
Punjab women were killed.

Shrlmati Sucheta Kripalaal: All the 
political parties had joined together, 
the Muslim League, the P.S.P., the 
Congress, the R.S P., parties among 
whom not much love was lost?. There 
was something which united all these 
parties. All the communities which 
bad been fighting with each other, 
they joined together; people who live 
a normal life who have nothing to do 
with politics they all came out How 
did this happen? Something had hap-
pened to goad the people into one 
consolidated whole to protest against 
this Government
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[Shrimati Sucheta Kripalani] 
ttiis  is the feeling o t every one who 

has visited Kerala. Rarely has the 
like of such a movement been seen— 
which shows that the iron of resent-
ment had gone deep into the soul of 
Kerala citizens and therefore they rose 
against the Government in a mass. 
Who is responsible for this, for this 
mass movement? Nobody can deny 
It was a mass movement

1SJS hr*.

[M r . D k p u t y -S pz a k jc r  in  the Chair]

Our friend Shn Dange gave a very 
interesting explanation. He said that 
the people of the opposition parties 
hated Communism and disliked the 
idea of communism being installed by 
the method of democracy. Then he 
said, "Why did they dislike the com-
munist administration? Because ad-
ministration was very progressive 
All others are backward, reactionary, 
the rest of India is backward and reac-
tionary; so they all combined against 
the progressive government!” After 
thumping the table he said that com-
munist power, whenever it comes, will 
come and work for the benefit only 
of the workers and the peasants If 
they were working for the workers 
and peasants and giving them benefit, 
I do not see why the people should 
have turned against them* On the 
one side Shri Dange said tha t they 
were a very progressive party and 
therefore the bourgeoise Congress had 
turned against them In the same 
breath he said that the Communist 
party was wily following the Congress 
policy. So I do not know whether 
they were following a progressive 
policy o r a reactionary policy! He 
•aid in short that the disgruntled 
political parties, communallsts, reac-
tionaries. vested interests, all joined 
together to  work against this very pro* 
gressive political party, because the 
rest of the people were too far behind 
and therefore could not appreciate the 
progressive administration of the 
CoattBonlst Ministry.

Let me see who are  th e  vested inte-
rests. If you had gone to Xesala, Sir, 
you would have seen thousands of 
men, women and children, people 
from all classes, the poorest, peasants 
and workers in the movement. Fifty 
thousand I saw in Emakulam proces-
sion. People from all walks of life, 
the poorest and the richest, wore 
there. I think Kerala should be a 
very rich country if there are thou-
sands representing the vested interests!

Shrimati Rena Chakravartty: You
do not know the Catholic backing

Shrimati Sucheta Kripalani: I would 
like to know if one lakh and forty 
thousand who courted arrest repre-
sented vested interests’ I would have 
been very happy. I would' then think 
that if the number did represent 
vested interest there was no economic 
problem in Kerala. The second charge 
is of communalism Yes, certainly 
there are communal groups in Kerala 
But did they function in a communal 
way? Whether the movement was 
communal: that is the point we are 
discussing What was the object of 
the movement’ The object of the 
movement was the protection of demo-
cracy, the object was the protection 
of individual rights, and civil liberties 
They were not fighting for Muslim 
interests or Nair interests They were 
fighting to safeguard democracy in 
Kerala. They were fighting for that 
and all the communities were working 
together I did not hear once any 
communal slogans raised during the 
movement. Yes, they may be cared 
communal because Indians do believe 
in religion, unlike the communists. Wo 
are either Hindus or Muslims or ChrtJ- 
tians To that extent, it was a com-
munal organisation because all belong 
to some religion or other.

I  would like to  ask a question. If 
their administration was progressive 
or good or beneficial for the poor, who 
are in large numbers—bow to It th a t 
thousands turned against them? to  
that case, 1 woufld say (hat R Is *  
tremendous failure on the part o f th*
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WIT ctew r communist* to seU*this 
twMfldal programme to the people. 
Thoy failed to convince the people. 
D ie communists are very clever pro-
pagandists. They can do much better 
propaganda than anybody. In thir 
cue, where they were put in charge 
of the administration, they somehow 
failed to sell the beneficial programme 
to  (he people and convince that all that 
was being done was for their good I 
have come to the conclusion that the 
movement that we saw in Kerala 
could not have been organised by sec-
tional interest or bv a few disgruntled 
politicians, but it was a genuine mass 
movement rising from the fear of the 
people that their individual rights 
were being threatened. The leader-
ship of that movement did not belong 
to any political party. If any political 
party comes and says, we take credit 
for the leadership, I would say, they 
are wrong. The leadership of the 
movement belonged to the people It 
was a genuine peoples movement The 
political parties had to come and join 
this tremendous movement. So they 
were there

Shrtnatl Rena Chakravartty: What 
about the barricades made by the 
police?

Shrtmati Sucheta Kripalani: I have 
seen with my own eyes the police 
manufacturing the barricades It is 
God’s truth ( Interruptions)

Mr. Depnty-Speaker: Order, order

Shrlmati Bacheta Kripalani: I wi«h 
you had not raised i t  It is lying pro* 
paganda of the communists With my 
own eyes I saw the barricades. I say, 
I saw the barricades manufactured by 
the police. (Interruption by Shrim ati 
Renu C hakravartty).

Hr. Depaty-Bpeaker: Order, order 
Sometimes there is confusion if there 
are two simultaneous voices and both 
the Lady Members wish to be record-
ed. Let one Lady Member have the 
privilege at one time.

Shrtmatt M m(a Xrfpalast: I was
not deliberately referring to K because

that was a sore point with them. 
But, if the hon. Lady Member wants 
it, I shall certainly refer to it. We 
were proceeding to Kottayam. Some-
where near Changanur, our car was 
stopped. We were four people. Not 
I  alone My eyes may have been 
blind. But four people saw It. Right 
across the road there was a police 
van with two policemen with guns on 
either side. We were surprised &s to 
why we were stopped. Shn E. M. S. 
in his statement has said, “she was- 
asked to go cautiously, she was not 
stopped". But, “she was stopped”. 
Our car was not allowed to proceed 
There was the police van, and two 
police men were standing on either 
side. We were rather surprised. We 
got down to enquire. We thought 
there was some lathi charge or firing 
on the other side which they did not 
want us to see Somebody told them 
that this is Mrs Kripalani On that 
one policeman said, “I will go and ask 
the A S P ” That is how I came to 
know that the A SJP. was also present 
there As we stood there, there was 
no iron curtain so we could see 
what was going on Some 100 yards 
from that place, we saw 7 or 8 people 
bending and doing something. Big 
stones were lying across the road. We 
thought perhaps they were removing 
the barricade To my utter surprise, 
we saw them picking out stones from 
the gutter and placing them there 
Suppose I was blind and I did not see 
the stones properly But soon they 
picked up a tree, a log and put it 
there which could not be mistaken. 
Then, a man standing there took a 
photograph and then they quickly dis-
persed On the other side of the bar-
ricade also, similarly, just as on this 
side, there was the police car stand-
ing. That means, traffic was closed 
from either side and the beautiful 
barricade was being manufactured so 
that photographs could be sent abroad 
to people for propaganda purposes. 
Firing had taken place in the town 
on tiae previous day. The shops were 
closed. We thought there was hartal. 
Very few people were seen on the 
streets. As soon as the police dis-
appeared, some people came out and"
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began to talk They said, "martial 
law conditions are prevailing here” 
We asked them about the barricades 
They said, “you have seen for your-
self what they are doing Further on, 
you will see two bridges damaged by 
them. Photographs will be taken and 
the  blame will be put on us"

Skrbnati Ream Chakravartty: The
correspondent of Hindu in his 
•despatch has exposed the hollowness 
o f your charge (Interruptions)

Shrlmati Sucheta Kripalanl: I am
not used to telling lies like you 
people

Shri P S Daulta (Jhajjar) Why 
did you not go to Punjab on the 
Betterment Agitation Day’

Mr. Depaty-Speaker: Order, ordei 
If the hon Lady Member continues 
to  address the Chair, perhaps, there 
would be less trouble I wofild re-
quest hon Members on my left also 
that she may be allowed to proceed 
T hat is not the way to conduct pro-
ceedings in the House of Parliament

Shrlmati Sucheta Kripalanl: I
•deliberately avoided this subject be-
cause the Communist party had told 
-a deliberate untruth about this I did 
not want to irritate them They them-
selves challenged That is why I was 
•constrained to give a  description of 
the nefanous activities of the Com-
munist Government m which they 
indulged m order to create evidence 
against the people so that they could 
■shoot the people and resort to severe 
repressive measures

What was the reason of their un-
popularity’ The Communist party 
had come to  power under our Con-
stitution They had sworn allegiance 
•to our Constitution They had 
■worn to conduct the Government ac-
cording to our Constitution. As has 
been pointed out very ably by Shri 
A. M Thomas according to our Con-
stitution, all people are equal in the 
«tyes of law All have equal rights of 
protection; all people have the right

to equal Justice. These are assured to  
the Chapter on Fundamental ttig&b. 
As soon as the Communist Govern-
ment came into power, though tbey 
swore by our Constitution, i t  was 
apparent that they were not going to 
rule according to the Constitution, 
That is very natural because, they do 
not believe m this kind of democracy. 
They believe in the dominance of the 
party If you will pardon me, I  will 
read out from this book. This is not 
a publication of the P.8 P or the Con-
gress This is a book of a  political 
student who went to Kerala to study. 
This »  what he says*

“For the communists believe 
that their party represents the 
interests of the toiling workers, 
who constitute the only class worth 
preserving They believe that 
Communism cannot be established 
without the removal of an classes 
(except the proletariat) and that 
this can be done only by the Com-
munist Party which is, by defini-
tion, the workers’ party It, there-
fore, becomes the bounden duty 
of the Communist Party to fight 
for the party's enthronement in 
power, for victory of the party is 
considered synonymous with the 
victory of the workers' cause. 
Whether, the Communist Party 
really fights for the workers' cause 
or not is another matter What is 
important is that its members 
firmly believe that it does so. 
Thus, if the Communist Party 
represents the workers and the 
aim is to bnng about a classless 
society, the interests and aims of 
the State are the interests and 
aims of the Communist Party. The 
Party thus becomes equal to the 
S ta te”

This is what he says This is their 
theory and believing in this theory .

COnt Sadban Gvpta: Who Is the
political student?

Shrlmati Soeheta Krtpalaai: I wfil 
present you a copy of the book.

Shri 8a ih a»  Q ap ta  Name.
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IfcHmatl S sd v U  I r i f i l i a l :  Every- 
thing you win get

Sltti Sadluuk Gupta: Why should you 
consciously suppress the name?

Sfcrtamtl Sucheta Kripalani: There 
is no need for that This is by the 
Diwan Chand Information Centre You 
do not think that all wisdom Is con 
fined only to the communists Verv 
little of it, I admit, is also outside 
the communist ranks

What actually happened is this 
Behind the facade of our Constitution 
another state was b u ilt A state with 
in state wa* created Behind our 
State, an extra-constitutional State 
came to be created, run by party men 
What were their sources of finance, 1 
need not elaborate Shn A M Thomas 
has just said about it Indirectly 
finances came from the Government 
for working this extra-constitutional 
Government The new police policy 
neutralised the administration Branch 
secretaries of the Communist party 
in all localities started dominating 
over the administration and started 
giving orders to Government servants 
So this state of affairs came into being

What are the charges that they have 
levelled against them7 They are old 
charges and I m ed not go into them 
No I Unjustified and partisan jail 
deliveries and withdrawal of cases 
Our fnends said, this has been done 
by the Congress What is the effect’ 
What has happened here’ Because of 
these jail deliveries, an impression 
was created among the people, among 
the communists themselves that they 
were above the law and nobody could 
touch them If I may be permitted 
to refer to the Governor’s report, this 
is what he says*

‘"This act was not only a poli-
tical irritant to other parties; but 
it also created •  legitimate feel- 
ling among non-Communists that 
the Government was really putting 
a  premium on violence as long as 
it related to members of their own 
party o r their sympathisers ”
171 LSD—4.

He further goes on to say
“It did not take a long time for 

the politically conscious and cri-
tical people of Kerala to undergo 
a process of disillusionment which 
ultimately led to the present 
crisis ”
This is the result There is no 

harm in amnesty
Mr Depaty-Speaker- The boa.

Member should try  to conclude now.
Shrimati Sucheta Kripalani: You

may kindly give me a  few more 
minutes because I have got much to 
say

1 am cutting short my speech The 
ttucs as to how they have interfered 
with the administration, how the> have 
interfered with the judiciary etc 
have already been quoted by Stun 
A M Thomas Information regard-
ing this is published already I would 
particularly refer you to the memo-
randum of the lawyers, which has 
been submitted to the President, 
which is also a printed document At 
page 12 of that memorandum, you 
will find references to cases where 
judges because they did not toe the 
line were transferred or were demot-
ed Then cases are cited where 
members of the Community party 
have interfered with cases which 
were pending before the courts These 
cases are quoted with numbers etc, 
and other detailed references are 
gi\en m that memorandum This is 
a matter which can be checked

What was the consequence* Vir-
tually, two classes of citizens came to 
be created within the State, one con-
sisting of citizens who were -bove the 
law, and another to whom t>e protec-
tion of law was denied, lbout which 
also, instances have already been 
given by Shri A M Thoma* I do 
not want to take much of youi time, 
but I shall give just one v  two inst-
ances which are within my personal 
experience

I was passing through Alwaye, on 
the 27th of las* month—I think *t was
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tb s 27th or perhapi the 28th. Mr. 
B u n .  w  MJj-A., who is in  eye-sore 
to the communists, beeauae he was 
instrumental in wffpwfrig the Andhra 
rice deal case in the Assembly, was 
sitting in a shop within municipal 
limits, opposite « big college He was 
kttacked by people with lethal instru-
ments; he somehow or other managed 
to go mto the shop and close the door. 
For two and a hall hours, these 
people were banging at th«> door. His 
friends from the neighbouring bouses 
telephoned to the police, but no police 
tu n e . This shop was within the 
municipal area. It was not a forest 
where such things could happen. 
Ultimately, a large number of his 
friends came there and took him 
away.

ghrl Narayanankutty Menon: This 
is a place where there is no telephone 
connection.

Shrimati Socheta Kripalani: It is 
absolutely nonsense; it was not in the 
shop, but in the city outside.

Skri lyag i: They wanted him to
take the risk and go out of the shop 
to telephone.

Shrimati Socheta Kripalani: He did 
not, but his fnends did.

Two furlongs from this place, the 
house of one Mr. Andrew, a Congress 
worker, was attacked by about twenty 
people. All this happened m broad 
daylight at three o’clock. His house 
was attacked by twenty workers. 1 
passed through that town the next 
day. 1 was shown the shop, and I 
was taken to that house. The gate to 
this house was broken; the glass- 
panes were all broken. The door nnd 
windows had been shattered with 
otones, all that was lying there His 
only son, a small motherless child, 
was inside cowering in terror la te r  
OO, his friends came and rescued the 
child.

The Dopaty Minister of Lalofcr 
(■fcrl AIM AH): Shanftl

Shrimati Socheta fcftpolant: These 
things happened in broad day-light 
within municipal limits. Mb police 
protection came. These were &oiao of 
the things which I saw with my own 
ey«a.

I do not want to take up much Of 
your time. But here is a small nub- 
lication which gives you information 
about the fifty days’ movement. Mgr 
hon. friends opposite are raying that 
we were violent, that everybody else 
was violent but they were non* 
violent. I would only like to refer to 
one or two case*.

The following incident happened M  
the 20th of June.

" “Probhakaran Nair (Chandran) 
a Youth Congress Worker in 
Chengannur was standing <n front 
of his house and watching r  Com* 
mumst Jatha of women, mostly 
Pul ay as A Communist who was 
leading the jatha stabbed him. 
He fall into the gutter The 
women in the Jatha began to 
throw stone* at him Though he 
was rushed to the hospital he died 
there.

A Congressman who was re-
turning in the night from a meet- 
ing a t Ankamah was stabbed to 
death "

I can give you any nutnocr of ins-
tances like this.

Then, I might narrate to you <he 
incident which took place, I 'hink, at 
Kallada near Quilon, where some 
workers were returning liome from a 
scene of picketing. They were ston-
ed from one side Some of them 
jumped into the water; one of them 
was almost drowning who tried to 
swim back to the shore but when he 
came near the shore, he vas stoned. 
He died later on, his body was fttand 
downstream. I cu t give you iMUi- 
merable Instances of this kind. A M  
yet, they are talking of violent* 
the part of othew. I would only A y

*,.r
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that not only were their partisans 
functioning in a violent manner, bat 
the Government denied protection of 
law to the people. This fact is also 
borne out by the Governor’s report

As for the toddy tappers, os to hi»w 
they are organised, how they are get-
ting money and so cm, Shn A. M 
Thomas has already enlightened you 
So, I shall cut that out from my 
speech, though 1 had intended to 
speak about it. 1 have jo t  personal 
information in this regard. In 
Trichur I got personal information as 
to how these toddy tappers cn-opera- 
tives function. They bave their 
choppers; they are lethal instruments. 
Some of these organisations or co-
operatives have got their own jeeps. 
In these jeeps they go about nio\ing 
from place to place terrorising people.
I reached Trichur in the middle of 
night at about 12 or so. When I 
reached Trichur, a lot of people wore 
waiting to meet me. Amo.ig them 
were some people from a neighbour, 
ing village. They said they were 
picketing, but the toddy tappers came 
with their choppers and threatened 
them so they had to fly to Trichur for 
safety. Early in the morning, another 
lot of people came and gave me a 
similar report If I may be* per-
mitted, I may Just read out to you one 
or two sentences from the summary 
of the Governor’s report, about the 
way these co-operatives are formed 
and how they are functioning

•'These tappers* societies are 
organisations consisting of u.ddy 
tappers who possess the tapping 
instruments invariably They 
seem to be an aggressive lot and 
they were prominently employed 
during the students' agitation by 
the party to combat their picket' 
ing activities. Some of the nvli- 
tant members of the organisation 
are released prisoners convicted 
for violent crimes. Besides this, 
it appears that these societies 
have liberally contributed to the 
party fund, one at Trichur alone 
contributing Rl  25,000.”.

These toddy tappers* organisations, 
under the guise of co-operatives, 
under the guise of improving the lot 
Of the poor, are functioning as a 
strong unofficial arm of the party to 
terrorise the people.

Mr. Depnty-Speaker: Now, the hon. 
Member should try to conclude

Shrimati Sucheta Kripalani: I am
just concluding I shall say just r>ne 
or two words and finish, because it is 
rather important Shri S. A Dange 
Justified the partial behaviour on the 
part of the police, while explaining 
the new police policy, by cla.ming that 
the Communist Party is for the wel-
fare of the people, that all others who 
do not come within the ranks of the 
workers are exploiters, and that the 
police will always work only for the 
protection of the workers as against 
the exploiter We do not agrte with 
this theory of the rights of citizens. 
However, we accept what he has said, 
but does he stand by his own declar-
ed principles'* What is the oosition? 
Unfortunately, my opinion is that 
their police stand by only their own 
workers, when it comes to workers of 
othor unions, they do not go to ibeir 
help, they shot them; they lathi-charge 
them and they do resort to evciy kind 
of repression There is a bitter com-
plaint, about discrimination e\en 
among the labour ranks The INTUC 
has given me papers to substantiate 
such cases of discrimination I am 
sure the PSP and the RSP spokes-
men, when they speak, will bnng be-
fore you information as u> how ti»e 
police have behaved in a discrimina-
tory manner against their Unions. I 
shall just refer to one or two instanc-
es First, there is the case of the 
Adur rubber plantations. There were 
two co-operatives there, one under 
the A1TUC and another under the 
INTUC. There were 300 acres of land 
to be given on contract The officer 
there decided that both the cj-opers- 
tives should get the land equally, that 
is 150 p e s  each. But the Minister 
intervened, and according to the 
Older* of the Minister, the AITUC <0-
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operative got 250 acres and the INTUC 
co-operative got SO acres. This is the 
equality shown towards workers, not 
exploiters, not the bourgeoisie, but 
the workers.

Shri T. B. Vlttal Kao: W hit was the 
membership of each union? (Inter-
ruption*).

Shrlmati Sneheta Kripalani; Here is 
a small pamphlet which contains the 
reply given by the INTUC president 
to Shri S. A. Dange. Shri S A. Dange 
had charged the INTUC of not keep* 
ing to the code of conduct arrived at 
by the Labour Conference at Naim 

DJhi* wait Ihi* jsgnjv jfc»v
president, Mr. Nalr This is an old
document___

An Hon. Member: He lost the elec-
tion

Shrimati Sucheta Kripalanl: It may
be, he may have lost the election, but 
that does not matter. That does not 
make what he says untrue It is not 
a  recent document, but it relat*j to 
.the year 1958

In this letter, Mr. Nair challenges
Shri S. A. Dange and says:

“Mushroom unions owing allegi-
ance to the AITUC have been set 
up in almost all Industrial con-
cerns and centres as against *hc 
existing organisations enjoying 
overwhelming support Thest* 
unions are propped up a.id en-
couraged with the active support 
of the Police and the Labour De-
partm ent Pressure is brought to 
bear upon the employers to extend 
support to them.

The employers are prevailed 
upon to ignore the demands put 
up and the letters addressed to 
them by our unions. The officials 
of the Labour Department nlay a 
very active part in giviqg the 
necessary advice to the em-
ployer*. . . .

Very often, the Minister for 
labour, Shri T. V. Thomas him- 
Hlf, takes over the role of the 
Conciliator without allowing the 
dispute to take the normal course 
beginning with negotiations at the 
*<Vwest level He too takes parti* 
QUlar care to keep out the other 
Parties and to bestow any advant-
age that may accrue from such 
Negotiation or settlement on the 
\m J C  union exclusively”

^ ^ n ,  Shri SL A. Dange had sa’.d that 
^  never use the police forpe against 
***• labourers. This is what the 

president says. After refer* 
^  to some demoastrtt/oas, rtrf&M 
etc- he says:

“It is here that the Police come 
ir* with orders to arrest man- 
hbundle, lathi-charge and even to 
°ben fire, if it came to that 
^Proceedings are started against 

workers on concocted charges 
4^d the police are ably nelped by 
l*le Communist Party and its 
k*cal followers."

“Under the curious system of 
rViminal proceedings now prevail- 
irVg’in the State, it is the victims 
*ho are proceeded against”.

T*11* has been told to me again aiA  
by more than one person

“More sorrowful has been the 
^ t  of trade union workers under 

INTUC A number of mem 
k&ve been murdered in cold 
blood, hacked to pieces in broad 
dtiylight. Many have been sur-
rounded and attacked by armed 
Siings and saved from death only 
b.y the timely arrival of outsidets"

that he goes on And be says:
you like, I will substantiate each 

••*4 every case with date, time and 
“" h e  of the person'.
M hrs.

^his goes to show that the labour 
mU!rrest has not progressed under the
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Communist regime. But the labour 
interest of the Communist workers ha* 
progressed no doubt. The labour in-
terest of other labourers has not pro- 
greased. So the claim of Shri S A 
Dange that though they follow a 
partial policy, the policy is good be- 
cauae it is in favour of labour is beli-
ed by these facts. They only follow a 
policy of giving protection to their 
own labour, not to other labour.

Mr. Depvty-Bpeaker: The hon
Member’s time is up

Shrtma^l Sachets Kripalani: I am 
constrained to stop But 1 think 1 
have given you enough cvidcnce tc 
show that the Constitution was sub-
verted. The Communist Ministry 
were not ruling according to our 
Constitution Therefore, it was high 
time that the President intervened I 
should say that the President •'nd the 
Central Government showed too much 
patience. They allowed them too 
much time Sometimes what happens 
is that if you give too much tune, if 
you give too long a rope the rope 
knows where to sit

Mr Pepaty-Speaker: Shri Frank
Anthony

Baja Maheadra Pratap rose—

Mr. Depaty-Speaker: 1 havo al-
ready called Shri Prank Anthonj

Shri Frank Anthony < Nominated- 
Anglo-Indian): Mr Deputy-Speaker, 
at the outset, 1 will deal very briefly 
with the legal position I hope that 
I won’t  have to put up with this 
running commentary, either m over-
tones or m undertones (fnterm p- 
tions)

Shri V. F Nayar: I do not think 
you deserve that at al)

Shri FnuMeee (Ambalapuzha) Why 
should he have begun with a warn-
ing to utT

Mr. DepatyJSpeaker: E \ery Mem- 
K*ts his turn. He is entitled to a

patient hearing. So far I nave found 
that that has been denied to the Mem-
ber who has been given an oppor-
tunity. Is that fair? Should 1 stop 
the proceedings9 Should we ait 
down here or should we withdraw? 
Whenever an opportunity conies to % 
Member, he shall have h:s »ay, then 
certainly he can say whatevei he 
likes

Shri V P Nayar: May I submit 
that Shri Frank Anthony need have 
no fear because he does net d^servs 
our interruptions’

Mr. Deputy-Speaker What bat 
happened to the hon Member who 
preceded him’

Baja Mahendra Pratap: On a point
of order Why rouse passions? Bet-
ter talk peace See why they Sght 
In their heads, something has entered 
wrong ( laughter)

Shri Frank Anthony: There has been 
a suggestion—and of course, :t has 
been avidly endorsed by the Com-
munists—that because the Communist 
Party admittedly had a stable majori-
ty, though an extremely tenuous 
therefore, article 356 of the Constitu-
tion could not be invoked May I say 
at the outset that in my very humble 
opinion, this is not only a narrow 
view but a completely untenable view* 
Perhaps people who thought along 
these lines—some Congressmen too 
seem to ha\e thought along these 
lines or suggested that they thought 
along these lines—have fallen into 
this fallacy because the i>nly yece- 
dent we have had so far in respect 
of article 356 is that it has b in-
voked where there has been no stable 
Ministry But I submit with a great 
deal of respect that if we look at the 
plain meaning of article 356. the ex-
pression used is

“ a situation has arisen in 
which the Government of the 
State cannot be carried >n in ac-
cordance with the provisions of 
this Constitution'1
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You will notice that the dominant 
word that ia used ia provision*. Ad* 
visedly, the framers of the Constitu-
tion used the word in its plural 
form

I know that precedents are sought to 
be cited. Shn M. R. Masam lias 
referred to a precedent fiom the 
British Parliament. But I am not 
prepared to look at precedents outside 
this country, for the very simple 
reason that we have oyr own written 
Constitution and we are bcund by 
express terms of that Constitution. 
Article 356 has been put into 
the Constitution because of the spe-
cial context in which we move in 
India in the political field I say that 
it is not only when there is no stable 
Ministry but when, in fact, the provi-
sions, and more especially the cardi-
nal provisions, of the Constitution are 
stultified tor superseded, it becomes 
not only the right but the duty of 
the President to act under article 356

It is in this larger sense of the 
breakdown of the Constitution—not 
because a Ministry may not have a 
stable majority but because of a 
breakdown of the Constitution in 
that the basic provisions of the Cons-
titution have been negated—that 
article 356 has been put into the 
Constitution This, I submit with res-
pect, is precisely what has happened 
in Kerala Whether people choose 
not to accept the Report of the Gov-
ernor or choose by an ipse dixit to 
say that what the Governor has said 
is false o'- not is a different matter 
B uf I am prepared to give, and I 
think that every nght-tbmking per-
son in this country will give, to the 
summary of the Governor’s Report 
the credence that it deserves

What does that Report make out”
It is an extremely damning indict-
ment My hon friend. Shn A. M 
Thomas, and the hon. lady Member 
who spoke, have related to this House 
certain specific incidents By them-
selves, they are not sufficient to con-
vey the pattern It is the Governor's
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Report which conveys the consistent, 
the overall, sort of concatenated 
pattern. What is the pattern that 
the Governor's Report conveys? It la 
an irresistible pattern which antounts 
to an orgy a t calculated lawlessness 
by the State Government That ia the 
pattern which the Governor’s Report 
has indicated

I know that there must be lapses. 
My hon. friend said that the Andhra 
Government did this, the U. P. Gov-
ernment are doing that and the West 
Bengal Government are dbmg the 
other But here we have a people 
who committed hidetous crimes—sen-
tences were remitted, the withdrawal 
of oases and, what is more, the des-
truction of the Constitution, of the 
rule of law at its very roots. Offences 
arc not registered There is no in-
vestigation The police are com-
pletely paralysed. They cannot 
begin to invoke the Criminal Proce-
dure Code At its very roots, the 
whole rule of law is destroyed The 
whole upper judiciary is rendered 
function less How can the judiciary 
begin to consider writs when wnta 
will have no basis on which to be 
presented’ It cannot, for the simple 
reason that all the provisions of the 
law have, as I *»aid been rendered 
nugatory

And there is this difference that we 
must bear m mind Look a t this pat-
tern Look at it in a broader way. I 
say this pattern leads to one irresis-
tible conclusion It is a  sv sterna tised, 
if you like, in a perverted way, a 
scientifically systematised. debauch-
ing ot the whole political, constitu-
tional and legal machinery

Shrimati Sucheta Kripalani: Quite 
right

Shri Frank Anthony: That is what 
I want my hon friends to bear in 
mind Look at it in this larger con* 
text What has happened in Kerala 
has happened in no State in this 
country It can happen in no State 
where the government subscribes at



least to  the minims of democratic 
conventions and decencies But it 
Was bound to happen in Kerala 
because you had there a Government 
wfcbse doctrine is the very incarna-
tion of the negation of democracy 
You had there •  Government whose 
practice and precepts represented the 
destruction of hostile classes That 
is what has happened in Kerala, and 
it was inevitable As I said, you had 
this organised terror, you had this 
organised corruption tof the services, 
you had the organised demoralisation 
of the police, and you had the sys- 
tematised corruption, of getting hold 
of the tdx-payers’ money by devious 
means and putting it into the coffers 
of the Communist Party

Shri Dange is not here 1 do not 
want to say anything behind his back 
But he has treated us—and I expect-
ed it—to his usual communist cliche*
1 hope my communist fnends won’t 
feel unduly offended But I have read 
a good deal about communist litera-
ture and communist precept, but I dt> 
not know anything about communist 
practice What I have noticed is this 
This communist jargon is typical, it u  
conditioned, it is regimented whether 
the jargon emerges from China or 
whether it is echoed by our commun-
ists in this country, it runs to a cer 
tain form Everybody who is anti-
communist is either an imperialist or 
is a reactionary or he is a criminal 
reactionary And, we saw this jargon 
this sort of conditioned and regimen-
ted jargon used by our communist 
fnends not long ago with regard to 
Tibet With almost treasonable deli-
beration, they echoed this communist 
targon, these communist stock phras 
«*s, that is that Indians are imperial-
ists that Kahmpong is the command-
ing centre of reactionary intrigue So, 
it was not unexpected

Shri Dange made this pretension 
claim that all this upsurge is the work 
of reactionaries But I do nut think 
he used the words ‘criminal reaction-
aries* It is the work of reactionaries 
of eommimalists who are seeking to 
undo the great good that the com-
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munists are bringing tb the toilers 
and wbrking masses of Kerala. I was 
a  little amused. I looked all around; 
I looked a t Shri Dange and all the 
other Members of the Congress party 
(Interruptions)

An Hon. Member* Communist
party

Shri Braj Raj Singh (Ftrozabad) 
They were carrying out the program-
me of the Congress

Shri Frank Anthony: And quite
frankly I was unable to identify any-
one of them as being either a toiler 
or a member of the working masses 
I say this with all respect to my 
friends that they know communist 
history perhaps better than I do But 
the communist history has worked to 
a single pattern The Moloch of the 
communist revolution has, when the 
revolution has been completed, al 
ways destroyed the high priests, and 
the high priests of communism every-
where have been, in the first stages, 
the intellectuals, the quasi-intellec- 
tuals and the bourgeoisie And here, 
todiv we have the high priests of 
Indian communism, the members of 
the bourgeoisie the petty bourgeoisie, 
the quasi-intellectuals And God 
forbid, if ever a communist revolu-
tion was consummated m this coun-
try that the Moloch of the revolution 
would completely liquidate Shn 
Dange and ins fellow bourgeoisie 
friends

Shn Dange has in the usual com-
munist wav indulged in these epi-
thets Give a dog a bad name and 
you think you have destroyed it So 
this upsurge has been stigmatised in 
the usual communist way as one 
which has been instigated by com- 
munalists But Acharya Kripalanl 
nailed this typical communist canard 
to the counter He asked, what is the 
definition of communahsm’ He said 
communal ism consists in one com-
munity aggressing against another 
community, communahsm consists in 
one community seeking self-aggran-
disement at the expense of the other 
community or communities What w*
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have seen In Kerala is that the differ-
ent communities have got together 
We have seen the very negation uf 
communalism We have found, for 
the first time, people, irrespective of 
caste, religion, community tor political 
complexion coming together to fight 
the real communalism in this country, 
the frankenstein of the communist 
communalism.

Who are more communal than the 
communists? They trade in commu- 
nalism. They trade in the hatreds of 
dommunalism At first they sought, 
and perhaps a  little successfully, to 
divide the Nairs from the Christians 
Then the Nairs have found them out. 
Now, today they seek to divide, the 
Aryas, the Pulyas and the Ezhavas 
from their fellow Hindus. They trade 
m communal hatred. The very life 
and inspiration of communism is com-
munal hatred They trade in it 
Without communalism communism 
cannot exist There is this lesrtm 
that Kerala has for us

H ay I say this too’ Shri Dange 
was very concerned about the work-
ers and toilers of Kerala I was a 
little amused because from what we 
have heard and from what we have 
aeen, what of the workers and toilers 
who are not prepared to accept com-
munist regimentation What has 
happened to them’ (Interruptions) 
They have been exposed to all the 
discrimination and the oppression and 
all the instruments of political thug-
gery, which is communism

I would ask my Congress friends 
to  remember this and not to miss this 
lesson of Kerala. It is a significant 
lewon. Communist history has run 
to  a consistent pattern throughout 
the world Everywhere commun-
ists have seized power from a minor-
ity position; and they have been able 
to do that only because they have 
been able to confuse first and to  
divide next. They have played this 
game successfully in Kerala and they 
a n  toping to  play it successfully 
again, playing community against
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community, religion against religion, 
party against party. And that is 
why they pose the seemingly innocu-
ous question, 'Will the Congress join 
handsjprith the Muslim League? How 
can you do it? Look at these com- 
munalists' And some of my Congress 
friends appear to be confused. But, 
on this issue, everyone irrespective of 
his organisation, irrespective of the 
label he bears, has joined in fighting 
a party which is essentially and al-
ways communal. Remember that 
when the question of the next elec-
tion comes

We have seen in this House—and I 
say it with a great deal of respect— 
the normal communist technique, on 
one side the quarter truth, on the 
other side the three quarters lie, the 
vilification and character assassina-
tion This time the Prime 
also has not escaped Look at the 
quarter truth Jawaharlal Nehru is 
the greatest Indian, he represents 
something which all Indians look to 
And the three quarters lie, Jawahar-
lal has betrayed himself; Jawaharlal 
has betrayed democracy, Jawaharlal 
has, in fact, betrayed India H u t  is 
typical communist technique

Shri Dange has said that if the 
Prime Minister went to Kerala and 
had told the Congress and the Other 
parties to withdraw their agitation, 
overnight, they would have with-
drawn this agitation With a  great 
deal of respect I say that these people 
had reached the limits of their en-
durance; they had passed beyond die 
limits of their endurance If the 
Prime Minister had gone and With 
folded hands asked them to withdraw, 
they would not have withdrawn it 
(Interruptions)

Mr. Depaty-Speaker: Order, order.

Shri Frank Anthony: I say the
Congress party was not in the van-
guard of the movement If the Con-
gress party had withdrawn, became 
of the strength of the implacable 
feeling th e  people who were deter-
mined that they would not carry this
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nctabas of organised terror and or- 
poised lawlessness any longer, the 
Congress would not only have gone 
Into the wilderness but they would 
have been wiped out as a political 
party. That is the position as U was 
in Kerala. *

The Prime Minister was abused 
and the members of the Cabinet were 
abused. In fact, they were accused of 
following double standards—you con-
demn direct action in a Congress 
State; but, indirectly, you bless it or 
a t least you connive a t it in Kerala 
And they followed ft up with the 
normal technique of bluster and 
blackmail both in this House and 
outside. They said: All right you
apply article 356 and we will show 
you what we are going to do in 
Bengal, Maharashtra and Uttar Pra-
desh. I am glad that the Govern-
ment did not submit on this occasion 
to communist bluster and blackmail

This u  the way some of my Con-
gress friends are confused on this 
issue. They are worried. They say. 
can it not be said that we have in-
directly blessed direct actton I say 
that if you see the issue dearly, it 
was your duty, it was your duty 
directly to bless direct action in 
Kerala because the thesis that I am 
proposing is this. As against a demo-
cratic Government, with some basis 
and semblance of democratic decency, 
direct action to remove that Govern-
ment may be described as a rebellion 
I concede that. But that »  against a 
Government where it has not com-
pletely abandoned all democratic 
values and decencies. But as against 
an avowedly totalitarian Government, 
as against a Government which is 
avowedly committed to the destruc-
tion of the democratic values, direct 
action ia not only a right but it 
becomes a  moral duty .(Interrup-
tion*.) Sbme of our people have 
talked of co-existence in India of 
communists and those who believe in 
democracy. Quite frankly, I cannot 
analyse o r aocept this proposition. 
Co-eadsteocef Yes, in the interna-
tional flsld, between the democracies

on the one hand and Communists on 
the other because in the international 
field the compulsion of events and 
the threat of total war and the threat 
of total destruction may compel them 
to evolve a modus vivendi. But how 
do you, m a democratic pattern seek 
to make the communists co-exist 
with democracy. Then, they cannot 
be communists because communism, 
jf it is to be true to itself, is com-
mitted to the destruction of demo-
cracy and that is precisely what it 
does. It is a contradiction in terms 
to talk of co-existence in a single 
democratic pattern m the same 
country of those who stand for the 
destruction of democracy and those 
who subscribe to its basic values.

1 do not know whom they are
going to mislead in this ctmntry Un-
fortunately here we have a large 
percentage of people who are per-
haps a little credulous; they may 
seek to mislead them But what is 
the history of communism7 1 can
understand that intellectually and
academically We may be prepared 
to discuss the principles of commun-
ism. But what is the history of 
communism* Why do we assume for 
one moment that the history of com-
munism m this country is going to be 
m any way different from the history 
in any other country, from their his-
tory in Russia or China it has been a 
history of mock tnals, a history of 
murders without trrals, massacre of 
millions of people, a  history of slave 
labour camps What is happening in 
China today? Is not China one vast 
slave labour camp? What about little 
Tibet* What is Tibet today but a 
vast concentration camp* That is the 
history of communism It is an un-
varying and persistent history

I do not understand some of my 
communist fnends when they say
that before 1947 they had their Cal-
cutta thesis but they now subscribe to 
the Amritsar thesis. Why do they* 
Because they found that it did not 
pay them to subscribe to the Calcutta 
thesis; in Telangana it did not pay. 
They were locked up and they were
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sh o t 9a, under compulsion, the 
communists have accepted the Axnrit- 
afer thesis But what is this thesis? 
Acharya Kripalani has spelt out its 
.real meaning—not only the first part 
of the A m ntar thesis—that they are 
.going to work within the Constitu-
tion The Amnstar thesis spelt out 
to  its logical conclusion is just that 
they are going to work within the 
Constitution to destroy the Constitu-
tion That is the full significance of 
the Amnstar thesis

There is again another rather in-
teresting experience in this House 
We have seen persons who are avow-
edly to destroy democracy, who have 
been Correctly described as murder-
ers of democracy, posing m this 
House as champions of democracy 
This is what amazes me I know that 
communism is synonymous with cyni-
cism If  is the apogee of cynicism 
that the murderers of democracy 
should keep on mouthing in season 
and Out of season the word demo-
cracy

May I end on this note’ I know 
that there are differences of opinion 
as to whether the Central Govern-
ment intervened too late or whether 
it was over-indulgent to the com-
munists It might have been over- 
indulgent to the communists Per-
haps the Government ctould have In-
tervened earlier and could havr 
satisfied themselves that the rule of 
law had broken down, that the Cons-
titution had m fact been completely 
destroyed But what would have 
happened if the Central Government 
had taken action one year ago’  There 
would have been scenes in this House 
which perhaps we have never wit-
nessed There would have been all 
kinds of simulated gnashing tof teeth 
and you would have found—my com-
munist friends are very capable of 
th a t—that they would have produced 
cascades of crocodile tears They 
would! have come here You, Sir, from 
th e  Chair have to deal with them 
They are constantly bobbing up and 
down; this time they would have
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been bobbing up and down with aaK* 
anointed halves a t martyrdom  tad  
my: look at this, reactionary, cart* 
minally reactionary Government of 
In d i^  imperialists, the people Id 
Kerala have not even protested; these 
has not been any disturbance; yet 
the Government seek to invoke arti-
cle 856 I  think the Government was 
extremely well-advised to wait HU 
the people of Kerala not only pm - 
tested but protested in this no uncer
tain way Now, every right thinking 
person can say here was a mass up
surge, an unprecedented upsurge, as 
Shrimati Kripalani put i t  Every 
section of the people sunk their diff-
erences, whatever there were and 
proclaimed to Kerala and to the 
world, if I can use a fairly well 
known metaphtor, If necessary, In 
Kerala, we will die, but we will die 
standing on our feet, but we will not 
live on our knees in the communist- 
created mire

Sir, H gives me very great pleasure 
to endorse the motion made by the 
hon Home Minister

Shri A. K. Gopalan (Kasergod)
Mr Deputy-Speaker, Sir As far as 
the constitutional propnety of this 
Proclamation is concerned, Shri Eas- 
wara Iyer has spoken about it and I 
do not want to deal with it any more 
My fnend Shn Thomas, has spoken 
on some points and so, Sir, you will 
allow me to point out the other side 
of the picture so th it both sides of 
the picture may bi appreciated by 
the Membc rs of this House and the 
public snd thev may give a proper 
judgment He made certain points 
about the release tof prisoners, about 
the text-books, co-operative societies 
and other things I request you to 
allow me, as far as these matters are 
concerned, to place before this House 
the reply of the Government Tfcat 
Government is not represented here 
and I want that the reply tof the Gov-
ernment to these charges which had 
been given where they say that there 
had been no losses at all in these co-
operative societies and expiate what



the function of these societies were, 
A m id  be placed on the Table of the 
Home,

Mr. Pepoty-Bpeaker; Every hon
Member has got it by now.

f tr l A. K. Gepalan: I want lA c  be 
recorded here, Sir. It is not that 
everybody, has got a copy or not 
Only one side of the picture had been 
given and the other side is not here. I 
am, therefore, making a request that 
the relevant portions of the answer 
marked may be kept here *

Mr. Deputy.8peeker: Yes, yes
Sbri A. K. Gepalan: They sa> tlu t 

there was no mention of Mahatma 
Gandhi in the books. I shall quote a 
passage from Social Studies Book 111 
—pages 73-74.

'‘Free India the outcome of 
the untiring efforts of Mahatma 
Gandhi, revered and respected by 
the entire humanity, and also by 
the unequalled sacrifices of his 
disciples Our Bapuji, the Father 
of the Nation, is undoubtedly that 
great saintly humanist He comes 
in the great line of Buddha, Asoka 
and Christ who had spread the 
m essage of peace and love The 
world will never forget that man 
of action M ho had o n ly  non 
violence and power of his sou! as 
his weapons ”
This fact has been suppressed and 

I want to ask Shn Thomas
if he had lot under-
stood that Why the Catholic
school* refused to accept Letters /row 
a Father to hu  Daughter by Shn 
Jawaherial Nehru, as a non-detailed 
text is a classical instance to show 
why they did not allow this As far 
as selection of textbooks is concemcd,
H is not the Government that selects 
textbooks, there ut a committee for 
that purpose where majonty of tho 
members are non-communists It is 
they who prescribe textbooks for 
schools. In reply to the charges
levelled against the Government as 
far as text-books are concerned, I 
wish to place this memorandum, Sir,

*The document was not treated as 
subsequently, did not accord the
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on the Table of the House, where I 
have marked the relevant portions, 
10 that hon Members can find our re-
plies as far as “Gandhiji" and other 
references made about text-books are 
concerned.

Now,I come to the Governor's Re-
port. I do not want to go into it in 
detail.* When I heard my hon friend, 
Shn Anthony, I thought that we were 
discussing Marxism, we were dis-
cussing something about other coun-
tries and not about the Proclamation 
and the Report of the Governor, whe-
ther in the report it has been subs-
tantiated that a situation has arisen 
for such an action on the part of the 
President, whether certain provisions 
of the Constitution had been violated, 
what are the provisions of the Consti-
tution that have been violated, where 
actually did the Kerala Government 
deviate from the provisions of the 
Constitution and where actually was 
the encroachment made on the Cons-
titution If the Governor’s report 
had mentioned all these things, we 
rould have approved or disapproved 
it on the basis of that

As far as the Governor’s Report is 
concerned, I only want to point out 
one thing, because 1 will not have 
much time at my disposal The Gov-
ernor’s Report says ‘ It is alleged ” 
Is it not the responsibility and duty 
of the Governor to say whether it is 
true or not1 Not m on*» place but in 
several places he has said “It is 
alleged that such and such a thing has 
been dont" He has said “the alle-
gation is that the re-constitution of 
< o-optritive 'ocieties was being done 
with a \iew to infiltrating Commun-
ists into the societj” He has given 
the report on the basis of certain alle-
gations Sir, it is the duty of the 
Governor, when he is giving a report, 
to ascertain facts and then say 'In  
my opinion ” He must say in 
the report whether what he says is a 
fact or not

Again, Sir, there is. something be-
hind the Governor's Report We ask-
ed for a copv of the Governor’s Re-

laid on the Table as the Speaker, 
necessary permission
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p o r t I t w u  never presented to us. 
It v u  said that it will not be pre-
sented. We .asked for a  discussion on 
the Proclamation immediately after 
it was issued. It was said that the 
discussion will only be on the 17th. 
After that, Sir, the Home Minister 
very cleverly comes and says that he 
will give a summary of the Report 
The summary of the report is only an 
essay on the allegations, the transfer 
of a sub-inspector or some such 
things. It is on the basis of this sum-
mary that we are discussing today. 
Hie material for the Proclamation is 
tiie Report of the Governor

The Report of the Governor must 
specifically point out that there is an 
emergent situation, such and such 
provisions of the Constitution have 
been violated, he gave his opinion 
and reported them to the Government 
but the Government disobeyed and 
did nbt take his opinion, and the Re-
port also should have mentioned when 
he reported the matter to the Presi-
den t

Did this grave situation arise only 
after 12th June? Where was this 
situation before? Were the Commun-
ist Party isolated from the people 
only after 12th June, or were they 
isolated even before that? Therefore, 
Sir, if this Report 1 taken as the 
basis of discussion, then, on the basis 
of this Report of the Governor—I 
sympathise with the Governor—there 
is no situation for issue of a Procla-
mation under article 356 of the Cons-
titution

I only want to take up some politi-
cal points mentioned in the Report 
What is the sum and substance of the 
Report of the Governor? The Report 
says that the Communists are com-
pletely isolated and the Ministers by 
their policies and conduct have crush-
ed democracy in Kerala. That is a 
very serious tiling The conduct of a 
Ministry is followed by its policy. If 
th e  policy is bad, its conduct will also 
be bad. But not one instance has been 
d ie d  to show where democracy was 
crushed in Kerala. If the Governor

had taken'each policy and espUtinad 
how democracy was being crushed, 
that would have satisfied us. Un-
fortunately, on the opening day ffb tn  
the Assembly met in Kerala, in  his 
opening speech the Governor applau-
ded the policies followed by the 
Kerala Government. At that time he 
said that these policies were good. I 
can understand the difference that 
has come about between then and 
now. What I say is, if the policy had 
been bad after that, he should have 
pointed it out. What is the policy 
that has crushed democracy in 
Kerala? What is the policy tha t haa 
isolated the Communist Government 
from the masses? If that had been 
made clear, it would have been a 
lesson not only to the Communist 
Government in Kerala but it would 
have been a lesson to the Congress 
Governments in other parts of India 
also, so that they could have pursued 
a policy where they would not be 
isolated from the masses

What are the two things that have- 
been mentioned in the Governor's 
Report9 One is, using of governmen-
tal machinery to serve the interests 
of the Communist Party The most 
important thing is, it is said that by 
their policies and conduct they have 
crushed democracy Sir, has demo-
cracy any shape or dolour? What is 
the shape and colour of democracy’ 
My hon friend, Shri Anthony, may 
have his conception of democracy He 
has already expressed that here But 
there may be difference in the 
essence of democracy being imple-
mented by each party, by each group.

What is the shape and colour at 
democracy, I again ask? In what 
way has the Communist Government 
in Kerala crushed democracy? I am 
at least glad that the Report of the 
Governor, the speech of the H one 
Minister and the speeches that have 
been made here, have all levelled one 
charge, that we have nod been top* 
porting the vested interests to this 
country and we have been supporting 
the toiling masses in the country.
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I am proud of that; lei that be record-
e d  Our fault was that we had been 
supporting not the vetted interests but 
the toiling masses in the country. That 
is the charge that has been made 
against us

First of all, take the police policy 
It was said here that the police policy 
was supporting only one section Here 
is a copy of the statement which the 
Chief Minister of Kerala made on 
23rd  July, 1957, which also, Sir, if you 
will permit me, I shall place on the 
Table of the House That shows what 
is the police policy, the new policy 
enunciated by the Kerala Chief Min* 
ister There are two aspects of this 
police policy One aspect is that as 
ta r as life and property of the people 
are concerned, whether they belong to 
any political party, whether they 
belong to capitalists or landlords, or 
whether they belong to any particular 
religion, as long as they are citizens 
of Kerala their lives and properties 
will be safeguarded Therefore, as 
far as this question of saving of lift 
and property of the people is concern-
ed, there is equality before the law 
I do not want to read this out, because 
1 have only very limited tune I have 
marked the important portions It is 
said here “Protection and assistance* 
to persons belonging to the owning 
<la*>s to which they are entitled as th< 
citizens of the State*' So every citizen 
in the country will be guaranteed 
protection to life and property

What is the change that has come9 
The change that has come is that as 
far as the masses are concerned, as 
far as the Hanjans are concerned, as 
far as the Backward Classes arc con-
cerned. as far as the workers and 
peasants are concerned, there was a 
policy that was being followed before 
and there is a change in that policy 
after 1957 How many evictions have 
there been in India? Lakhs and lakhs 
of evictions have taken place From 
the reports you will And that in many 
places, it was the police who helped 
the landlords to evict the tenants. I t 
was with tike help a t the pr»lk>* that 
the tenants were svictadL Therefore,

as far as the democratic rights of the 
people are concerned, as far as the 
democratic rights of the political 
parties are concerned, as far as the 
rights of the peasants who have been 
denied protection by the Government 
and the landlord and who want pro-
tection to show that they have been 
living a t a place for years together, 
are concerned, the Communist Gov-
ernment said that equality before law 
will be extended even to the toiling 
masses It was there only for the 
capitalists and for the landlords

When there is a strike in a factory, 
even if it is a peaceful strike, the 
police comes there at the request of 
the capitalists for removing the 
strikers If it is a question of planta-
tions they are removed from the 
Estate Therefore, this peace policy, 
this new police policy was not a policy 
for protecting one section of the peo-
ple, it was to protect every section of 
the people, the life and property of 
every section of the people This 
nght to protection was extended to 
that section of the people to whom it 
was previously denied

Sir I do not want to deal with it 
further Today it is the 19th day 
after the proclamation What is the 
position today’ What is the position 
with regard to the life and property 
of the poor people7 Here is a copy 
of a letter sent to the Prime Minister 
where one Badungkah, a 60 years old 
Hari)an woman describes how her 
house and other things have been 
destroyed I have received many 
other Utters written after the aboli-
tion of the Communist Government

So far as the Governor’s Report is 
concerned, instead of “democracy”, he 
ought to have used another word. I 
do not know whether it was a slip of 
the pen If he had said "crushing of 
bureaucracy”, it would have been 
correct The policy was not to crush 
democracy The policy was to crush 
bureaucracy, the bureaucracy wh'ch 
only helped the vested interests and 
which wanted to see to the interests 
of capitalists and the landlords So. 
as far as the police policy is concern-
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ed, it is very clear, and the Govern-
ment wanted to make it  clear,—uni 
they made it clear—that the rights
conferred by the Constitution would 
be protected: that the rights of free* 
dom of the press, assembly and asso-
ciation being the essense of democracy 
and guaranteed by die Constitution at 
our Republic shall be allowed to be 
exercised by every political party in 
the country and that the police will 
not be allowed to use their power in 
maintaining law and order in such a 
way as to suppress or resist the demo-
cratic activities of any political party, 
whether big or small and that the 
rules and practices which are con-
trary to the essential basis of demo-
cracy will be changed That was the 
policy The policy is not a policy 
which is against democracy

What is the other policy? Take the 
food policy What is it that the Kerala 
Government has done which has 
crushed democracy? As far as the 
fundamentals of the Constitution are 
concerned, there is the right to 
equalry, the right against exploita-
tion, and article 40 of the Constitution 
says—it is a directive*

“The State shall take steps to 
organise village panchayats and 
endow them with such powers 
and authority as may be neces-
sary to enable them to function as 
units of self-government”

As far as the directive principles of 
the Constitution are concerned, I do 
not know whether in any other State 
in India, any leg station has come in, 
giving power to the panchayats The 
Panchayat BUI was introduced, and 
the tnain principle u  decentralisation 
and democratisation of the adminis-
tration. The Panchayat B'U was 
Introduced and the District Councils 
BUI was also introduced Is it crush-
ing democracy? I want to know how 
4ke communist government has bean 
isolated from flu  masses W ^it m  
the actions that made that govern-
m ent to  cat itself isolated from the 
m m m tt Thmy said, "Stop eviction"

t t , 1IW Pfl llWiMM sp r a f t
rsspeet of Kerala

Wfeen tin y  said, “Slop eviction" and 
told the people that "Wo wffl help 
you if you stop eviction’', then thap 
became isolated from the masses. t h e  
landlords wanted eviction.

th a n  tho Government started 
eo-operatives There are about four 
or five lakhs of cashewnut workers 
and toddy tappers. When they were 
asked to form co-oparativas, whan 
the landlords and the others ware 
isolated from the masses, how can It 
be that the government there got 
isolated from the masses? Arguments 
are put in here saying that these 
co-operatives have given money to the 
communist party, and so on. What ia 
the harm in a worker, if he is a com-
munist, getting Rs. 4 or Rs 5 more per 
day and if he gets a bonus of Rs. 100 
or Rs 200, what is the harm*

I do not want to go into all the 
questions that have been raised here. 
For instance, the question about the 
contractors After all, how many con-
tractors are there’

As far as the Education BUI is con-
cerned, arc we isolated from the 
teachers9 Are we isolated from the 
lakhs of teachers who are m Kerala 
when we tell them “We will give you 
security of tervice We will give you 
the salaries”’ The point is, we are 
isolated from the managers, we arc 
isolated from the landlords.

The Debt Relief Bill u  passed. 
About 20,000 people in Kerala have 
been benefited by it. When we pass-
ed the Act, when we implemented the 
Act, we are isolated from the masses! 
In fact, we are isolated from the 
Hundi people who give money to the 
peasants and harass them

Take food policy There, the 
essense of democracy was worked oat 
I do not know what the other States 
have done in this regard. As fa r  as 
the work regarding tkrmmdm  is eoa- 
tented, *21 minor irrigation weeks had 
been completed with the help n i  the 
peftpie. Every one of them miner
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Irrigation works had b a n  carried out
With the fcalp «C «te people by thrmm- 
dan. Bvan aiactriflcati&a had bean 
oartied mat lids way.

1 do not know whether hi any other 
part of the country in India, there is a 
State where a munsiiTs court was 
built by thremdan. The people there 
had te walk about SO to 100 miles to 
f a  to the munsiiTs court The Gov- 
trtunant, therefore, sa.d that “you do 
iferainden and give us a building. Then 
ire  wlU give you a munsiiTs court and 
alio a magistrate" Shramdan was 
carried o u t So, it was not a crush-
ing of democracy. It was crushing 
the bureaucracy. It was done with 
the help of the people. This was a 
help given to the masses which were 
denied freedom and denied even the 
fundamental r-ghts under the Consti-
tution and which were not able to 
earn their livelihood and get a portion 
of the results of their labour

There ts a right against exploitation 
also which is guaranteed under the 
Constitution That was preserved in 
this case. I do not want to deal with 
iT any longer I only want to say that 
the impression created on this score is 
not correct, but incorrect

As far as the policies and the con-
duct of the ministers are concerned, 
as far as the basic policies of the 
Government are concerned, such as 
the labour policy, the education 
policy, and in fact any policy of the 
Government, nobody can say that it 
was crushing of democracy It may 
be that the right, if it is a right, of 
exploitation of on« section of the 
people by another section of the 
people Might have been crushed and 
also the bureaucracy has been crush-
ed.

I may now refer to another aspect 
Shri Rangaswami, the Hindu corres-
pondent, visited Kerala, and he haa 
been writing ao many tilings about it 
ne haa montianed about the toddy 
go-operattvaa which has been attacked 
ta te  t b  want to Karate and found

out the things for himself. He said 
that it is not only an economic gain 
as far as the co-operatives are con* 
cerned, but it is something very 
important It has brought about a 
psychological change among the poor 
toddy tappers. I am very sorry to> 
say this, however, about the reference 
to toddy Uppers by Acharya Kripa- 
lani I have great respect for him. 
But he does not know about the toddy 
tappers and others there. The toddy 
tappers belong to a community. They 
are about 40 lakh people who only do 
this work. They are the people wh» 
were hit by prohibition. Prohibition 
is there. Now, they are forming them-
selves into co-operatives, and a 
psychological change has been brought- 
about In the past, the poor toddy 
tapper had to take away his head-
gear when he saw the contractor, and  
he would not get the full fruit of his 
labours if he did not do so. Now, 
today, he can keep his head-gear. 
The psychological change is there. 
That is why even today, as far as 
these people are concerned, after the 
proclamation, a number of telegrams 
and letters received by me show th8t 
they have lost their hopes The poor 
agriculturists had a love for and had 
hoped that the communist government 
would give protection to them and the 
police would not be allowed to run 
after them They knew that the land-
lords would not harass them They 
had a new lease of life and they 
attained freedom That is a psycho-
logical factor As far as the Kerala 
State was concerned, where casteism 
was predominant and where feudal 
slavery was prevalent, especially in 
Travancore-Cochin. it is feudalism 
that was crushed. 1 want to know in 
which way democracy has been crush-
ed

I do not say there was no mistake 
There may be omissions and commis-
sions as far as the government if con-
cerned There may be omissions; 
there may be commissions; there may 
be mistakes But as far as the crush-
ing of democracy is concerned, I  say 
definitely it is wrong and there is no- 
quection of isolation from the maaaea.
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Even on this question of isolation 

from the masses, I may point out that 
after the passing of the Nagpur reso-
lution, it is not the Congress that got 
itself isolated from the masses. Only, 
the Congress was isolated from 

.*9111 Masani, Shri Ranga and Shri 
Rajagopalachan and others. If you 
say that there is a big upsurge after 
the Nagpur resolution, I may say one 
thing. Rajaji, as a leader of tha 
Swatantra party, went to Ahmedabad. 
H e was addressing a lakh of people. 
There is a big upsurge. Then, are you 
going to say that there will be no 
Implementation of the Nagpur resolu-
tion? Certainly not So, when there 
is  any social legislation, when there 
is any political legislation, which 
checks the exploitation of the social 
order, does it mean that it is crushing 
the people, whether it is done by the 

-Congress Government or by the com-
munist government Wherever it may, 
those sections which are opposed 
passed to it will come together.

I do not want to dwell on it any
longer because my time is short
About the upsurge, I will say later 
S u t I would ask, what was the kind 
of upsurge that was witnessed in
Kerala and how this upsurge came
about. What was the grave situation 
in Kerala and who created that
situation? How did that situation 
come about* The most important 
point brought forward here by the 
Home Minister and by the other 
speakers is that there was a very
grave and serious situation in Kerala 
and that was the reason why the 
Centre intervened I have got the 
statement of the Prime Mm ster here 

■and if you want, I can read it ou t 
The Kerala Government, the Kerala 
Chief Minister, did not say. “Please 
intervene”. I was with Shri Ajoy 
Ghosh when he talked with the 
Prim e Minister Nobody said, we 
want central intervent on. It has bnen 
said that the Communist Party leaders 
and the Kerala Government wanted 
central intervention If that is the 
reason, if  we request the Home Min- 
igtar today to intervene in Bengal,

where there'is a mass upsurg e  so *b«t 
the Bengal Ministry may got w ill you 
intervene? It is a very lama excuse, 
which need not be stated again and 
again. I will deal with that after
wards.

You speak of democracy and funda
mental rights. What has happened fa 
Kerala? You say, there was so much 
repression and suppression there. But 
we can be proud that as far as Kerala 
is concerned, for 2i  years, in spite at 
making open speeches saying that the 
noses of the Ministers must be cut, 
they must be whipped in public, in 
spite of these speeches delivered 
openly, in spite of saying to the 
I.A.S and IP S . officers that “The 
Central Government is ours; you 
must be careful and you must me* 
obey the State Government” in spite 
of such treasonable speeches, the 
Kerala Government has not used the 
Preventive Detention Act, because as 
a matter of policy, we said it should 
not be used by any Government

But what is happening in Bengal 
today7 Hundreds of persons are 
detained without tnal. There is no 
violation of fundamental nghts there! 
Hundreds of persons have been arrest-
ed nobody knows what the chirge is; 
not even the man has got an oppor-
tunity to say what he wants.

Acharya Kripalanl (Sitamarhi): 
When thousands of people were will-
ing to go to jail, where was the 
necessity for promulgating the Pre-
ventive Detention Act?

Shri A. K. Gopalan: What has hap
pened m Punjab regarding the better
ment levy agitation? The Kisan 
Sabha said, "We want to talk  with 
you and discuss with you", but never 
did the Chief Minister allow th a t In 
Kerala, the Government said, T n  
sp:te of the fact that tha Education 
Act has been passed and the Supreme 
Court has given its consent saying 
that it not unconstitutional, tf 
somebody wants to have any chw if*  
let us sit and talk it out**. D m?  «*cb
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Mtted the Prime Minister, "Wherever 
(here is difference, you, not u  the 
In ter of the Congress*Party, but as 
fee leader of the country, act as arbi-
trator and give your decision We are 
Nady to abide by that". But when I 
V est to Punjab and there was firing 
to Narur village, then the Punjab 
Government said, "You must go from 
teen”. But in Kerala, Shrimati 
Sucheta Kripalani was allowed to go 
to every place, she went to every 
place, saw the blockades and other 
things Shri Sadtq Ah was ready to 
lead the struggle Other Congress 
leaders went from place to place We 
told everybody, "You go and study 
the position and whatever you find, 
rou  may say to the people” That 
privilege was given But still, there 
Ai no democracy m Kerala and there 
to democracy m Punjab and oth>-r 
places'

What were the kinds of speeches 
f la t  were made openlv m Kerala’

"We are now getting ready for 
a fight different from those of the 
past The object of this meeting 
is not merely to express our pro-
test against the Education Act or 
to get it withdrawn But our 
object is to force the Communist 
Government to resign I wish to 
inform you that Kerala is going to 
create a precedent in pulling 
down a Government through 
means other than the ballot box M

n u s  was the speech made by Shri 
P  S George, treasurer of the K P  C C 
Be said, we are not going to do it 
through the ballot box, but there are 
other means, violent means, by which 
we are going to  do i t  Then, Shn 
Mannath said*

"If the people wrest power from 
these Ministers ta d  subject them 
to trial, their ears and noses will 
bave to  be chopped off or they 
will h m  to  be whipped Id  
public.”

tWa was tin opett speech given to 
PMpie baton th»  *tao-vtotantM

ITS

movement. The leader of the Con-
gress Party gave a speech in which he 
said, "We are ready for a civil war*
In this House, we hear discussion 
about "civil war” The leader ai the 
Congress Party said:

“If it is a civil war, we will 
resort to that to drive away the 
Government ”

I do not want to quote more The 
leader of the K P C C  said, "We are 
ready for a civil war" and there were 
open speeches about beating the 
Ministers and all those things (Inter-
ruption)

What was the grave situation? It 
was a pre-planned conspiracy to see 
that Communist Government was 
thrown out The plan did not some 
up all on a sudden It was done very 
clevtrly We have got the clever 
Home Minister here Very silently, 
slowl>, one by one, the rehearsal of 
the drama of liberation struggle was 
begun If you have Ume, 1 will show 
how

Air Deputy - Speaker: I have no
time

Shri A K. Gopalan: There was the 
boat struggle and there were other 
struggles The ex-Congress Chief 
Minister of Kerala, Panampillt 
Govmda Menon, said there was a 
liberation struggle coming It started 
long before There was a dispute in 
a mill and there was an adjudication. 
He and a section of the workers did 
not like i t  He said, "Here I am dec- 
la rn g  a liberation struggle*' Was it 
a liberation struggle after June 12? 
No, there were small liberation strug-
gles conducted before There was the 
student boat struggle Government 
said, "If a committee is appointed and 
if they say these changes must be 
made, we would make the changes" 
They did not agree and there was a 
violent struggle But there was not 
even a condemnation of that violence 
by the Central Government or by the 
Prime Minister.
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D ie conspiracy began at Ooty. H u  

Congress leaders went there. I do not 
want to go into the details.. . .

Mr. Deputy-Speaker: The hon
Member’s time is up.

Shti A. K. Gopalan: I had already 
requested the Speaker that I want 
■cane time, because certain points 
have been raised and they have to be 
explained.

Mr. Deputy-Speaker: The Speaker 
has told me that the hon. Member 
must be given 25 minutes. After 30 
minutes, I have rung the bell.

Shri A. K. Gop&Ian: I want to show 
how it began At Ooty the Members 
of the Communist Party in Parlia-
ment met the Prime M mster and sub-
mitted a memorandum to him We
told him, ‘This is the background of 
the struggle that is going to come".
We also quoted instances of the
speeches made, organisations ol
volunteers, organisations with wea-
pons, etc We told him how on the 
hope of central intervention, the
struggle was being earned on We 
also told him how communal organi-
sations in Kerala had been joining 
together. I do not want to enter into 
details, because I have no t<me.

As far as Central intervention ts 
concerned, I do not want to quote the 
report in the papers about what the 
Prime Minister said. We said, the 
Centre should not intervene. The 
Centre must say, if there is direct 
action anywhere in the country to 
overthrow and paralyse a Govern-
ment, it u  against parliamentary and 
democratic methods; it is unconstitu-
tional and undemocratic whether the 
Congress does it or Congress helps it 
to be done and it must not he there 
So, democracy was tn danger. After 
1947, there has been no direct action 
anywhere and no struggle for para-
lysing and overthrowing a Govern-
ment. There were struggles—as
Acharya Kripalani said— struggles 
Should be on specific issues-. As far

1*1 JU M P i r v c M D W t w n  m
respect of Kerala

as struggles are concerned, they e n  
be on certain demands and there «*n 
elso be compromises. Here if a dee* 
laration that there is a struggle. The 
object of the struggle is to paralyse 
the Government But when U is said 
that there is paralysation of a Gov* 
eminent then this Government doe* 
not say anything; this Government 
does not give a warning. So, we said 
that the danger is that this Govern-
ment did not like their policy. What 
did the Prime Minister say after that? 
On July 6th, a t Coimbatore, the Prime 
Minister said that all kinds of forces 
are at play, casteism and communa- 
lism, all that It is a very good state-
ment But when he said that all 
kinds of forces are at play, on the 
same day Mannath Padmanabhan, the 
reactionary leader and the leader "of 
the Nair Service Society, was being 
taken in a chariot along with Con-
gressmen The Congress organisation 
and the Prime Minister could have a t 
least told them not to sit along with 
Mannath Padmanabhan especially 
when he has said that he does nc4 
want violent conflicts as violence is 
objectionable and should not exist in 
a democratic state At that timtv 
when the P r me Minister said this we 
all thought that the Prime Minister 
would give a warning, he would havr 
asked the Congress Party, or what-
ever may be there, for the sake of 
principle which the Congress says it 
had accepted that the Congress would 
have nothing to do with this. Now 26 
schools have been burnt

15 hrs

An Hon. Member: Question.

Shri A K. Gopalan: 26 schools
have been burnt I can give you the 
names of the schools and places t 
can lay it on the Table to show what 
are the schools that have been bu rn t 
Buses have been b u rn t Anywhere In 
Ind a have you seen a struggle where 
the struggle is to bum schools, wh«re 
the struggle was to see that the 
students do not go to the tdiodtet 
Where the managers have opened tlie
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Mbdob stone* w an  thrown, boys 
%fcn» pushed out of the schools and 
flie blouses of the girls were tom 
and they were sent out of the schools. 
I  cannot understand it. It is anti-
social and unpatriotic to prevent the 
boys and girls from attending the 
schools. When the managers arc pre-
pared to open the schools, when the 
boys want to attend the classes and 
the parents are sitting there, half a 
doxen people enter the schools and 
beat up the students. The students 
get scared and come out

Why not the Prime Minister say 
something about this? He has sa<d 
that violence is bad. Then why did 
he not prevent it? After that, on 
June 10th, there was a press confer-
ence in Delhi where the Prime Min-
ster has given expression to very 
fine sentiments. He said that he was 
disturbed that communal organisa-
tions of catholics and Nairs were 
being brought into actions. He dec-
lared Ins opposition to picjcotmg, 
especially to school children. At that 
time, the school children were picket-
ing. So, even on June 10th, when 
he made this remark, the apprehen-
sion was there that the Congn was 
a component of the liberat.on struggle 
committee.

He also safd on June 10th. and this 
is very important:

“I am opposed to unconstitu-
tional means at any tune, any-
how, because once you adopt 
them they would be Justified in 
another context So far as I am 
concerned, I do not propose, nor 
intend, nor look forward to. nor 
expect any Government falling 
down except through normal 
democratic process"

This was die danger and so the Prime 
Minister said this But what was the 
position of the Cabinet? What was 
the Position of the Congress leader-
ship? Nothing was done by them.

Regarding the intervention, what 
the State Government asked for was 
"*  Imposition of th* military.

What they wanted was intervention 
to save democracy. A e  Prime Minis-
ter acted what he said on June 6 ar*d 
Tune 10 namely, that violence should 
not be countenanced so that after 
Kerala there may not be another ins-
tance where people may point out 
and say that this is the way in which 
we want to drive out this Govern-
ment so that there will be no parlia-
mentary democracy. In a parliamen-
tary democracy the battle is at the 
time of the elections.

Shn Thomas asked: who will win? 
Let not myself and Shri Thomas dis-
pute it Let the people of Kerala 
decide it They will decide who 
should win L*t us leave it to the 
people of Kerala

So what I say is that this princi-
ple was there when this was happen-
ing in Kerala Buses were not al-
lowed to move and the picketing of 
schools was there Every day the 
Chief Minister reported to the Prime 
Minister that there was a great dan-
ger So he said. you intervene 
under article 355 What is the inter-
vention’ Not intervention by the 
issue of a proclamation. He said: you 
intervene here and now; you tell the 
Congressmen that Congress will have 
nothing to do with this. Instead of 
doing that, they encouraged direct 
action against an established gov-
ernment The Home Minister has 
quoted Rajaji Here I am quoting 
both Rajaji and Patanjali Shastn and 
other people They have all said: 
no. as far as direct action to over-
throw a Government is concerned, it 
is unconstitutional, it is undemocratic, 
it cannot be used and it must never 
be allowed The Prime Minister has 
also said it, not once or twice but 
•nany times

Mr. Deputjr-Speaker: The hon.
Member should conclude now.

Shri A. K. Gapalaa: 1 am conclud-
ing I want two or three minutes.



Mr. DvBlgr'Bpnker. I am afraid 
be would be pushing out one Marn
ie r  of hit party from getting an 
•SPortunily.

O ni A. K. Gopalan: On the 23rd
When the Prime Minister came there, 
t t e  Chief Minister met him and there 
was discussion. Unfortunately, when 
Ibe Prime Minister came what he 
■aw was a mass upsurge. What was 
this mass upsurge? On the previous 
day all the buses, lorries and trucks 
were busy transporting people for 
this. The church bells tolled the 
whole day to get people. New um-
brellas were provided, because it 
was a rainy day New dresses were 
provided and Rs 2|8f- per head was 
given to march to the airport I am 
sorry, it was Rs. 2|Bj- per male and 
Rs 1|8|- per famale Shn Mannath 
Padmanabhan has said that they have 
spent Rs. 50 lakhs for this agitation 
I  will not go into the details of that 
1 just wanted to mention how these 
people were brought. Some placards 
were printed with the words '‘dismiss 
this Government” and distributed to 
the people So, there was a big 
crowd. It was not a mass upsurge* 
It was a partisan mass upsurge Was 
It •  political upsurge* Was it an 
upsurge of all sections of the people. 
Catholics, Mussalmans and others* 
Was it an upsurge of certain Hindus 
andlMuslims against the policy of the 
Government? No It was an upsurge 
by the tolling of the bells m the 
church in the name ot God saying 
religion is in danger. Look at the 
statement that has been issued by the
16 Bishops where it is said: "m
the name of God, in the name 
of religion, if you want your 
religion, which is in danger, go there, 
ready to sacrifice and die". The 
Vatican Ambassador was in Bangalore 
at that time. I  will not go into those 
details. So, this mass upsurge _was 
just a religious frenzy. When Master 
Ifcra Singh was arrested, a jatha 
came in Delhi. Do you call it mass 
upsurge? The same thing happened 
1m 1946. Do you call it mass 
upsurge? In IMS the Prime Minister
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went to Spain and he saw titM* •  
mass upsurge. The Catholic d v u A  
made that upsurge. He came f m  
there and said that it was M l a 
mass upsurge. He said that It was 
something organised to overthrow a 
Government. He said that he could 
not support a mass upsurge to over* 
throw a constitutionally elected gov-
ernment That was what was stated 
by the Pnm e Minister in 1036 but 
not by the  Prime Minister of 1950.

An Hon. Member: Prime Minister
of 1936*

Shri A. K. Gopalan: I am sorry,
Shn Jawaharlal Nehru of 1936 and 
1959 When he came there the Chief 
Minister of Kerala said: if there is 
a danger, there is a way out of i t  
Three suggestions were made. One 
was an enquiry mto the firings. We 
are ready to do it. Then there is the 
round t8blc conference We are ready 
to discuss in a round table conference 
and if there are points where there 
cannot be any settlement we  ̂are 
ready to appoint the Prime Minister 
as the arbitrator We are ready te 
obey what the Prime Minister says

But when the Prime Minister came 
to Delhi and the Congress Parlia-
mentary Board met, the whole thing 
was changed. They said there was a 
mass upsurge and a shift in the peo-
ples’ views So they asked for mid
term elections and token picketing 
they said that token picketing Is 
allowed. What is token picketing? It 
was not token picketing that we 
witnessed there. It was burning of 
flags, marching towards the Collcc- 
torate, seizure of the Collectorate, 
hoisting of flags, seizure of the office* 
these were the thing* that occurred 
there. Then the Parliamentary Beard 
said, suspension of the Education 
Act and repudiation of all that was 
said in Trivandrum. At the Press 
conference of July 7th the Prime 
Minister said: it is not my tetsnHfln 
that the whole of the Education Act 
should be suspended; I and my col
leagues are very greatly opposed la  
picketing; nor do we like p U M M
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4f ofiloes; we completely oppose 
picketing of schools and transport 
Vehicles. Again, Sir, this Ik on the 
t th  July, What is the position there?
.tt is not only picketing of offices but 
it is seizure of the Collectorate. It is 
an announcement of the 9th August 
Shrimati Sucheta Kripalani had gone 
there and then there was a new pro-
gramme of seizure. One lakh pfeople 
going there and seizing the Secre-
tariat. That was the programme. So, 
waen the hon. Prime Minister was 
saying here again and again. "We 
oppose this thing”, what was happen-
ing in Kerala was that it was not only 
a violent movement but it was a 
movement of non-payment of taxes.
Do not cultivate the land. Do 
not give loans. Do not work. Non- 
co-operation was there. Work in 
community projects and other things 
should stop. I say that not a single 
word has been said against this. If 
the policy is to paralyse and overthrow 
a Government, if the Opposition 
parties talk of non-payment of taxes, 
no cultivation, if tomorrow a leg isla-
tion is passed by Parliament whereby 
certain rights of the exploiting sec-
tions are curtailed, if there are riots 
in Ahmedabad and if under the 
order* of Shri Rajagopalachari we 
say that we will not open the fac-
tories if the Nagpur resolutions are 
implemented, what will happen? It 
was not only a voilent action, it was 
not only the burning of schools but 
it was an action by which they wan-
ted to paralyse the Government.

Mr. Depaty-Speaker: The hon.
Member’s time is up.

Shri A. K. Gopslat: Only one
thing moie and I shall stop. We met 
the hon. Prime Minister on the 29th 
July. In fact, when the hon. Prime 
Minister was sitting here, yesterday 
the hon. Home Minister said and 
today Shri Thomas also said that we 
had asked for intervention. I was 
with Shri Ajoy Ghosh. We went there
tel! him that even in spite of his
vsmings and other things. 9th
August was there and what was he 
going to do. W ts the hon. Prime
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Minister to condemn these actions aft 
least now? What will happen if <ha 
people come there, sit there and da 
violent things? The Government « ■  
have to act. Today that is ta k »  
as the Kerala Government having 
sought Central intervention. As far 
as the Government are concerned 
they were prepared to face it if  H 
came to that. But as there wet* re
ports in the papers we wanted te 
ask the hon. Prime Minister, "Have 
you taken a decision to intervene?*’ 
H ie hon. Prime Minister said, ^Some 
kind of intervention must be there 
but we have not taken a decision." 
To say that the Chief Minigt^r  flf 
Kerala, who is not present hen i 
wanted it, well so many things can 
be said about him. He requested th* 
hon. Speaker by a telegram saying 
that at least he must be represented 
to say something., Because there is 
no practice or convention here he Is 
not here. The Chief Minister *1 
never told the hon. Prime 
please intervene." The hon. Prime 
Minister also, in his statement in file 
Times of India categorically said that 
there was nothing like It. Even the*, 
again and again Shri Thomas —* 
others go on saying like this, that it, 
that it was the will of the Chiaf 
Minister of Kerala and everybody 
wanted the Centre to intervene be-
cause it was in danger. It was 
created by the Congress Party, tt 
was created by their leadership. The 
hon. Prime Minister, I would say, 
instead of stopping it, abetted and 
aided this thing. H u  hon. Prime 
Minister certainly wanted that this 
thing should go on. When we asked 
him, “Will you intervene?” he —in, 
‘*How can I say that I will never 
intervene?". He did not say that 
the Central Government will never 
intervene.

Mr. Depaty. Speaker: The hon.
Member's time is up.

Shri A. K. Gepalan: One minute
more. With your permission I will 
complete the sentence and sit dawn.
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[Shn A. K. Gopalan]
The hon Prime Minister raid, **I 

cannot say that we will never inter* 
Vene." We did not want a categorical 
statement from him that as far u  
the Central Government is concerned, 
i t  any time when any occasion arises, 
it will never do that but we wanted 
only to know whether direct action 
And things like this had been per-
mitted, whether it had been persua-
ded, whether it had been abetted, 
whether it had been begun at the 
initiative of the Congress Party and 
the Central Government, whether it 
had been inspired

An Hon Member: Conspired
Shri A K Gopalan: I am

glad—by Acharya Kripalani, also by 
Shnmati Sucheta Kripalani and also 
inspired by the Congress Secretary 
This was done. So, not only do I 
disapprove of this Proclamation but 
I gay that it was as a result of a 
.conspiracy to overthrow the Govern-
ment by using the words democracy 
and other things When the legisla-
ture was functioning, when the judi-
ciary was functioning, when the exe-
cutive was functioning, when every-
thing was there, for the first time m 
the history of India, after 1947 this 
article 356 was used It was very 
bad and the people of Kerala will 
certainly oppose it

Shri Jawaharlal Nehru. Mi Deputy - 
Speaker Sir, I shall endeavour to the 
best of my ability to avoid tht 
present excitement and distempei 
that comes from Kerala and to 
adhere to certain basu consult 
rations which we have to consider 
Many things have been ■'Bid herr on 
both sides of the Hous* which per-
haps were not wholly relevant to this 
debate It w difficult to draw hard 
and fast lines in such a debate Never-
theless a great deal hay been said

S hn Dange, who spoke with hit 
usual fluency and ability—and spok* 
ta r  a fairly considerable time—said 
many things But then I wondered

and thought how much can be MU 
with what little content I  tried te  
catch hold of what he had said. There 
were long disquisitions about demo-
cracy, about various other matters, 
about conspiracies but not too nutdi 
about the points in issue The whole 
argument is—and to some extent 
Shri Gopalan’s has been—of a  dtcfr 
laid conspiracy to put an end to the 
Kerala Government

The word democracy has been uaed 
a  great deal here on every side «f 
the House, more especially on the 
opposite side Shn Dange accused us 
of being—I forget his words, but he 
said something to the effect of being— 
the murderers of democracy. A story 
comes to my mind of an unfortunate 
youngman, who went and killed his 
father and mother When he was 
hauled up before the court he asked 
for clemency on the ground of being 
an orphan

Shri Sadhan Gupta: Do you ask
for the same clemencv after killing 
democracy’

Shri Jawaharlal Nehrn. Shn Dange
was good enough to say some very 
nice things about me and to condone 
with me that 1 had been removed 
from the pedestal on which our peo-
ple had put me 1 do not personally 
behe\e in peopl< being put on 
pedestals and if anv persons had 
mistakenly put m r on a pedestal it 
is a good thing that they have re 
moved mr It is good for me and 
good for them 

♦Shi i Dange re fem d  also to the 
great deal of disquiet among various 
people in India including the mem- 
bci* of tin Congress Party about the 
step taker in Kerala He was per-
fectly right m referring tc» it or rather 
m mentioning thu, fact He probably 
knows Ixrause th* newspapers have 
recorded it that the Congress Party 
of Parliament met for three long 
scwions confidentially to consider 
this matter and people spoke th e n
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ftymkly and fully without any inhibi-
tions as they should. Why? And 
what was the meaning of that? The 
weaning was because the Congress 
Party, being wedded to 'democracy 
«pd constitutional procedures, having 
been conditioned by them, was 
anxious to understand and know why 
something has been done which was 
criticised as being undemocratic. It 
shows the texture of the Congress 
Party. Even when its own Govern-
ment bad taken a step of this kind— 
a big step, an important step—it did 
not take it for granted. It wanted to 
argue. I t wanted to criticise. It 
wanted to get out all the facts and 
then to decide in their individual or 
in their group minds. We found in 
those long discussions for three 
evenings that broadly speaking people 
who knew about what had happened 
in Kerala—and many of them had 
been there—were of one opinion. 
Immediately they had no doubts Some 
people who had not been there per-
haps did not know all the facts and 
were among the original doubters. 
But as the facts came out before 
them dunng these long talks there 
was no doubter left so far as I know. 
But what I was laying stress on was 
that this is the approach of the Con-
gress rank and file as well as the 
important members of it This is 
the critical approach now If that was 
the approach of the Tank and file of 
our Party, I would beg of you, Sir 
to consider whether those who art' 
honoured by the leadership of this 
Party could do something which wa> 
so radically opposed to that condition-
ing through which we had gone m the 
last generation 01 two specially. It 
was obvious that any such thing 
would give u« the greatest disquiet 
and it was only when we were 
compelled by c r( i!m«tnnre> that we 
could take *u< a step Now I 
\enturc to say that in tins matter not 
only we, but all of us, were compelled 
by circumstance* Row did those cir-
cumstances arise is another matter 
which can be considered.

Shn Gopalan, towards the end of 
hi* address, laid some stress on re-

pudiating a remark that has bean 
made that even the leaders of the 
Communist Party a t that juncture 
wanted intervention. He referred to 
a visit which he and Shri A joy Ghosh 
paid to me just about three or four 
days before this Proclamation of the 
President. I would not normally lQd 
to refer to a  private meeting, but it 
is he who referred to it and there-
fore you would permit me and I hope 
he will permit m e ...

Shri Punnoose: The hon. Home
Minister referred to it

Shri Jawaharlal Nehru: I do not
know about the hon. Home Minister .
I am talking about a visit by Shri 
A joy Ghosh and Shri Gopalan. There 
are no secrets involved in it, but I  
would not have mentioned it if that 
particular incident had not been men-
tioned.

Now, I stated m public later, lest 
there might be any misapprehension, 
that the Chief Minister of Kerala 
had not asked us to intervene. Of 
course not, obviously n o t Mr. Ajoy 
Ghosh and Mr Gopalan did not in as 
many words ask us to intervene. Bat 
I say definitely that they left the 
impression upon me that nothing 
would be more welcome to them than 
intervention (Interruptions)

Mr Depnty-Speaker: Perhaps hon. 
Member* did not follow what the 
Prime Minister said He said that 
is the impression left upon him It is 
■>n him that the impression has been 
left not on the hon Members

Shri Taogauani. How does he 
know our mind'

Shri Jawaharlal Nehni: In fact, Mr 
Ajov Ghosh and Mfc Gopalan referred 
to that threat which had been made 
by that Samiti, there the Vimochana 
Samaid SamiU, that the\ would go 
on the 9th of Augusi to the Secre-
tariat with a targe crowd and trv to 
capture it

Naturally, thi* was, 1 thought, a 
highly improper thing to do. But I
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tShrl Jawaharlal Nehru] 
was asked, in effect: you must stop 
■ot only that, but practically this 
movement, or else, the sooner you 
act the better. Now, it is quite 
beyond my capacity—one could ex-
press one's feelings and any that it 
was undesirable and all that—but it 
was quite beyond my capacity a t this 
stage, or even earlier for the matter 
of that, to stop this tremendous move* 
meat. I could, if I was in charge and 
if our Government felt so inclined, 
of course, meet, if I may say so, that 
type of movement with the coercive 
apparatus of the Government. That 
is a different matter. But I  knew 
that no word of mine would suddenly 
stop this movement where i t  had 
gone at that stage. And they knew 
i t  too very well

So the impression left on my mind 
was that the sooner this is done the 
better, the sooner this proclamation 
is issued the better.

Shri P b s m o m : The sooner you 
condemn the better.

Shri Jawaharlal Nehru: May I also 
■ay tha t when this proclamation came 
ou t—naturally I am referring to my 
own impressions—as I have said, there 
was a fair amount of disquiet in the 
minds of many of my colleagues in 
tile Congress Party, but there was 
great relief in the Communist Party 
And this is natural; this is quite 
natural. 1 do not mean to say 
(Interruption)

Mr. Deputy-Speaker: Order, order

Shri Jawaharlal Nehru: 1 do not
mean to My that they wanted Central 
intervention all along I do not say 
th a t But I do say that a situation 
had arisen which it was becoming 
exceedingly difficult for them to face

I wm told it meant, might have 
meant, well, very serious consequ-
ences large-scale killing, something 
And no government—communist, non* 
communist—likes doing th a t It is 
obvious. Therefore they were in a

great difficulty. I can quite sjijusnUM 
that difficulty, because any govens- 
ment would have been in that iftfBimHy 
if it had arrived at that stage. And 
there was no way out of it, either thfe 
or to face it and those tremendoa* 
consequences, apart from the 
dous damage done, I mean to My lives 
lost, etc., the consequences and the U - 
will raised among tbe people, Ul-wlll 
that would last a long time, maybe 
till the elections and after, which 
obviously as reasonable politicians 
they did not like. Therefore, what 
were they to do about it? What could 
they do? There was no relief far 
them except by Central Government 
action

Shrimati Rena Chakravartty: So st
is being justified*

Shri Jawaharlal Nehra: I u n  not
justifying it I am analysing as much 
as I can

Shrimati Bens Chakravartty :
Analyse it yourself without bringing 
m others

Mr. Depaty-Speaker: Order, order. 
Shri Gopalan is ail attention, but the 
other Members are going on interrupt* 
ing I should think that the Deputy 
Leader should exercise his influence 
on the others

Shri A. K. Gopalan: The Deputy
Leader is not saying anything because 
he does not want to do it now. I 
wanted to repudiate and say it was 
not correct

Shri Jawaharlal Nehra: 1 would like 
to know his repudiation, so that I may 
know what it is

Shri A. K. Gopalan: The repudiation 
is that even now you are saying that 
we have said “please intervene to 
relieve us” That is what you are 
saying

Several Hen. Members: No (Inter
ruption)

Mr. Pepaty-Speaher: He has not
said that



M il A. K. Gopelan: I was present 
rSttk Sir. Ajoy Ghosh. What he said 
ras nek th a t . . .
M r P aygty-8peah«r: Order, order, 

'erhaps be hat not understood the 
W an  Minister correctly. So far as 
' could understand, he has not said 
h a t

flfeil A. K. Gopalan: I did not talk 
anything, because the situation was 
m ated and I wanted . . .

Mr. Deputy-Speaker: Order, order

8hrt Jawaharlal Nehru: The actual 
ro rd t used, to my recollection, were* 
"If you cannot stop all this, the sooner 
fou act the better" These were the 
words used the sooner you act the 
better I am not saying

Shri A. K. Gopalan. The actual 
words used were “Can you tell us 
what is the decision you have taken* 
Are you going to intervene”7 That 
is the actual word that he said, “What 
is the decision that the Central Gov-
ernment has taken” 9 We wanted to 
know the decision taken by the Cen-
tral Government (Interruption)

Mr. Deputy-Speaker: Order, order 
Now I will request hon Members on 
both sides to have patienoe Let us 
listen to the Prime Minister

Sfcrl Jawaharlal Nehru: What the 
hon Member said also were the words 
used: not exclusively Of course, he 
used those words too My reply, as 
he has already stated, was that we 
have not come to a final decision, but 
everything is driving us in that direc-
tion (hUem tptwnt)

Mr. Depvtjr-Speaker Order, order

Shri Jawaharlal Nehru; I do not 
wish to enter into verbal exchanges, 
because the matter u  beyond merely 
verbal cleverness But, I do submit 
that round about the time when this 
Proclamation was issued, we had 
arrived a t a stage when there was no 
other way out except disaster on a big 
scale in Kerala, a holocaust or some-
thing like th a t I do say—this is my
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impression—that this was not only the 
view of a large number of other 
peop'e, but by the compulsion of 
events, many of our Communist 
fnends had arrived at the same con-
clusion, not willingly, but by the 
compulsion of events 

*
Coming to the stage when this Pro-

clamation was issued, I may well say, 
it was issued not only because there 
was no other way out, but because 
there was almost unanimity that it 
should be issued

Shrlmati Rena Chakravartty: From
your side

Shri Jawaharlal Nehru: I am pre-
pared to admit that the argument is, 
and it should be met, it is all very 
well to issue it at the stage it was 
done, what about the preceding 
stages7 (Interruption from Shnm ab 
Renu Chakravartty) I am putting the  
hon Member’s question What about 
the preceding stages7 It was a con-
spiracy and instead of stopping it, 
under srticle 352 or some such thing, 
you encouraged it in various ways*

Just a little while ago, Shn A  K. 
Gopalan was good enough to quote 
from numerous speeches of mine, 
which I said at Press conferences 
again and again condemning the direct 
action that was going on in Kerala, 
condemning the picketing of schools, 
condemning the stopping of buses, 
condemning the so-called direct 
action in Government offices I 
said that on three or four sepa-
rate occasions I may say, of 
course, this was not enough I 
should have said so more often and 
more forcibly < Interruptions)

Shri Aaeka Mehta: We are here to 
hear the Prime Minister, not to hear 
the communists It is time they stop

Mr. Deputy -8peaker Order, order 
I will request the hon Members 
Majonty of the House is anxious to 
hear the Prime Minister They are 
not interrupting the Prime Minister 
alone but the whole House They 
want to listen I will request thorn 
now (Interruption*) Order, order
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[Mr. Deputy-Speaker]
1 should warn hon. Members now that 
f  shall have to take severe action if 

is not stopped. I will make an 
«ppeai to all others also.

Shri Jadhav (Malegaon):*Shri A. K. 
-Gopalan was not interrupted.

Mr. Depaty-Speaker: I would make 
ran appeal to alt.

Shri Jawaharlal Nehrn: I started by 
-saying that I hope to avoid bringing 
in  the present Kerala excitement and 
•distemper here. In so far as I am 
concerned, I shall still endeavour to 
.do so.

The cases may be isolated from the 
■final act which had become inevitable 
and the preceding six weeks or six 
months or one year or two years or 
whatever you like.

We are accused of some kind of 
deep laid conspiracy to get others to 
do things which would bring about a 
situation which would enable us to 
-act in this way. 1 hope that is a 
-correct representation The conspiracy 
goes back according to them to within 
48 hours when the Kerala Govern-
ment into power, when, according to 
S. A Dange, Shn Shriman Narayan 
Went there and gave out his opinion 
that there was insecurity and law and 
order was in danger Shri S. A Dange 
is not quite correct about that It is 
true that Shri Shriman Narayan went 
there because of a previous engage-
ment to attend a meeting there of the 
Kerala Pradesh Congress Committee. 
He did not make these remarks then 
He made some such remark* five or 
six months latet

Some Hen. Members: No, no

Shri Jawaharlal Nehre: On the hist 
occasion, what he referred to wat— I 
toave enquired from him and on the 
strength of what he said. I am say-
ing—on the first occasion, just at that 
time, large-scale releases had taken 
place of people convicted of murder, 
e tc  About that he said, this is caus-

ing a good deal of apprehension.-P!*e 
or six months later, he went a fa ia  
and then he said that there wtfs a 
widespread feeling of insecurity. Am 
a matter of fact, I forget when, about 
a year ago, last year, some time, I also 
ventured to say that it had come to 
m y  knowledge that among the people 
in Kerala there was this feeling of 
insecurity. There was no doubt aboat 
that. 1 am not saying about what the 
position was; but many people felt 
that way: that is what I say. I cannot 
My; I do not know. But, many people 
felt this way; this was a widespread 
and growing opinion.

Then, Shri Dhebar is brought into 
the picture as another villain in the 
piece who excited I am sorry the 
way his name is repeatedly brought 
out, because I think that Shri Dhebar 
is a man of the highest integrity for 
whom I have the greatest honour.

An Hon. Member: Can’t help.
(Laughter) (Interruption).

Mr. Deputy-Speaker: Order, order
Then, I shall have to take some action

Shri Jawaharlal Nehrn: Hon Mem-
bers who laugh at this would do thetn- 
sel\es no credit by laughing when I 
refer to an honoured person and a 
man of integrity It is not a laughing 
matter You may agree or disagree 
There are certain conventions to be 
observed in decent society

1 cannot go in to  those details, but 1 
will say this. The House knows, last 
vear th e  matters came up here on the 
motion of a Member from the opposi-
tion and. as has been pointed out, the 
Government's attitude, my hon. col-
league, the Home Minister's attitude 
wav not to encourage that matter here 
in the H ou m>, discussion, etc. Ultimate-
ly 1 do not quite know—it has sort 
of faded out—what happened to it. 
Not that we were not getting disquiet-
ing leports about various happenings 
there The Home Minister's personal 
file is full of letters from the Gover-
no r and of letters to and from, not so
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tamty, but a  number—to the Chief 
Minister he wrote friendly letters— 
who Mked why was not a warning sent 
under some article of the Constitution 
before the Proclamation. As a matter 
of fact, many times friendly letters 
were sent pointing out something 
which could be done Sometimes his 
suggestions were accepted by the Chief 
Minister, sometimes not So things 
were going on

So, we were disturbed. But, the 
idea, the whole conception of inter-
vention never came into our mind It 
was quite remote. We had not thought 
of it. The thing that we did consider 
when the matter came up here was, 
when so many charges are brought, 
would it be desirable or advisable to 
have an enquiry into this But, the 
question of intervention, never came 
into our mind

To skip over a lengthy period, I do 
not wish to go into details, two months 
or three months ago, I forget, when 
wc were at Ooty, I had been reading 
in the papers and got some broad 
reports about friction m Kerala But 
I had no real idea of how much the 
situation had developed The first 
intimation 1 got about this new Kerala 
situation was from a Minister of the 
Kerala Government It was then that 
I realised from his words how serious 
it was and how big it was In fact. I 
lumember some rather odd words h<- 
used He said that W e have been 
'ised, in the past years, to what we
< nit the Nehru crowds, which attract- 
d so many people, but now we set*

'he opposition people bringing thcst
< rowds on us ’ He said This is amaz- 
■np, this is surprising' That remark 
.«nd a lot of other things he told mi 
m pressed me that something unusual

happening there and I had not 
' on list'd it Later on of <*our«r, other 
facts and impressions came to mt 
from other !tourre*>. from C onfess 
i><*opl<> and other*

But the first impression I got war 
from a Minister of the Kerala Govern - 
’went, first of all, a personal report 
1 had a vague idea that perhaps by

visiting Kerala, I might be able to do 
something a t that stage.

Then, when the matter came up, the 
question then was, I think, that this 
gentleman, Mr. Mannath Padmanabhan 
had announced or threatened to have 
picketing of schools or rather to stop 
the opening of schools by picketing 
and other ways This was the sole 
matter which came up before us; some ■ 
Congressmen had brought it. We said 
this was utterly wrong and absolutely 
wrong, and ‘on no account can you 
participate in it’. That was the advice 
that we gave There was no other 
issue before us

We began to realise, however, that 
whatever advice we may or may not 
give, events that were happening in 
Kerala were gradually getting beyond 
any reasonable advice. It was just 
then that I issued, 1 believe, a state-
ment, coming down from Ooty or 
from Coimbatore, in which what 1 said 
was—I think Shn A. K Gopalan has 
already read out a part of that state-
ment—land this was the first tune 
ihat 1 used that word) that this was 
a big upsurge There it was I came 
back

Later we found to our surprise that 
this thing was growing bigger and big-
ger, and one thing which I had not 
expected, none of us had expected, 
was that some of the Congress people 
there had been prohibited from picket-
ing of schools, they did not do so I 
1 mnot speak about individuals. uuL- 
w<*ual Congressmen might have done 
"O 1 cannot s a \ . but officially thev did 
mo! do so The\ did not indulge in 
this bus business a No They did what 
tho\ call toktn picketing, six person* 
pt. 1 forming somt tokin picketing of 
Government office* 1 did riot upprovi 
of thi« at all None of u> did But 1 
«onfe*s to you and it may havt b tin  

■ rong th’ng for us to do that *e  
w*. ro in d’fficulty When the matter 
tame up later here, some days later, 
we were in a difficulty because people 
hod got entangled m this thing. And 
here was this thing growing bigger
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and bigger; and what we were 
anxious about very much was, in so 
far as it was possible, to 
check this movement, so far as direct 
action and all that was concerned, and 
by progressive limitation or something 
of that kind, because we realised that 
just a command 'Don’t do it* had no 
effect in those circumstances.

So, what was said, if you remember, 
in that resolution of the Congress Par-
liamentary Board was a fairly strong 
condemnation of picketing buses etc. 
etc. and all direct action of any kind, 
in fact, but there was a proviso—and 
you may agree or disagree that that 
proviso ought not to have been made; 
that is a different matter; but in the 
circumstances, and considering the 
situation as it was, there was this en-
tanglement; we said, get out of this 
entanglement, the most you can do for 
the present is to gradually withdraw, 
is to carry on your token thing and 
then withdraw. That was what we 
said, because we wanted them to get 
out of it completely and to influence 
others also to do so. We said, you can 
have any other demonstrations if you 
like, public meetings if you like and 
such like things, but not this; because, 
speaking, for myself, as I stated pre-
viously, I was against all this direct 
action. It is a wrong thing.

Acharya Kripalani in the course of 
his speech two days ago said a  num-
ber of things in praise of satyagraha 
and direct action. I am not competent 
to argue metaphysical and philosophi-
cal matters with him. I do not know 
if I can say honestly that any kind of 
satyagraha should be prohibited; I am 
not sure in my mind; there may be 
occasions when it is justified. But 
when we use the word ‘satyagraha’, 
surely, we should have in mind the 
basic elements of what is satyagraha. 
Surely, this House will remember that 
in the old days, when satyagraha and 
all these direct action movements were 
pretty common, how Gandhiji stopped 
the whole movement, because he 
thought that it was going wrong; he 
stopped it. He even sakl that he was 
the one and only man in India who

could perform satyagraha, noM fe 
else. That was what he aafcfc 
Others were not competent; or the? 
could come in individually, one by ana* 
With all deference to everybody con-
cerned, I may say that if what I haw- 
said is satyagraha, then there was n* 
satyagraha in Kerala, none at aty 
because I have seldom seen any place 
so thick with hatred and incipient 
violence; it is amazing; it was a ease 
of thick walls of hatred everywhere, 
group hatred. I say so with all respect 
not being, or considering, myself aft 
expert in this; but if there is so muck 
hatred and so much bitterness aboot 
it, then it is dangerous to conduct any 
satyagraha; you may call it by some’ 
other name; it is not satyagraha.

Shri A. K. Gopalan referred to mjr 
going to Kerala. I might say that 1 
had vaguely thought of going to 
Kerala earlier. But the Chief Minis-
ter said publicly that for the moment 
he was not anxious that I should go 
there. So, I did not take up the ques-
tion of my going there. Shri S. A. 
Dange is not here at the moment; he 
asked 'Why did he not go there at th* 
invitation of the Congress or what 
not?’. Well, as a matter of fact,— 
except for any very special reason, 1 
do not know, I cannot think of it, I 
do not visit any State except on the 
invitation of that State Government, 
whether it is a Congress Government 
or a PSP Government or a Communist 
Government. So, the question of my 
going there did not arise. Shri Naas- 
boodripad said that I need not go. But 
later in the month he wrote to me that 
he would like me to go there. So, for 
three days, I think, for three clear 
days. I went there. Shri A  K. Gopalan 
referred to an organised demonstra-
tion when I had gone there. Of course, 
it was an organised demonstration. I 
know that much of politics and that 
much of demonstrations as to know 
that. But organised demonstrations 
are also of various types, sixes, tampon 
and all that. And to sa n e  extent, I 
judged by than , but not much of 
course. I could realise that t t  wa* 
conceivable that a rival damonatror 
tion could also be or*ania*d,—tf net m
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l o t  scale,—maybe a little smeller, but 
Mg enough, it ia quite possible I 
ipen t those three days there, talking 
•o lots of people, hundreds of people, 
t  met them in groups and as indivi-
duals almost every person concerned, 
«nd 1 had long talks, of course, with the 
Ministers of the Kerala Government 
But more than these talks, 1 was try-
ing to Bense m some capacity, to sense 
public feelings, public events, public 
meetings, ciowds and demonstrations,
I was trying to sense them, and the 
impression grew upon me that the 
aituation m Kerala was much worse 
than what I had thought worse in a 
particular way, that there was abso-
lutely no m« tting-ground left between 
these rival groups big or small, and 
the bitterness and hatred and anger 
a t each othu was prodigious, 1 was 
anuized, I did not know how I could 
get a move on with all this, and this 
movement go ng oti 1 criticised direct 
a rfon  etc wh^nfw* I spoke I spoki 
to the Congress there and I told them 
loo, but the problem before me was 
•ot to give a philosophical opinion but 
how to deal with a particularly diffi-
cult situation I suggested rather as
•  side issue, which m ght do some good, 
u> regard to the Education Act why 
not talk to the critics of this Art in 
tegard to the controversial clauses’ 1 
was glad that the\ agreed to do so 
Thereafter, I met the managers and 
bishops and various people concerned, 
the Nair Service Society and others— 
the Congress had nothing to do with 
this because the Congress as such was 
not concerned with the schools at all 
D w k  peoples—I regretted then—were 
not enthusiastic about this proposal to 
have talks The reason they gave was 
not without force They said that pre-
viously they wanted to have talks, but 
they did not take place, and now with 
all this controversy when the atmos-
phere was so thick with suspicion, how 
could they have talks, there must be 
something in it 

Nevertheless, I reminded them that 
the lesson I  had learnt from Gandhiji 
was always to be prepared to talk 
eyeu with the enemy Do not give 
up. You need not give up what you 
■swstder you principles, but talk. How-

respect 0/  Kerala
ever, I could not convince them. X am 
sorry But I realised that that was not 
the major issue *The Education Act 
had long ceased to be the major issue. 
Therefore,—I saw no way out—I sug-
gested to the Chief Minister and the 
other Ministers of the Kerala Govern-
ment that their only way was an elec-
tion Mind you, not Central interven-
tion There was no question of Central 
intervention, but an election asked for 
by them That was a proposal I said 
that I thought that this position could 
not be dealt with merely by admoni-
tion or by strong language because—1 
use the word for both sides—it was a 
hysterical position Everybody was in 
a state of hysteria I am leaving out 
the question of justification or other-
wise There was this hysteria, anger 
and hatred and incipient violence, 
breaking out of \ 10lence May I say— 
a fact whuh I did not quite know— 
that pi ople in som e parts of Kerala are 
m the habit of earning about long 
knives with t^em and they are not 
averse to using them if their tempers 
rose’ This k nd of thing was happen 
mg from day to day, we heard of stab- 
binge

So I suggested elect ons I did not 
expect elections- of course, 1 am not 
so simple-minded as to expect it—to 
solve tms problem But what 1 was 
aiming at was—to use a word which 
has been used m connection with Euro-
pean and world problems—some dis-
engagement This word, as you know, 
has been used m Europe about Ger-
many and other problems I said I 
wanted some disengagement and 
if they decided to have elections, 
then the situation would change 
They would not set about to embrace 
each other, but this bitterness would 
change, peop'e would, in a month or 
two, begin to think of the elections 
and start preparing for them. No 
doubt, they would use strong language; 
but it would be a different thing Ib is 
movement etc. would also be over and 
then it would be time to talk about the 
Education Act and other matters Ib is 
was the suggestion 1 made before I 
came away
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After I came back, here on two or 

three occasions I  repeated this either 
in Press confemce or, I  think, in a 
letter to the Chief Minister and in 
various ways, because I felt that was 
the only thing one could do. After all, 
what else could one do? There were 
two courses open. One was to try to 
crush this agitation by coercive 
methods. I did not think it was feasi-
ble; it Was possible wjth the help of 
the police and the army to crush any 
agitation, however big, but the cost 
would have been frightful and the con-
sequences would have been even more 
frightful. Maybe, I am wrong in this 
The Kerala Ministers said that if this 
Juugnenecl' the wJud? Ihxztp would Jtexfc 
away. But I  think they were quite 
wrong, at that stage any way; I do not 
know about some early stage

The other alternative was for the 
agitation e tc . to continue and continue 
and continue; which also was terrible, 
because government, as it was, became 
impossible The House can well ima-
gine that there was not much of a 
normal government functioning It 
was functioning m the sense of the 
officers and other peop’e being there, 
but the normal work of Government 
could not go on when every Minister 
had to deal with the situation and did 
not know what might happen—with 
stabbings going on, firings going on 
somewhere, demonstrations, arrests, 
jails full, etc. It could hardly goon in 
a small State like that with the per-
centage of people arrested being tre-
mendous.

So that I would see no outlet except 
some disengagement And I thought 
that the only way of disengagement 
was elections. I wou’d again beg to 
point out that elections did not mean 
Presidential Proclamation at all. In 
fact, it would have been, more or less, 
on their initiative, an advantage to 
them in many ways. I put it to them 
in this way. No doubt, they must have 
considered it among themselves, but 
ultimately they were not agreeable to 
th a t I  stuck to  this advice even to 
the la s t Once or twice I thought that 

was a possibility of their accept*

taft this advioe. But ultimately thdjr 
did not. When they knew that the 
*N*irnative was Presidential Proclama-
tion elections^—the first was only 
*tattions—they realised that complete-
ly, because in spite of sometimes 
w ^n g  notions, we can think intelli-
gently about these consequences. They 
*"*w that

Now, the clear choice before them 
w*4 to ask for elections or to permit 
the President to take action and then 
h*ve elections I have no doubt that 
they must have considered this choice 
“ ffefully and long. And they came to 
the conclusion, I imagne—this is 

■#u *j.y>»wir—that asking ior e)ect)at» 
womd be some kind of a confession of 
failure

®hri C D. Pande (Naim Tal): Dan- 
ger of losing

Shri Jawaharlal Nehru: and they
wo41d not bo able to blame the Cen- 
tral Government so much ‘We will 
stick to the end The thmk will come. 
But then we can hold the banner of 
democracy against the Central Gov-
ernment’ That is a clear and unvar-
nished account of things that happen- 
^  Here we were struggling for pre~ 
venting this thing happening, trying to 
®nd some way out, because, naturally, 
n°t merely because of our love for 
theoretical democracy but because of 
the practical aspects of this and the 
possible consequcnces of it, we did not 
waiu that

Now, think of another little thing 
But it is important It would have 
beeh greatly to the advantage of the 
Central Government if it wanted to 
put the Kerala Government and the 
Communist Party more and more io  
the wrong It would have been great- 
ty to its advantage to have stayed this 
action a few days, because by so doing 
the situation in Kerala—I have no 
d°Mbt—would have become m odi 
w°*se It wa8 going forward towards 
dfetater. That would have forced the 
Government there to take more afift 
mo*e action, suppresive, cuwehra
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Shrimati Bam  Chakravartty: You
trfk a t saving the Communist Party 
t t  w ary stage)

W d Jawaharlal Netum: That was
realised by Shri Ajoy Ghosh. When 
he came to me, he said: I f  you want to 
act, act quickly; don’t  delay*. Because 
it was obvious that the situation had 
become such that there was not a 
shadow of a doubt that—President’s 
Proclamation or not—we would have 
to come in whether with the police or 
whether with the Army, call it what 
you like.

It has been repeatedly said—and I 
hppe I am not referring to wrong arti-
cle*—that under article 352 of the 
Constitution

I t  fcn.

Shri C. O. Paade: 355

Shri Jawaharlal Nehru: 352, 353 or 
355, that we should have helped It 
is not quite clear to me what is meant 
by that. Even before the President’s 
Proclamation I put it straight to the 
Chief Minister, ‘What kind of help do 
you expect from us’ ’ They never ask-
ed for any kind of help which we did 
not give. He said* ‘We are thinking 
in terms of moral help and not physi-
cal help’, moral help meaning thereby 
that we should have ccuidemjud this 
movement much more strong y than 
we did I did condemn it But I was 
quite clear about it. I condemned the 
form of the movement because I ob-
jected to this picketing business. But 
I did not condemn the expression of 
the people’s will. I think they were 
justified. I said, you can do it any 
way you like; but these forms at 
least are not right. I used these very 
words. Do not for Heaven's sake call 
it satyagraha or anything because in 
my opinion a movement which was 
ftlfi of anger and hate cannot be called 
satyagraha. I said, have your move
ment. How can I condemn a move* 
ment which it  people's expression? 
W  *h(t It t>e apart from  Oils kind of

direct action. Nobody listened to me; 
and, probably, nobody would listen to 
me in those circumstances. I t has been 
repeatedly said that under some arti-
cle or otherwise we should have come 
to their rescue.

About a year or more than a year 
ago, that is just after a year of the 
coming into power of the Government 
in Kerala, the Chief Minister deliver-
ed a speech which attracted a good 
deal of attention at the time simply 
because m his speech the words ‘civil 
war’ came m. It was not really im-
portant. But, nevertheless, it was an 
interesting speech, interesting in the 
sense of the working of the mind 
behind it I have got a note about it.

“The Chief Minister of Kerala 
warned the opposition parties that if 
they jointly tried to oust the commu' 
nist Kerala Government, it would 
divide the peop’e into two camps and 
create disruption in the country This, 
Mr Namboodnpad felt will inevitably 
lead to a situation in which the two 
contending groups will be forced to 
embark on a policy of mutual annihi-
lation loading to a national tragedy 
It was a similar situation, he added, 
that led to the protracted civil war 
m China” (Interruption)

This speech was delivered on the 
31st May, 195ft, more than a year ago 
But now forgetting as to whose fault 
it was, the fact is that in Kerala a 
situation arose when not only all the 
Opposition groups hut, if 1 may say 
so, all the people, the people who 
belong to no groups, the neutral peo-
ple—they are non-political peop’e— 
all of them joined together agamst the 
Government and its supporters And 
this very thing, in a sense, the then 
Chief Minister referred to. that there 
wi’l be two contending groups facing 
each other This situation was, m fact, 
created. Sometimes, even leading 
members of these groups talked in 
amazing terms of annihilating the 
other group as if it was conceived at 
all possible, as if the communist 
party or Government could ann'hilate 
the rest of Kerala or as if the oppoai-
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Sion grouprj put together could annihi-
late all the communists end their 
sympathisers They are both ridicul-
ous propositions But it shows to 
what extent the feelings had gone 
when people talked in this way

Now, I read this little speech of 
"Shn Namboodnpad, which, in the 
•context of civil war, he subsequently 
•explained somewhat But I attached 
really no importance to it, the civil 
w ar part of it, at that tune, that is 
15 month* ago m May—to his think-
ing of everybody else combining 
against his Government This way of 
thinking of the communist party and 
its supporters being one group against 
the world, against everybody else, one 
the selected and the elect and the 
other having the presumption to come 
together to oppose it, is a line of 
thinking which seems to be slightly 
odd

When 1 met some of the members 
■ot the Kerala Government I put it to 
them How is it that you have manag-
ed to make everybody against you— 
everybody meaning apart from their 
own party and supporters—all parties 
outside your group and your sup-
porters, even some people—I do not 
know who they are—who call them-
selves Marxists or Revolutionary 
Marxists or Socialists, the RSP* I 
asked By what alchemy have you 
made all these people your opponents* 
X used this word m this context They 
were, as usual, taking it out of the 
context and putting it in the papers 
m  their own context I said, this is 
an astonishing failure on your part— 
I was not referring to the govern-
mental measures or others I  said. 
you  are losing support of all these 
people who are not intimately attach-
e d  to you I  said, I  was astonished. 
1  do not think they gave me an ade-
quate  answer I do not think it is an 
adequate answer to say that the com* 
m unal institutions, the capitalists and  
th e  N ain  and the other people have 
abused and misused the people and 
incited them to do this. That is not 
Die answer

Of course, people who were qppn»
ing the communist party and th t  
communist Government were all 
sorts at people There are plenty a t  
reactionaries in them. Who denies 
that9 There are plenty of communal- 
ists in them not functioning com-
munally, but those at other times 
functioned communally. Yoa may 
say today they are functioning com-
munally It is Immaterial. The point 
here is, all these people—remember 
however, though you divide all people 
into organised parties, but most of the 
humanity remains outside organised 
groups, whether it is in election or 
whether it is a movement  .were 
opposed Much depends upon an 
which side the sympathy of that un-
organised. non-political mass, goes

I have no doubt that in the present 
instance, these non-pohtical lot, such 
as they are in Kerala, had all shifted 
over to the opposition '  groups
(Interruption)

An Hon. Member: Wrong*
Shri Jawaharlal Nehru: I may be

wrong I am only giving my impres-
sion

Shri Tyagi* Not the toddy tappers

An Hon. Member: Except the toddy 
tappers

Shri Jawaharlal Nehrn: Wm
Gopalan read out m the course 
of his speech an old lady's 
pathetic letter I do not know what 
his purpose was m reading i t  If he 
likes, I can send him many letters 
from old ladies and old men which 
I get from day to day from various 
places, including Kerala Unfortu-
nately, many of these communkatlossi 
from Kerala are disturbing. A *  
other day in this House, Shri Gopalan 
and his colleagues rather warmed up 
on one occasion on a  question of aaa 
adjournment motion because b e  want-
ed to put in an adjournment motion 
about something which, according td  
him, was happening: some attasfce
were being made on communists 11 
Kerala. I  think th a t m m  « t



3159 Jtootetfon f :  SRAVANA ?8, 1881 (SAKA) Proclamation m 3x06
respect of Kerala

statement* have probably tome troth 
In them. I  tried to enquire into every-
one of them Some—I found—had no 
basis; sense had some truth But the 
other aspeet was thi»; a number of 
menage*, telegram* and letters have 
been coming in about attack* of com-
munists on the others—stabbing, this 
and th a t In fact only two or three 
days ago, one of the oldest persons I 
know In Kerala, a friend and col-
league with whom I stayed 29 years 
ago at Trichur, Kuroor Namboodin- 
pad

8hrl V p  Nayar: He is also called 
Kambi—kambi means telegram— 
Namboodiripad, which means that he 
fas capable of sending any number of 
telegrams

Shri Jawaharlal Nehru* Anyhow, 
on Independence Day, he was going to 
attend the celebration of Independ-
ence Day or coming back—I forget 
The poor man was pulled out of his 
car by people who are described as 
communists He was given a thrash-
ing He was rescued and taken to a 
hospital and he is still in a hospital 
That the kind of thing (Inter-
ruptions) 1 wain you to visualise 
this picture m Kerala, with this 
tremendous anger, hatred, discontent 
anger with oath other, polarisation of 
two groups and so on Leave out for 
the sake of argument which is the 
bigger and which is the smaller I 
have no doubt that in the circum-
stances one was much bigger than the 
other but leave that out Here was 
a situation and a tendency to use 
knives—not only a tendency, but the 
actua] use of knives Now it is a 
grave danger One could see it 
happening This would go worse and 
worse and in fact stabbing all over 
the place, this man stabbing that man 
and thus a situation arises which it b  
not easy for even the best a t police 
to  deal with You cannot deal with 
this, if all individuals have to stab 
somebody else It is not a question 
«f a  crowd Because of this we felt 
th a t tomething had to be done to  stop 
th is and w e took th is action. We 
advised the President rattier to  take

this action We might as well, as X 
said before, waited because every day 
that we waited would have made the 
justification of that action more But 
that would not be proper because that 
would have been a t the cost of the 
people of Kerala and at the cost of 
greater bitterness and conflict As a 
matter of fact, everance this action 
has been taken—I do not say that 
there is complete peace all over 
Kerala, bu t—the situation is infinitely 
better Occasionally, something 
happens in two or three districts. But 
broadly speaking, people have quieted 
down and they are getting out of the 
terrific condition in which they were 
m As I said, I cannot expect them 
suddenly to develop an exceeding love 
for each other quickly 

Now, m the course of the debate, 
reference has sometimes been made to 
communism and communist party and 
all that In connection with the Com-
munist Party in Kerala or the Gov-
ernment in Kerala, naturally that sub-
ject has to be considered But I do 
not think that this is the tune or 
occasion for us to discuss communism 
or Marxism or even the wider impli-
cations of the communist parties in 
the world or even here Not that I 
am averse to any talk on the subject 
but it must take place in the proper 
context, but not tied up to an import-
ant local £>sue like Kerala which 
arouses so much passion I do not
agree with much that has been said
on this side or on that side I am no 
communist I do think, if I may say 
so with all respects, that what may be 
called communist theory is rather out 
of date 1 do feel so One big virtue 
m it—not so much the communist 
theory—is the normal socialist
approach, being for the under-
dog That is. the normal socialist 
approach Whether you come up to 
it or not, that is a big thing There is 
much good thing in communism that 
people should leam and certainly m 
the advanced communist countries 
Nevertheless, I think that the com
munist theory is out of date and more 
especially, the application of i t  in  
various odd countries, the application

i n  i ,S D -a .
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based on some other application, is 
utterly wrong.

Shri Dange accused or rather said 
that he objected to being told that 
he had no roots, in this country—he, 
meaning, a communist. Now that 
charge, not referring to Mr Dange or 
to any particular individual, has a 
very great deal of relevance to the 
group. I am not for a moment criti-
cising anybody. But I say it almost 
inevitably follows—this kind of thing 
and that is the basic difficulty It is 
not the communist theory, the econo-
mic theory We may agree with it; 
we may not agree with it It does 
not matter. We may vary it as even 
communist countries are varying it— 
but not the communist outside the 
communist countries' This buxines* 
of not having roots—I think—is a
dangerous thing I do not say that 
because you have no roots, you are 
powerless You may Rain all kinds 
of authority and power but the result 
is this Not having roots, your power 
is not easily used for the basic, con-
struction It is power for destruction, 
rather than for building up from the 
roots That is a long argument and I 
am not going into it Whatever it is. 
it is. I do believe this applies not 
to India only but to other countries. 
I t is only on the roots—you may call 
them what you like, cultural roots, 
national roots, basic roots—you may 
add anything from outride Other-
wise, you may remain static, so you 
must add Add anything you like to 
it but build on these roots If vou 
are uprooted in mind or body, then 
anything you have is like a pot un-
connected with earth—separate pots 
That is the difficulty. And the real 
difficulty is all these suspicions in 
these which had come here; they have 
little to do with the basic economic 
approach You may agree or not. But 
tfciy difficulty of rootlessness and look- 
q i |  elsewhere—it is that which 
a tta in  those difficulties and auspi- 

in thnst minds.

Shrt raamaoaa: I* it ottr fault that 
we look to Delhi from Trivandruaa?

.. (interruptions).

Ab Bob. M entor: Not to Moseowf
They look more to Moscow than to 
Delhi

Shri Jawaharlal Nehru: I did not
quite follow, Sir

Mr. Deputy-Bpeaker: Is it our fault
that we look to Delhi from Trivan-
drum4—that is what he is saying.

Shri Jawaharlal Nehru: You do not
look to Delhi; vou sit in Delhi But 
apart from this, let us look at it from 
another point of view

I am no commun'st, but I am cer-
tainly not an anti-communist either 
and I want to declare it I do not 
believe in this anti-ism, people get 
frightened of these things I am a 
posit’vc individual, not a negative 
individual I hold a certain faith

Acharya Kripalani: The> do not
accept vou are not an anti-Com- 
munist

Shri Jawaharlal Nehru: We have
arrived at a stage in the world, trying 
to shift ourselves for a minute or two 
to a larger <;tage, when every attempt 
i* being made for thi3 kind of dis-
engagement, disentanglement, to get 
out of the cold-war in order to avoid 
the hot-war Well, so far as we have 
been concerned, m this country, wo 
have endeavoured m our own small 
way to help in that process, because 
it is patent to any thinking person 
•hat th« Idea of these mighty group* 
in the world, one of them trying to 
crush out of existence the other, is no 
longer feasible, if it ever was. It 
means total destruction. Therefore, 
whether you like it or not y ou  have 
to think in terms of, call it peaceful 
co-existence, call it whet you Ute. 
There is no other way. The other 
way is common disaster.
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I am very glad that recently some 

things have happened, or are going to 
happen, which bring out that this 
idea is more and more widely accept-
ed in the great countries of the world; 
the idea that Mr. Khrushchev is go-
ing to visit President Eisenhower and 
President Eisenhower is going to pay 
a return visit to Mr. Khrushchev, 
which was difficult enough to envis- 
cige a year or two ago. More or less 
it shows not a conversion of one to 
another but a conversion to the idea 
that problems cannot be solved by 
fighting and trying to kill but by more 
or less friendly approaches.

Well, if that is so to the world, 
surely it is even more important tha* 
ihat should aoply in the narrowest 
sphere, in the national sphere. It is 
obvious. It is not a ques*ion of giving 
in. But this approach that some 
people have of trying to annihilate 
and crush the oi’aer, this approach to 
Ahich reference was m-,de in Mr. 
Namboodiripad’ ; speech which I read 
out to you--this is the i^nraae used, 
that each party try to annhilate each 
other— that is not an mtelligent 
approach in moc'em lif. .̂ You may 
like or dislike it, but you have to 
accept some ways of dealing with 
them apart from the normal jungle 
way of breaking each other’s head or 
shooting each other down. It is from 
that point of view that T would like 
you to consider this.

I can also give you another, in 
Communism or Markism. Those of us 
who are interested in history read 
about crusading religions often full of 
vitality, full of the desire to conquer 
and convert the whole world. Well, 
they show considerable results. But 
they gradually tone down. The world 
still remains multi-religious; no single 
religion has conquered the world 
inspite of the army, the faith, the 
energy and the crusading spirit. They 
lone down. If you go to the letter of 
the religion, it is: "Go; convert
everybody with the sword if neces-

sary” . But you see in practice they 
are quite individuals professing that 
religion, may be liking others to be 
converted but not at the point of the 
sword or lathi or conflict.

So these great impulses that come 
to the world from time to time for 
doing good, sometimes they upset 
things, sometimes they may bring in 
a bit of evil, but gradually they adapt 
themselves, they become less and less 
fierce, if I may say so with all respect, 
less crusading, less upsetting. They 
adapt themselves wherever they are, 
in their own countries or elsewhere. 
This process always go on and they 
are going on now, whether it is com-
munism or anything else; and it is 
only people who take to narrower 
view of this, whether they are Com-
munists or anti-Communists, who 
prevent the growth of these normal 
and natural forces.

So far as we are concerned, we have 
tried to follow our own policy, inter-
national, national or domestical. We 
approach such things as we consider 
wrong, national or inter-national. But 
we do not make our policy one of 
fighting an opposition to everybody 
who does not fall in line with us. 
That certainly has not been the 
genius of the Indian people. The 
genius of the Indian people has been 
“ live and let live” and not give in 
wrongly. But I do think that nowa-
days, not when political and economic 
matters arouse passions to a high level, 
we should stick to what we believe 
right, we should discuss and come to 
terms, but finally we should “live and 
let live” and not try to solve them by 
annihilating each other.

We live in the present. But, 
obviously, we live in the present 
thinking of the future. We want to 
have a stake in that future. We 
won’t have that future at all if we, 
more or less, in the present put an end 
to ourselves, if not to ourselves to 
much that we stand for.

Sir, before I finish, may I say a 
word about something quite irrele-
vant that was brought into the pic-
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tune? I think Shri Khadilkar brought 
in my colleague, the Finance Minister, 
Shri Morazji Des&i, what happened in 
Bombay and so on. Now, much can 
be said on that subject, but, surely I 
would say there Is no time for it, and 
1 do not think it is quite fair of Shri 
Khadilkar to bring that in and in the 
way that he did it

Shri 8iva Raj (Chingleput—Reserv- 
ed-Sch. Castes)- Mr Speaker, Sir, 
after the speeches made from every 
side of this House on this question, 
my few remarks will be like a torrent- 
dwindling into a trickle.

Some Hon Members: Come to the 
front We can’t hear you

Shri Siva Raj: Sir, m the face and 
in the spate of the literature that was 
supplied to us both on the side of the 
Communists and, what were called, 
the non-Communists, it is, indeed, 
very difficult for anyone of us to 
arrive at, a correct conclusion It is 
very difficult for us to arrive at the 
tru th  from what we consider to be an 
over-statement of facts In fact, it is 
very difficult for us to come to any 
precision between two sets of lies 
That is the way everyone, from what 
ever side he may be, spoke I now 
feel. Sir, representing as I do the 
Republican Party of India, I must 
make mention in this House that our 
first article of faith is a parliament-
ary Systran of Government parti-
cularly on a two-party basis 
We are averse to any act or conduct 
on the part either of an individual or 
an institution or a party which aims 
in the slightest manner to cut at the 
root of the system bccause we 
sincerely believe that placed as we 
are in the present conditions of 
Indian society, of all the systems that 
will help us to develop, more parti-
cularly our mind, the parliamentary 
Byttem of Government will be the 
best system. We do not in our deve- 
totfing stage want to surrender our 
minds to any kind of ideology. I

think the hope for the masses in this 
country and for their development lies 
in the fact that they must have free-
dom to develop their minds in a free 
way and not be subject to domination 
of either one ideology or the other.

But m this respect it is our experi-
ence that the Congress party, in spite 
of its professions of democracy and 
democratic practice, in actual admi-
nistration, allowed these principles to 
go by the board and acted in such a 
manner that it created an impression 
on us that they are no less dictatorial 
than our friends, the communists. So, 
as far as we are concerned, we can 
only say that this long-drawn dis-
pute, between the parties in Kerala 
and also these expressions of charges, 
each against the other, has left us 
with this question, namely, a question 
of choice between two evils Quite 
naturally we will choose the lesser 
evil At the present moment, having 
heard the many statements made 
by the different Members from differ-
ent sides, we welcome the decision 
taken by the President to impose the 
President's rule in Kerala, if for no 
other reason than that at least tem-
porarily this tempo of agitation in 
Kerala mav be stopped

We believe that a Government, 
whether of the State or the Union, if 
it is to be called a Government, must 
govern, and if it is not to govern, it 
must yield place to some other Gov-
ernment In the case of Kerala—it 
docs not matter who created the agi-
tation and it does not matter who 
created the chaos—it looks as if it 
was not possible for the Kerala Gov-
ernment to control the situation. I do 
not know how far the Kerala Chief 
Minister or the Kerala Government 
confessed to the Central Government 
their inability to control the situation. 
Nevertheless, it looked as if that at 
least for quite a period of time, about 
one and a half months, the Kerala 
Government did not know what 
exactly to do with the situation tea t 
was developing very fast there from
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what account* we have been able to 
get from Impartial sources.

80 we felt that though late it was 
right that the President should have 
taken over charge of the administra-
tion. One might go to the extent of 
charging the Centre for not having 
taken action earlier. Had it taken 
action earlier, probably there would 
not have been much loss of life and 
property in Kerala.

I do not blame one side or the 
other for this state of things As the 
Prime Minister just now said, having 
had a personal contact with the situa-
tion and on account of his personal 
visit to Kerala, almost every day the 
tempo was increasing and the parties 
were coining to clash In that situa-
tion, I might even suggest—I do not 
know how far it is good for the 
development of democracy m our 
country—that the Constitution ma> 
be so amended as to make it posnble 
for a Governor or the President, in 
a ease where after the elections no 
stable Government could be formed 
on account of the lack of 'ufficicnt 
majority.—and m fact it 15 quite
possible for the Constitution to be 
amended in such a way—instead of 
immediately forming a Government, 
to have Governor's rule and fix a 
penod for re-election within six 
months or something like that It
looks like a reactionary and probably 
an unprogreasive suggestion, but it i« 
not in ell countries that people un-
derstand, particularly in our country, 
how e democracy ought to function 
There are so many other principles 
and provisions laid down in the Con-
stitution for the successful running 
of democracy, but we have not yet 
learnt to understand the other man's 
point of view or the opposition's 
point of view

We always think that the opponent, 
has got a motive and we suggest mo* 
thres fa r the opponent's actions and 
words. We a n  net afraid  a t resorting 
to  m ethods other than tim e  permissi-
ble under a  perttam entary system of 
goeem m enf fo r dtoM kac of our 
peM fcat opponents. *M *kv*rly in the1

East, it is very unfortunate that when 
they want to dispose of political 
opponents, they resort to all jo r ts  of 
things. Thank God, in our country 
it has not happened so far; I hope it 
has not. But we must know that in 
order that democracy may function 
successfully, we must adopt, not 
merely at the election time, not mere-
ly during parliamentary debate, but 
almost every day in our daily life, 
certain conventions, so far as our 
political opponents and political re-
lations arc concerned We must un-
derstand the other man’s point of 
view, we must try to accommodate 
the other man’s point of view and 
thirdly, we must also learn the art 
of give and take in politics, which 
has not been done so far

I would like to make another sug-
gestion All these doubts, difficulties 
and suspicion about the action of the 
Union Government anse, in my opi-
nion, by reason of the fact that the 
Congress Part) adopt a policy of 
taking their own party men 
for official preferments, whenever 
they appoint persons to the 
posts or offices of Governor or some 
other important officer* on whose 
reports and recommendations, some 
of the provisions of the Constitution 
should be acted upon, as for instance, 
in tlus case. I t may be true that the 
Governor of Kerala is a perfect gentle-
man and can rise above partisanship; 
he may be an honest man and a  man 
of integrity and ability But human 
nature being what it is, it is very 
difficult to avoid the suspicion that he 
has earned out, not necessarily the 
mandate t B  the Union Government, 
but the mandate at the Congress High 
Command

So, it is also necessary that in these 
official preferments, care ought to be 
taken to see that you put w  those 
offices persons whose integrity can-
not be doubted and who can be trust-
ed to have fairplay and justice as 
their guiding principles m their daily 
administration. We also feel, aa 
members of the Republican Party, 
that we should take care to see that
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in future parliamentary system of 
democracy must be developed by all 
the parties. I will only appeal to the 
Congress Party and also to my friends 
in the Communist Party that it is noli 
enough that they profess democracy, 
but they must act democratically in 
their daily life. There is a fear cast 
amongst the people, which I think is 
very justifiable here, that if the Com-
munist Party succeeds, a type of life 
will be introduced by the Communist 
Government in India where ultimate-
ly the individual will be subjected to 
the State and that he will be for all 
time to come an unthinking human 
being. We in the Republican Party 
are against that ideal and consequent-
ly, we welcome any action on the 
part of the Central Government 
which will go to see that parliament-
ary democracy is preserved in this 
country.

Dr. M. S. Aney (Nagpur); I rise to 
support the motion that has been mov-
ed by the hon. Home Minister on the 
17th instant. It approves the pro-
clamation issued by the President on 
the 31st of July 1959 under clause 
(1) of article 356 of the Constitution.
My reading of the public opinion, as
reflected in the leading journals of
India, English as well as vernacular
is that the Indians of all shades of
opinion, of all political parties except
the Communist Party have over-
whelmingly expressed their approval
of the action taken by the President.
If there is any dissatisfaction in
regard to it, it is not because it is
Issued by the President but because it
was issued rather late and not early.

I admit that the promulgation of the 
proclamation is an extreme step, and 
the President’s power can be invoked 
by the Union Goverimient only in the 
case of such emergency as has been 
specifically mentioned in the provision 
itself. The Presid«it h u  to satisfy
himself "on a report from the Gover-
nor of a State or otherwise” “that a 
•ituation has arisen in which the gov-

ernment of the State cannot b«
carried On In accordance with th«
provisions of the Constitution".

The hon. Member from Ahmed- 
nagar has tried to show in his speech 
that the framers of the Constitution 
desired that this provision should be 
a dead letter. He read a quotation 
from the speech of Shri Kamath, who 
was previously a very active Member 
of this House. I do not want to dis-
pute the accuracy of the quotation 
but I certainly dispute the interpreta-
tion of the quoted passage by the hon. 
Member in this House. The framers 
of the Constitution certainly expres-
sed a pious wish that there would b« 
no occasion to use it as no State of 
the Union would carry on its adminis-
tration in utter disregard to the 
provisions of the Constitution it-
self. They surely did not mean 
that it should never be used 
whatever might be the nature of 
the situation in the State. The very 
fact that the makers of the Constitu-
tion took care to precisely define th® 
nature of the situation in which the 
use of the powers would be justified, 
proves that the exceptional power con-
ferred on the President was real and 
meant by them to be used. And he 
has virtually used it before on more 
than one occasion, as one hon. Member 
from this House has stated.

As I mentioned, the provisions of 
articles 355 and 356 are not ornamen-
tal but very essential from the point 
of view of the unity of the Indian 
nation. One of the objects of the Con-
stitution of India is to promote among 
all the citizens of India a spirit of fra-
ternity, assuring the dignity of the in-
dividual and the unity of the Indian 
Nation. In the sovereign democratic 
Republic the unity of the Nation is 
symbolised firstly in the Constitution, 
secondly in the President and thirdly 
in the Parliament itself, i.e. two Hou-
ses of the Union Legislature. Bearing 
in mind that it is the Constitution that 
enables the people to elect their Pre-
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sident and the House of Parliament, 
the Constitution of India which the 
people of India have given to them-
selves is the main foundation of the 
unity of the nation. Our Constitution 
is federal. The units of the federation 
are autonomous. This autonomy has 
the potential power of creating dis-
integration and disunity. It is only 
by ensuring loyalty of the States to 
the provisions of the Constitution in 
carrying on the administration that 
the unity of the nation can be preserv-
ed and upheld. It is for this reason 
that article 355 of the Constitution 
throws on the Union certain duties, 
namely, to protect every State against 
external aggression and internal dis-
turbance and to ensure that the Gov-
ernment of every State is carried on 
in accordance with the Constitution. 
In case of the first two the Union can 
make use of its defence forces, but in 
case of the third, namely, non-compli-
ance of the State with the Constitution 
in carrying on the Government of the 
State, the Constitution provides the 
remedy in article 356. The President, 
who is the second symbol of the na-
tion’s unity, is empowered by the Con-
stitution to step in and promulgate 
the Proclamation. The spirit of 
disloyalty to the Constitution 
cannot be allowed to grow. 
It must be nipped in the bud. 
No Government of the State can as-
sume authority and power without 
first solemnly pledging loyalty to the 
Constitution and thereby to the four 
great principles of justice, liberty, 
equality and fraternity which consti-
tute the very foundation on which the 
imity of the Indian nation stands. It 
is through these stern, strong but salu-
tary provisions that the autonomous 
States and the Union legislatures are 
all kept bound together and stand be-
fore the civilised world as one undi-
vided and indivisible entity. I feel 
sure that Members of this House will 
realise the importance and urgency of 
this provision for the preservation of 
the unity in this country, and in dis-
cussing the President’s Proclamation 
will always bear in mind the solemn 
and supreme importance of the duty

which the President is called upon to 
discharge.

The only question before the House 
in expressing its opinion on the Pro-
clamation in respect of Kerala is to 
see whether the situation had arisen 
in that State in which the Govern-
ment cannot be carried on in accord-
ance with the provisions of the Con-
stitution.

16.47 hrs.
[M r . D e p u t y -S p e a k e r  in the Chair]

That is the only point which the 
House has to consider. I am sura 
that the emphasis is not on simply 
carrying on the Government in the 
State but it is on carrying on the 
Government in accordance with the 
provisions of the Constitution. That 
is a point which I would like to em-
phasise in this connection. So many 
people while making their speeches 
have said that Government was going 
on and could have gone on. But 
whether it was going on in accordance 
with the provisions of the Constitu-
tion or not is a point which the Pre-
sident has to consider and which this 
House has to consider in expressing 
its opinion on the Motion placed be-
fore it.

The ministry of a State is forrned 
expressly on its subscribing to the 
oath that it shall be loyal to the
Constitution. The wording of the
oath is:

“I do swear in the name of God or 
solemnly affirm. . ”  I think this pro-
vision has been specifically made E x -
cepting people not believing in God 
and are likely to be in power.

“ solemnly affirm that I will 
bear true faith and allegiance to 
the Constitution of India as by 
law established and that I will 
faithfully and conscientiously dis-
charge my duties as a minister for 
the State and that I will do right 
to all manner of people in accor-
dance with the Constitution and 
the law without fear or favour or 
affection or illwill.”
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It is this oath that brings the Minis-
ter In the position of power and pres-
tige as a Minister, and he therefore 
naturally forfeits that right "by any 
breach of this oath on his p a r t The 
oath requires the Minister individual-
ly and the Ministry collectively to 
do right to all manner of people in 
accordance with the constitution and 
the law established. These words in 
the oath are inserted to prominently 
bring to his notice his duty to observe 
in the discharge of his duties as a 
Minister the greatest importance of 
the principle laid down in Part III of 
the Constitution, namely the Chapter 
on Fundamental Rights. It also re- 
fers to the principles of equality of 
all citizens in the eye of law and eq-
uality of opportunity to all also.

While I am on this point, 1 may in-
vite your attention to article 365 also 
which specifies some of the conditions 
under which “It shall be lawful for 
the President to hold that a  situation 
has arisen in which the government 
of the State cannot be carried on in 
accordance with the provisions of the 
Constitution'’. The condition as con-
tained in the provision, is: non-com- 
pUance with or failure to give effect 
to any direction given m the exercise 
of the executive power of the Union 
under any of the provisions of the 
Constitution. If the State does not 
comply with the direction given tty 
the Union Government, that also is a 
condition which gives the President 
power to hold that the situation is 
such as cannot be carried on in accor-
dance with the provisions of the 
Constitution.

Raving placed before you the main 
provisions which ought to  be careful-
ly studied and understood, I shall now 
discuss the other problem* that arise 
out of it.

In the pamphlets published on the 
Kerala situation in th* last few 
months one gets instances of a nun* 
h er of incidences in Kerala and acts

of tike Kerala Government which 
amount to a  flagrant violation at 
provisions of the Constitution. Bui 
I will only make a passing reference 
to two or three instances only. Other 
matters have been mentioned by many 
othero who know things much more 
intimately and accurately than I do 
myself. So I do not want to go into 
the other details. But X will mention 
only two or three points which strike 
me as points of importance from the 
point of view at complying with the 
provisions of the Constitution.

The first is the indiscriminate re -
lease of a large number of prisoners, 
including thirty-four murderers who 
have been guilty of very heinous 
offences of a hideous character, of 
murdering policemen. The second is 
the enunciation of tMO polioe policy 
which called upon the police to 
refrain from giving protection to cer-
tain kind of people in certain situa-
tions though under the law that exists 
throughout the Union they are entitl-
ed to have it

I will take only these two instances. 
As regards the first, I learn that the 
sentences of death passed by the 
courts have been upheld by the High 
Courts and the Supreme Court also, 
and their petitions for mercy to the 
President have also been rejected. 
Release of such prisoners from jail, 
instead of carrying out the sentence 
of death in accordance with law, is 
undoubtedly the most dangerous 
departure from the provisions of the 
Constitution. The Kerala Govern-
ment flouted the Constitution deliber-
ately. To my mind this instance by 
itself was sufficient to prove that the 
Kerala Ministry was befriending m ur-
derers in the interest of its patty  and 
putting a premium on the cut of 
violence.

Similarly, the open enunciation of 
the police policy meant u tter disregard 
for the principles laid down In the 
Chapter on Fundamental W gftf and 
an indefensible departure Aram tka
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oath that i t  will do right to all manner 
at people without fear or favour. The 
— «« object of this policy was to 
create an impression in Kerala that 
the communist regime has begun and 
the communist* will use the authority 
to consolidate the position of the 
communist party by all means, fair 
or foul, constitutional or unconstttu- 

A murderer released adorns 
a aeat in the Speaker's Gallery hi the 
Kerala Assembly. I have read that 
at the pamphlet distributed. It shows 
a»«t the Kerala Government had a 
code of ethics and a code of conduct 
entirely different from the one cm 
which the Constitution of India is 
based It treats oath not with solem-
nity, but with frivolity. I t has there-
fore no right to exist and continue as 
a Government of a State governed by 
the Constitution of India There are 
instances of indisputable discrimina-
tion and 1 find that they are defended 
in an unabashed manner on the floor 
of this House

My grievance against the Union 
Government is that it has been failing 
in its duty under the Constitution 
whenever it had tried to accommo-
date the communist state of Kerala, 
knowing full well that their act was 
in vioatlion of the Constitution One 
act of accommodation led the Nam- 
boodinpad Ministry to commit another 
violation hoping that the Union Gov-
ernment, in its desire to give chance 
to the new Kerala State to grow will 
condone it also It went on in that 
way for two years and a half All 
hopes of the Union Government that 
due to lenient attitude and their 
generous desire to help the State, a 
new sense of responsibility will grow 
and the naughty new State Govern-
ment n a y  develop into a social and 
reliable associate of their to shoulder 
the responsibility of the Government 
of the new India which the Union 
Government desire to create, tailed 
It was misplaced leniency. I t  was, to 
translate a well known Sanskrit 
phrase, M i n e  a  aeRKrnt with milk 
( <0»: >
«f the G evsm u n t means that

communist cannot shed his colour and 
change his spots. This one lesson, I 
wish the Union Government should 
learn from this regrettable episode.

I am reminded at a famour couplet 
in Hitopadesh as I read the story of 
Communist administrated in Kerala 
two years and a half. The Sanskrit 
couplet is very simple and you can 
understand it without translation.

. snm*rfwftsar

Every one of the four aualifaes men* 
tioned below, namely youth, plenty ot 
wealth, power and indi£treetnese u  
capable of creating a dangerous situa- 
tion What to *ay when all the four 
are combined? The Communist Party 
is the youngest political party. The 
Communist Darty is ricn. 1 do not 
know from where they get money. 
The party has no anxiety about get-
ting money There is plenty of 
wealth The third thing is, it has 
come into power. Prabhutwam is 
there. About avwekala, utter dis-
regard for law, utter disregard for 
morality or any higher principle 
except the principle uf ‘ixordiency to 
turn everything to their own ends— 
that is their cult. All these four 
qualities, each of which is fraught 
with danger, are combined here and 
they are fraught with dangerous con-
sequences to the safety of the State 
itself. We find a most a t 'n b ie  com-
bination of all th 'sc a ttn 1 :.’cs in the 
new cult of comminum and it  is 
therefore proper that that Govern-
ment u  dismiss'd snd sv ,»• needed by 
President’s Proclamation

The Sanskrit motto is " 5R V IH
an extreme step  

no doubt—•  blow with a good stick 
on the head of dog is the only way 
of getting it out of the way. I hope 
the Union Government will strictly 
observe this policy in future

The nation will feel grateful to the 
Union Government for having given •  
proper advice t»  the President, though
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somewhat late, end also to the Pre-
sident himself for having taken the 
step which was proper and inevit-
able This Proclamation is also a 
warning to all the States whether 
Congress or other, that the Union 
Government treats the Constitution as 
very sacred and a State can depart 
from it only at its pen!

1 support the motion
Mr. Deputy.Speaker: Now, Shri

'Bra} Raj Singh The hon. Member is 
absent. So, I now call upon Shn 
P. K. Deo

17 h n .

Shri P. K. Dee (Kalahandi) After 
all these highly controversial and at 
the same time eloquent speeches of 
the previous speakers, I do not tlvnk 
1 can do justice to the heat that has 
been generated in this House I did 
not have the good fortune of visiting 
Kerala during the^e troubled day; 
and I did not have a first-hand know-
ledge of the situation The basis of 
my knowledge i-  from the v « t .o u s  
press reports that have appeared from 
tune to time in the various plate 
Again, the various controversial and 
contradictory literature that has betn 
issued from both sides, with rharju-s 
and counter-charges are most mis-
leading So, I am not going to a t-
tach anv weight to thi« literatim

Knowing this fully well, some time 
back, we requested in thir Hou't for 
a verbatim copy of the Governor’s 
report and also the other information 
on which the President was satisfli d 
tha t the Government of Kerala cou’d 
not be earned on according to the 
provisions of the Constitution to he 
supplied to us Of course, tv tn  
though the Home Minister had the 
inherent power to withhold the pro-
duction of any official document, still, 
the Home Minister has given u< u 
summarv of the Governor's report I 
think it was summarised after the 
Proclamation was given effect to, and

*{ler Central intervention had
P W

Even then, going through the sun -
d r y  of the Governor's report, we 
CQtoe across cases of corruption, mal-
administration and interference in 
rQutine administration, misuse ef 
P^wer and in general, insecurity pre- 
v^iling regarding life and property la 
“Vat State, and which was precipt- 
18ted by this unpreoedentend mas* 
upsurge

1 do not claim myself to be a con-
stitutional pundit. At the same time, 
1 Have not been convinced as to which 
are the provisions of this Constitution 

w*»ich could nut be worked out in 
K*sala My hon friend Shn A If. 
Thomas has cited certain instances of 
infringement of fundamental rights 
^°i those cases, the proper furum 
wt»uld have been the High Court and 
thi. Supreme Court The High Court 
a,,d the Supreme Court wc>c there, 
“"d  the persons affected could have 
K°n«> there and sought justice if there 
w*>r<- any infringement of the funda-
mental rights

After going through the different 
I>rovi'->oris of the Constitution, I p<r- 
s°haH\ fee 1 that if at all the Govern- 

‘ mt*nt of India were convinced that 
in*>ecurity was prevailing in Kerala 
th^y Could have acted under article 

of thf Constitution which clearly
bByit

"If the President is Fatisfied 
that a g rin i emergency exists 
whereby the security of India or 
bf anv part of the territory there-
of is threatened, whether by war 
hr external aggression or internal 
distrubance. he may, by Procla-
mation, make a declaration to that 
MTect ”

Pandit Thaknr Dai B h t r p n
<l Iissar) Article 352 does not speak 
° t fundamental rights and govern- 
"% it according to the provisions of 

Constitution It is only article 
which desh  with that



government. Further, it is
cant that in this country alone, the
Communists chose to enter the par-
liarrentary field, contrary to their
accepted international creed, came to
power through the ballot box and
pledged themselves to work under
the Constitution.
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- Shri P, K. Deo: I am speaking
about the security part of it

Pandit Thakur Das Bhargava: The
article for that is diffe-rent.

Shri P. K. Deo: I am referring to
internal disturbance and insecurity.
The President could have acted under
article 352. The plea that has been
taken by tho Government of India is
that as n o request camc Irorn the'
Kcrala Government, therefore, they
oill not like to act under ar-ticle J52.
11 i,' th o duty of the Central Govern-
melt tn protect every State against
internal disturbance. under art iclo
355 of the Constitution. So I do not
know why the Central Government
should wait till they receive a for-
mal request from the State Govern-
ment. Anywav, those art" immaterial.

. ...

~'\'o'.':. I would like to come to the
poti tica l :I~))l'ct of the: whole situation.
Whatever just iflcation there may be
-Iel' Cr-nt ra l int"rventiJIl, it has creat-
f.'{l a prcccdcn t in this ccun try which
-..viii have Ia r-j'eaching effect. Demo-
cracy in this country is in the crucible
and in the process of evolution. So
incidents like this gentrally create
grave doubts in our minds if the par-
liamentary system of Government,
specially of the Westminster model.
is suitable to Indian conditions and
the temperaments of the people. I
hold no brief for any party or indi-
vidual, but I would like to discuss
the whole thing in a dispassionate
wav.

-

Alter democracv has been eclipsed
'11l the neighbouring States of this
continent, India is the last bastion
which has been keeping the flag of
democracy flying and all eyes all
over the world are riveted on th.
working of democracy in this coun-
try. and w e an' all pledged to make
it a success. It is in this country
that independence was won by non-
violent means: it is in this countrv
that 500 odd princely States were
integrated most peacefully, and it ;,
hen, that the largest number of voters
exercise their wi l l in electing their

All this was possible due to the
democratic creed accepted by us. Why
then this departure from it? Demo-
cracy is a way of life. It has its
growth from various precedents and
conventions We leave for posterity to
fO]1.JW. I simply shudder to think
that an Assembly could be dissolved
and a Ministry dismissed, even though
it enjoyed the confidence of the
House.

In this country, we had Central in-
tervention on previous occasions, but
never when there was a stable Minis-
try and that Ministry enjoyed the
confidence of the House.

Pandit Thakur Das Bhargava: It
happened in the "Punjab.

Shri P. K. Deo: First, it happened
in the Punjab during the time vf
the provisional Parliament when Dr.
Gopichand Bhargava resigned. No
alternative Ministry could be formed.
The Congress Party had a substantial
majority, but it failed because of fac-
tions and various groups and sub-
groups in it. Secondly, it came in
PEPSU where the ruling party lost
its majority because 9 of its member!';
including the Chief Minister were
unseated by an award of an election
tribunal. Thirdly, it came in Aridhra
when the Congress Ministry headed
by Shri Prakasam was defeated on
the question of Prohibition by a PSP
Communist alliance. The fnurth in-
stance was in Tr-avancorc-Cochin
where the Congress, after one year of
tolerance, withdrew its support to
the PSP Ministry which had a
strr-ngth of ]9 in a House of ] 18 and it
late]' failed to maintain the required
strcngt h when 6 of the members re-
signed from the Congress Assembly
Party.
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It It for the Ant time that a Minis-

try has been dismissed, even though 
it enjoyed a majority in the House. It 
has no precedent in history. Pro-
bably it has some likeness, as I 
pointed out the other day, to the 
situation when Charles the First came 
ane fine morning and said 1  dismiss 
file Long Parliament’ Perhaps a 
situation had arisen at the end of 
last month when there was no way 
out to restore orderly life except by 
direct rule of the Centre But these 
are questions of fact, and all sorts of 
misleading facts have been supplied 
to us by both sides

So I beg to submit that at least be-
fore taking such a drastic step the 
Central Government should have con-
sulted this Parliament. This august 
House is the watch-dog of the Con-
stitution and of the democratic rights 
of the people

Heavens were not going to fall 
within those 4 days, they could as 
well have waited and taken the House 
into confidence and they could have 
been benefited by the deliberations of 
the Members in this House—the re-
presentatives at the Kerala State who 
are both in the Opposition as well as 
in the Treasury Benches

I cannot appreciate the hurry with 
which it was rushed through and it  
does not speak well of the bona /Ides 
of the Government. At this stage it 
would be no use flogging a dead horse

There has been no patent break-
down of the Constitution as In the 
previous cases quoted by me We do 
not have any first-hand knowledge of 
t t e  situation, whether the circum-
stances justified Central intervention 
or not. However, it has a disagree-
able beginning, and it "has created a 
bad example

The people of Kerala had experi-
enced the rule of the Congress Party, 
for a short period, the rule of the 
PSP, and the direct rule c t  the Cen-
tre. The communists, as ft seems,

held out a promise of better Govern-
ment and they were voted to power 
and a  communist Government a w  
legally constituted under the Consti-
tution and they enjoyed the majority 
till the moment they were dismissed 
by  the Centre. Even the bye-election 
at Devicolam has proved that they had 
the backing of the people The oppo- 
sition parties, smarting under the 
frustration of defeat, plunged into an 
all-out agitation regardless of coasti- 
tutional proprieties and democratic 
conventions

Even Pandit Nehru has expressed 
himself in clear terms against picket-
ing Government offices, schools and 
transport vehicles The Congress
Central Board had permitted—and
this has been admitted by our Prime 
Minister—that Congressmen id iy
take to token picketing, if not ui para-
lysing the Government

Adversity makes strange bed-fel- 
lows P.SP. and others who were 
short-sighted have also plunged head-
long into the agitation without realis-
ing for a moment that they were
leaving such precedents which will 
be applied as boomerang against them, 
if at all they ever form a Govern-
ment in any State and the Congress 
happens to be in the Centre

Aeharya Kripalani: Why do you
rail it short-sighted’

Shri P. K. Deo: It is most painful 
to see our national leader, A u d it 
Jawaharlal Nehru in his emotional 
conflict being pulled in opposite 
directions by the obligations of the 
two roles merged in himself as the 
Prime Minister of India and as the 
leader of the Congress Party The 
country has full faith in him and we 
hope that he will rise to  the  oocaaion 
and will be the saviour of democracy 
m tins country

At this cross-road of Indian demo-
cracy the misfortune was link A t  
Congress made the communists the 
defenders of democracy and tiiejr took



jtSg Rwottrtfc» re; 'SRAVANA 38, l« tl (SAKA) Proclamation in 3184
respect 0/ Xerala

to the creed of mobocracy. I h m  are 
ac t my quotations but theae are quo-
tations at prominent Congressmen in 
this country today (Interruption).

la it not the Congress party which 
once condemned the agitational ap-
proach, in connection with the States 
Reorganisation, of the Samyukta 
Maharashtra Samiti themselves took 
recourse to similar movements to 
achieve their own ends? The question 
is. I s  Central intervention justified’ ’

When Dr Harekrushna Mahtab took 
resowse to all sorts of dubious me-
thods in forming his erstwhile Con-
gress Ministry

An Hob. Member: He is your col-
league there now

Mr. Deputy-Speaker: Order, order
1 think it would not be advisable to 
criticise Mr Mahtab just at this 
moment

Shri P. K Deo. Sir, even when Dr 
Harekrushna Mahtab took recourse to 
all sorts of dubious methods to form 
a Ministry having secured less than 
3® per cent of the votes at the polls 
and having secured only 56 elected 
M.L.As in a House of 140 was not 
Central intervention necessary^

Mr Deputy-Speaker: But now
there must not be any complamt

Shri P K. Deo: Now, there is no
<'omplaint

When M.L.As elected on GanatanUra 
Parishad, communist and independent 
tickets after defeating the official 
Congress candidates, crossed over the 
floor of the House in the hope of 
ftahes and loaves and fanned an 
artificial majority, was not the Cen-
tre a silent spectator of the whole 
drama? Shri Himansu Sakhar Parhi, 
me of the renegades, was made over-
night a  Minister and a member of 
the AICC on his threat of going back 
to his orginal party. Is it not a 
betrayal of the voters? Then why ask 
Shri Ranga to resign his seat when 
he forma another party? After all

sauce for the goose is also sauce for 
the gander.

In the last Budget session m the 
Orissa Legislative Assembly, the Gov-
ernment survived defeat by a single 
vote on the voting on demand on 
taxation and next day four Congress 
M-L.As resigned from the party in 
power, to make the fall of the Minis-
try  certain Is it not that three 
M.L.As and one M.P were put in the 
lail on bogus charges which could 
not be proved in a court of law?

(Interruptions)

Mr. Deputy-Speaker: I have already 
asked the hon Member to avoid ob-
servations about that Ministry

Shri Sadhan Gupta* It is very apt. 
Sir, because the Kerala Government 
has been accused of creating condi-
tions of insecurity and all that In 
a similar case, the Central Govern-
ment did not intervene I am not 
justifying intervention in that case or 
otherwise and that is a different mat-
ter But m a similar case, it did not 
intervene and that show discnmina*
tion

Mr Deputy-Speaker: If it had been 
a gentral observation that there had 
been cases where such circumstances 
had existed and even if the name of 
the State had been mentioned, I would 
not have objected But he takes up 
the name of the Chief Minister and 
makes certain specific accusations 
against him I cannot allow that at 
this moment

Shri P K. Deo: Some of the hon 
Members had spoken about U P  and 
I am speaking about my State.

Mr Deputy-Speaker; Now, he 
should see if there are some smoother 
relations rather than going into these 
things . (Interruptions)

Shri P. K. Dee: Is it not that this 
House ruled out a  discussion on tike 
ground that law and order ate State 
subjects and the Central Govensanent 
also kept quiet over the matter? la
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ttiiM connection, I  would d n w  your 
attention to the various stricture* that 
have been passed by the Orissa High 
Court regarding the administration of 
the Orissa Government in that State

The Minister of State 1b  the Minis-
try  of Home Affair* <Shri Datar): 
Are we consideng Onssa here’ (In-
terruptions.)

Mr. Deputy -Speaker: I have already 
observed just now that if it is a pass-
ing reference or even an instance of 
illustration, that may be a different 
thing But he is taking all the 
details (Interruptions)

Shri Sadhan Gupta: It is a parallel 
case. Sir

Mr Deputy-Speaker: Anyway, he 
should conclude now, I cannot give 
more than 20 minutes

Shri P. K Deo: Lastly, when the
Orissa Government was defeated in 
a prestige legislation by 8 votes, is it 
not a fact that it was called a snap 
vote and the Ministry was asked to 
continue* Even though they had no 
majority m the House, they carried on 
What happened m U P  (Interrup-
tions)i When the majority of the 
members of the U P  Vidhan Sabha 
expressed their no-confidence in the 
existing Ministry, is not the Centre 
throwing the usual mantle of protec-
tion saying that it is the look-out of 
the U P  Assembly

With all humility, I beg to say that 
an unfortunate impression has been 
created that the Congress is the only 
party which can rule in this country 
and not any other party

My story will not be complete with-
out a reference to the communists I 
am not going to spare them Even 
though the Communists in Kerala 
used unusual restraint in not promul-
gating section 144 of the Criminal Pro-
cedure Code or taking recourse to 
Preventive Detention Act while deal

ing with the agitation, X fa d  tfctt 
they should have resigned icqy before 
They should have asked for a  trM tt 
mandate from the people through a  
nud-term election. Democracy doea 
not mean rule by the majority always. 
The ruling party has also to carry the 
minority with it. In Kerala, the ruling 
party failed to carry the Opposition 
and when there was such a mass agi-
tation they should have resigned. 
Theur sticking to the office to the last 
Ale give us an impression that they 
were so much power-loving. D ie 
fact that 16 persons were killed m 
police firing 1,25.000 persons courted 
arrest, cashew-nut factories were 
transformed as sub-jails is not a joke, 
though Shn Mannath Padnuwahhan 
might have spent Rs 50 lakhs for the 
agitation It is a mass upsurge, what-
ever the beginning might have been 
The Communists should have yielded 
to the popular demand for a mid-term 
election I cannot reconcile myself to 
the arguments of the Communists m  
this respect

Sir, I have to make one suggestion 
For such maladies the answer is not 
ttn ira l intervention but a provision 
for “Recall” in our Constitute 1 Con-
fronted with such cases one has to 
appreciate the wisdom a 'd  farsighted-
ness of Sir Laxmm irayan Sahu, e 
Constituent Assembh member from 
Omsa, who mo\ < d «in amendment in 
the Constituent Assembly to provide a 
clause for the nght of recall, which 
was later withdrawn by him after a 
speech of Sardai Patel In the Swiss 
Constitution, we come across the pro-
vision for the right of recall. In the 
Constitution of certain East European 
countries like Yugoslavia, Hungary. 
Rumania, U S S R  and China, there is 
a definite provision for recall if  an 
elected member acts In a manner pre-
judicial to the interests of the consti-
tuency or detrimental to  fhe mandate 
on vhich he was elected. As early as 
m 1023, Mr. Madhusudan Das of 
Orfatsa, when a Minister for Local 
Self Government, introduced the pro-
vision for recall in the Bihar and

PrectawaWflw to 3x95
respect of Karalo
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Orissa Local Sell Government Act 
#hich *(U enacted in the then Bihar 
attd Orissa legislative Council liven 
theo|b this provision was hardly used, 
it provtdad an adequate check, on the 
elected members to work within the 
limits of the mandate on which they 
were elected. If there would have 
been a similar provision in our Con-
stitution, the Communist Ministry 
would have resigned long before, and 
members like Hbnansu Sekhar Parhi 
and others would not have dared to 
cross the floor of the Assembly to 
become a Minister.

Sir, I beg to submit that the right 
of recall may be provided so that this 
may be the last occasion for the House 
to discuss a similar measure. I would 
also like to submit that early steps 
should be taken to have a parliamen-
tary system of government in Kemla 
and to revive the rule of the people, 
by the people and for (he people

Shri Nathwani (Sorath) Sir. I 
rise to support this motion The 
controversy has two aspects- one is 
political and the other a constitutional 
one. I will deal first with the consti-
tutional aspect

In thus connection, Sit, two points 
have been raised This morning, Shn 
Baswara Iyer accused the Governor of 
having actcd unconstitutionally in 
submitting hu  report, and this charge 
was levelled not for the first time ! 
ftnd that the former Minister for Law 
in the Communist Government of 
Kerala had levelled the same charge 
the other day in Delhi. It is very 
serious charge, and I was surprised 
that such e  charge should be levelled 
against the Governor In such a flippant 
manner, because there is no basis 
whatever tor suggesting that the Gov 
cmor has acted unconstitutionally

I t we look to article 352, it states 
that & e President has to be satisfied 
on the report of the Governor or 
otherwise that a situation has arisen. 
He. The argument is that in submitting 
hta report the Governor is acting con-
stitutionally and therefore he must 
act on Sw advice of the Ministry, and

in this particular case i t  is stated that 
he did not consult the Ministry. If 
we were to read article 352 in  the 
manner in which it is suggested by 
these friends that it should be read, 
it makes an utter nonsense of this 
article. Sir, he has to make a report 
saying that the Government is not 
being run in accordance with the pro-
visions of the Constitution. How can 
he make such a report on the advice 
of his ministry? Their argument 
comes to that; that he can act only 
on the advice of the Government and 
he has to make a report saying that 
the Government is not being ru n ----

Shri Easwara Iyer: Bead article 356- 
It says: the government of the
State cannot be earned on”. Not any 
other thing There is a difference in 
the wordings

Shri Tangamani: Where does the 
Governor gets the matenal from’

Shri Nathwani: He gets the material, 
and he has a right to send for infor-
mation and he keeps himself m touch 
with the manner in which the Gov-
ernment is being run My submission 
is that in .-submitting his report, the 
Governor is not discharging any 
executive function That is my first 
point

The’i. in what capacity is he sub-
mitting his report9 I submit that he 
v a t  discharging his duty, and that 
duty has been clearljTTaid down and 
explained by Dr Ambedkar when the 
relevant article of the Constitution 
was being discussed in the Constitu-
ent Assembly It was very surprising 
when 1 read it and when I  realised 
how the framers of our Constitution 
had in mind a contingency like this. 
He said that a Governor has got func-
tions only, and m exercising (Rose 
functions he must be advised, and he 
must act on the advice of his ministry 
That is true But he has also to dis-
charge his duties What are those 
duties* It is very surprising that he 
referred to corruption, nepotism etc 
He said:

“A distinction has been made
between the functions of the Gov-
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ernor and the duties whieE the 
Governor has to perform, flay-
ing regard to these duties the 
Governor has to see that the pro-
posals enunciated by the ministry 
a re  not contrary to the wishes of 
the  people, to see that the admi-
nistration is kept pure without 
corruption and impartiality’’

60, it is his duty to see that the admi 
lustration is impartial, above corrup-
tion, and so on, and that it is being 
run according to the Constitution 
Therefore, when he finds that the 
administration is not being run accord-
ing to the Constitution,—

Shri Easwara Iyer. What does the 
Constitution say9

Shri Nathwani: The hon Member
had his say He has spoken already 
I did not try to interrupt him

Mr Deputy-Speaker. The hon 
Member might continue I t  is my 
business to stop the interruptions

Shri Nathwani: Their argument is
this Every time, if any reference to 
the activity of the Governor is men 
tioned, the Governor must act on the 
advice of the ministry

May I point out two other articles 
where the Governor discharges his 
functions9 There is article 200 which 
■ays that once a Bill is passed by the 
legislature it must be presented to the 
Governor and the Governor is autho-
rised either to assent to that Bill, 01 
to withhold his consent or refer it to 
the President for his sanction In 
discharging this function, has he to 
act on the advice of his ministry9

Here, m this case, in Kerala itself, 
th e  Education Bill was sent to the 
'Governor for his assent Now, it 
3m was to act only on the advice of 
the  ministry he was bound to assent 
to  it. But he did not do i t  Is it, 
suggested, therefore, that everytime 
the Governor has to take any action 
it m ust be only on the advice of his 

jninlstfy?
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Agam, under article I f  7, the Gov
ernor has the right to call tor in to ’ 
nation  from the ministry. Thereto*, 
even before calling for Information, 
he must 'take the advice and gat tha 
approval of his ministry. That is 
their argument, that is what their 
argument comes to It is, flrsT of_aU, 
not an executive function It~  is a 
duty which he has been discharging. 
If you consider it a function, then tt 
falls within his discretion because it 
is implied in the article itself that in 
submitting hur report he must exercise 
his discretion

Then I come to the other constitu-
tional point They say that we cannot 
resort to article 996 because i tH  con-
fined to what is known as ministerial 
crisis Sir, I want to dispose of 
it by referring only to a sentence given 
by way of an answer by Dr Ambed- 
kar m the Constituent Assembly 
Shn Easwara 1> er referred to the pro- 
ctedinKb of the Constituent Assembly 
He referred to the answer that Dr 
Ambedkar gave on that day But 
only he did not read the first 
three lines When this article was 
being discussed, Pandit Kunzru, 
with his accustomed carefulness, ask-
ed Dr Ambedkar this question Be 
asked what was Dr Ambedkar's idee 
of the meaning of the phrase I n  
accordance with the provisions of the 
Constitution ” Shn Easwara Iyer may 
read that debate—page 277

Shri Easwara Iyer. I have read it

Sbri Nathwani: But you did not
quote it Dr Ambedkar said*

“It would take me very long to 
go into a detailed examination ef 
the whole thing referring to cad i 
article and say, this is the princi-
ple which is established in it and 
if any Government of a  Province 
does not act in accordance with 
it, that would be an act of ( a ih f t  
of machinery "

He did not refer to two or three arti-
cles which refer to the formation Of 
Ministry Be would take eadb ami 
every  article and show how Us

10, 1900 Prockm&km fa« 3 19b
respect of  Ksitfte
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principle can be violated, but 
time did not permit him to do 
ae. So, Dr. Ambedkar’s idea was, 
if any provision at the Constitu-
tion is violated, the Government is 
not acting in accordance with the pro-
visions at the Constitution. So, it is 
no use arguing that article 856 is 
eonftaed only to ministerial crisis. 
They may have a majority; people 
might have returned the Ministry to 
power with an overwhelming majo-
rity; they may maintain the form or 
iscade at democracy, but they may 
disregard the very basic principles of 
the Constitution. It is to meet that 
contingency that article 356 was 
devised.

Tnen, it was stated that recourse 
sttouia nave Duuii utma 10 arucie 
ana uuii a rune  uiuuia nave ueen 
jnvu&ea. t i r s t  of all, 1 doubt wne- 
tner it would nave any application. It 
reiers ‘to tne secuuty 01 any pan  of 
tne territory of lnaia. Here wnen 
ttwce was a tremendous upneavai of 
the people, noooay wanitu uie inte-
grity ot any territory to be violated 
Noooay wanted neiaia to join 
anotner independent biate. It was 
not like that, hven it you say 
that article 352 has an appli-
cation, it could have application only 
if article 3M was not to be brougnt 
into operation or did not apply. Sup-
pose there is a Government which has 
a  majority and which has people'* 
support, but still there is violent inter-
nal disturbance, then only you can 
have recourse to article 352.

In this controversy, an attempt has 
been made to dissociate the events. 
We must view the whole chain of 
event* culminating in this tremendous 
upheaval as a  whole. I t is not as if 
merely because there was this mass 
upsurge this Proclamation has been 
enunciated. We must also go into the 
circumstances and causes that led to 
i t  Shri Khadilkar said the other day, 
at course it became inevitable for the 
Central Government to intervene, but 
what about the antecedents? What 
about the agitation? I ask him, what 
about the antecedents to those ante-
cedents? How was the Government of 
171

the State being carried on? Of course, 
it is open to uiose w h o  argue that 
arucie ougnt not to nave been 
invoked, to deny the correctness of 
the lagtual material that has been 
placed betore us. They have tried to 
do mat, but we are not sausned. bome 
speciiic instances were cited, merely 
by way of illustration. The summary 
that has been circulated puts the 
whole picture in proper perspective 
and shows how from the very begin-
ning, the Constitution was being sub-
verted with a view to serve the pur-
poses of the party and how a situation 
was being created in which people 
were afraid about the safety of their 
lives, property, etc. I t is not my 
purpose to go into all those details.
1 would take up only one test, 
and that is the test laid down 
in our Constitution m article 14. What 
are the grounds, what are the reasons 
because of which you say that it has 
not been worked according to the 
Constitution. Take article 14. What 
does it say? It assures equal protec-
tion of laws and equality before the 
laws Shn Oange's argument was that 
laws are impartial, laws are neutral, 
there is no discrimination in the 
laws, but we want to withdraw (we 
mean* the Communist Government 
there) the favour which is 
being shown to a certain class of 
people He called them exploiters. 
Th's is what they sought to do by the 
police policy Here I want to invite 
the attention of the House to the fact 
that not mi rely in enacting your law 
you can discriminate, you can violate 
the principle underlying article 14, but 
in administering it also you can dis-
criminate, and that is also what is not 
allowed under article 14. I want to 
read only one passage, because an 
impression has been sought to be crea-
ted that in the passing of the laws 
there has not been any discrimination. 
But there have been cases, there have 
been illustrations given here to show 
how in administering the laws they 
have discriminated in favour of their 
own party and how they have discri-
minated against others who do not 
belong to their party.
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Shri Easwara Iyer: You can go to
the courts.

Mr. Depot; -Speaker: Let the hon. 
Member be allowed to continue his 
speech.

Shri Nathwani: At page 119 of the 
Commentary on the Constitution of 
India by Shri Basu it is stated:

"Under our Constitution, execu-
tive ox administrative acts are in-
cluded by the express provision of 
A r t  12 which defines a ‘State’ as 
including not only the Legislatures 
but also the executive and other 
'authorities’. This is further made 
clear by defining ‘law* in Art. 13 
as including among other 
things, any ‘order’ or ‘notification’ 
so that even executive orders or 
notifications must not infringe Art.
14. This tnology of Articles thus 
ensures non-discrimination in 
State action both in the legislative 
and the administrative spheres In 
the democratic republic of India ”

This is a quotation from the Supreme 
Court decision. Let us test whether in 
administering their laws they have vio-
lated this principle or not. From the 
very start not merely have they vio-
lated it, but, from what Shri Dange 
has stated, it is very clear that if they 
are returned to power they will repeat 
the same thing. He reiterated his 
faith in the police policy that was 
followed by the Government of 
Kerala. What is that policy? I will 
read from their own reply. If you 
look at page 25—because they them-
selves have quoted their policy—it
says thus. I am referring to the 
Kerala Government’s reply to the 
KJP.C.C. memorandum. It says .

'T h e  police is there to step in 
only when there is a conflict bet-
ween parties and when there is 
violence or imminent threat to vio-
lence. Whore there is actual 
throat to violence or imminent 
threat to violence, the police is 
th en  to avert it"

Of course, they say this policy Is to 
be followed in respact of disputes 
arising out of strikes.

Shri Nfcrayaaankatty Meaon: He is
quoting from a book. Will you kindly 
ask him to lay it on the Table?

Mr. Deputy.Speaker: It has already
been referred to.

Shri Nathwani: Of course, they have 
qualified it by saying that this policy 
was to be applied in cases of strikes 
etc. But I ask them: what u  the ordi-
nary law of the land? What does our 
Criminal Procedure Code say? Zt 
enjoins a duty not only upon the 
police officers, not upon the magistracy 
alone, not merely upon the citizens of 
the country but upon every person to 
prevent a breach of peace. And if 
they do not assist in the prevention of 
that, it is made an offence. Here they 
say: yes, it is a duty cast upon us 
under the ordinary law of the land. 
They may look a t section 42 of the 
Criminal Procedure Code. It enjoins 
upon every person to assist in the pre-
vention of a brcach of peace. But, 
here are the custodians and the guar-
dians who will protect the security 
and maintain law and order who are 
asked not to intervene unless there 
is an uclual violence or an imminent 
threat of violence.

Again, kindly look at section 127 of 
the Criminal Procedure Code. This is 
what is stated th e re .

“An officer in charge of a police 
station may command any assem-
bly of five or more persons likely 
to cause a disturbance of the 
public peace to disperse.**

1 emphasise the words "any assembly 
likely to cause a disturbance of tho 
public peace”. Here, according to 
their own policy they say that the 
Police should not intervene at that 
stage. If they have any Objection 
against this law, of course, it is open 
to  them, if they were authorised uadtor 
our Constitution, to dung*  the law  or



to  alter the law and then to give 
directions to the Police authorities 
not to Intervene till an imminent 
threat arose to the peace or order But 
they do not propose to do that On 
the contrary, from what Shri Dange 
stated, laws are neutral; laws are im-
partial; they have no quarrel about 
the laws, but in administering the 
law, of course, they are determined 
to follow their own view about the 
situation

1 was surprised when I heard Shn 
Dange In order not to make any 
mistake I propose to read out four or 
five lines from his statement He re-
iterated his faith in this policy He 
says, "If are returned to power we 
would follow i t ’* Then, he says on 
page 4460 —

"So, the police statement was 
there and that irritated them 
again But what was wrong9’’

He justifies it, and goes on to sa\—
“There was a scare that the 

police'would remain neutral and 
that there would be murder" and 
loot and dacoities, insecurity and 
so on If the police are not M  
loose against the workers how can 
there be insecurity9”

What is enjoined upon bv our law 
under sections 42 and 127 is the duty 
to prevent a breach of peac*' but Shri 
Dange chaoses to call it "the pol>cc are 
not let loose against the workers”
He says further—

“How can there be insecurity9 
For whom is there in 'feu n tv 9 
For the exploiters who want to 
suppress the workers9 No We 
are not going to give them 
security ”

He sav* that they will not protect 
them They will not secure them in a 
situation like this It is open to the 
Pw ty to  expropriate or to nationalise 
tf thev like and to pav them anv eom- 
P**iaation that they like because it 
I* not a justiciable issue now There
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may be a nominal compensation. They 
may not even grant any compensation. 
But unless they pass a proper law, 
how can they say, "We are not going 
to give protection to  these person*” 
whom he chooses to call as exploiters? 
But according to him it is the workers 
who count only and who are the 
people They solemnly affirm by this 
Constitution but the very first word of 
our Constitution is not acccpijtble to 
them Open our Constitution and on 
the first page you will find m  the 
Preamble who are the people of 
India Thev are not equated with the 
workers there They would not accept 
that definition of the people that is 
there

There is one thing more to which I 
would like to refer Of course, several 
cpeakers have referred to the consi-
deration or the lemencv that has been 
shown by the Central Government I 
also feel that this Proclamation has 
comp rather late It should have come 
a little earlier

There is another issue which 
is sought to be mixed up 
with this issue What is to happen 
if a duJv elected legislature or the 
dulv constituted Ministry has to face 
public aeitation whether it «hould be 
compelled to resign or not9 Here, of 
course the events led to this tremen-
dous upheaval and that is a circum-
stance to be bornp in mind But in 
hypothetical rases like this the provi-
sions of article 356 do not come m the 
picture In a case like that that 13 
where thou eh the Government has got 
the mmority there is overwhelming 
ODoocition to certain measures of 
theirs and thev have forfeited the con-
fidence of the neople, what would be 
the orooer action to be taken either 
bv that Government or by the Centre 
is a question wh’ch is wholly irrele-
vant to this Motion It would depend 
upon a number of circumstances, and 
I need not go into that

I may sav lastly before I sit down 
that this communist role in Kerala 
has a lesson flie  mask has fallen 
The communist party has shown its 
cloven hoof They are shedding tears,
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and strangely enough in the name at 
democracy and in the name ot the Con. 
gtitution.

Shri Narayaaaakntty Menon: That 
v e  deny. No tears are shed at all.

Mr. Deputy -Speaker: He feels like 
that

Shri Nathwani: As Mr. Anthony 
stated, it is the wisdom of thp crocodile 
which sheds tears before devouring 
its victim. What startles me is not the 
reiteration and repetition or the 
avowed object of the communist party 
to adopt police policies hereafter also 
if they come to power. What startles 
me fs the tendency on the part of some 
of us to ignore such statements and 
to be lulled into a false sense of 
security believing that if they are 
given a chance hereafter or further, 
perhaps they may be satisfied with 
our Constitution, that they may come 
to believe genuinely in our Consti-
tution and they may co-ojArate with 
us in working the Constitution That 
is a danger against which we should 
guard.
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+■ ^rrn sw Tm <rw ’ffit
Tt TT w f t  t  »WM ?T?f 5^t «?T f«F 
»T? fT*fT 3TT *TTiITT *TT T̂T ff^TT 3TT
* tt» tt «tt » r ^ r  v% nr f r  * n ^  ?  

? v  q tft*  H *>t % » r ^  i  n ? t aw  3̂
3TRT *fT ^  P T  t*T?P?T TT Bf?TTTW T ^ T  
grprr ^rrfec v  « f t *  mt *n P « r  ^ t * t  
^ r f ^  srrfT afr Tr»r H i ^ p t  *ft  T i K r  
f r m ^  ?? ^prr ^  jnfr t t  « r t  W t
w h  TfTZST T t  T T #
TT, ^  TP T T W jf a S  ^  T T  «T ? ft (  I 
% f« R  'tfVT«TW H f R V , T^a^TOT «TT#f 

T t  «T «r 're «fr 1 swf p r  * « %  
f  far % ^ T  #  ift  * 1 ^  TT*T T |F  t  ^

<fto £t T p  I ,  »?t *w f n  <nj t o  
^  im r i t o : ip rtt < r  f a w n  %  «T«r 
^  <r»i ^ f a v w  <t wr t #  $  * f k



SRAVANA 28. 1881 (SAKA) Proclamation in 3204
respect of Kerala

'fi?tifcl{C! 'fiT ~~ fum ~ I <1\lfflWf ;f"
iif~ ~ ~ro 'fiT ~~,o 0 0 mR-
crrfum ;t ~u, ~ ';lIf~cllf*l41" ;t
~ if@~, m <IT ~ qFf m
;;Rf \Jif if; ~T" f~ ifll ~ I \Jif '>;11f~cllf~ji;fi

'fiT"I"Tfifl"f~~ m~ ~,+nIT ~ 'flIT
~~~if; 1C!C!W'fiT~;f
~~'I w~if;\lf"i1~~~~ I
trM" ~ fifl"lffi \If"i1f<lil~ if@ ~ I trM" if;
\If"i1m~ ~ 'fiTf qf~m +iT~ ? trM" if;
if;B #" iif'l fu~ ~ ~r ~ I ~ mrrm
~ fq; ~ 'fiT "I"ffiT%~~ ~ ~T ~
ifiP!~ tnCT 'fiT ~ 'fiT ~TtfiT
~ ~ ~. ~T I ~ W 5f<fin: 'fiT
\If"i1-mTe?:~~ 5f~~ +T"g-m~, w ~ 'fiT
\If"i1~ l1e'i 5f~ +i' g-m ~, w ~
'fiT \If"i1m~U\lf""f~R +T"gm ~ I ~ 'fiT
~~~)~~I~~~
~~f<f;\Jifif; mr XO ~ ~
~T, l1?r~ q<q~ if; mr ~ 0 ~

~ ~T~ ~, ~ ~ ~ crermm,
~: W +T' ~T \5fRT ~ I~~ ~.fct;
f~~ if; m?r~ if; ~ trM" ~
iifi'fnr f'fi U\iR"rfu'fl" qTIC<1T~ ~ ~
GmT ~, fifiij" ~ ~ ere?:<Wif e?:lm ~, ~
~ 'fiT "I'im if; BllR ~ ~ I ~

~ 'fiT ~ ~T;;r ~ fct; ~ # WlfT
m<:rT,;(t~~ ~ ~ <Wif gm I al ~ ~
W ~ fct; ~ +T" \If"i1fcrir~ gm, ~~
~l1Rf.r, ~~ ~ ~ -q +IT ~ W~,
~~ ~ 'l +n#, l:l"€[1:!;ifl"it~r Gffif ~ \lIl

f~r~fal", 'fiT \iAaT if; ~ ~T ~ \lIT
~T I ~ ~ fif>"~ ~ mr-
trTf"fnQ,"U 'fiT ~~RTCfil, ~~ if; ~
'fiT ~T ~ ~, ~ i1@ ~ ~" fifl"
"I"ffiT ifi1m~ ~fct; crer \iAaT ~ ,!<IT
miflT< if; f~ m~ ~ ~ ~,
l:l"~~ ~T ~ I ~ d"TlWlcfT ~ fct; "I"ffiT
'fiT m'Cf~ ~ fct; m- m:;r if; f~ ~ ~
m~ 'fiT '"fIT ~, ~ if; Oi'hf ~ +iT ~
~~ 'fiT '3"~ q;~,\If"i1f<Ti::~[ffi,

3203 Resolution re:

1!l'dIf.!::-~

~~ q-~'ITd"~of cl:l"er~ fifl"<TTiifT ~~ ~
d"Tc;m 'fiT ~ftfam~ '!iT~ W~ ~T ~~
"I"Td"T~ I cfiR1'f"ffCT 9f.- 'lifer IT 1:!;i.j)'f~

-o

<:JQ ~t f'fi <f ~'m~~.fif; 'fit~.~qcr ~
<iTfaT Cfi~;r, ;:f m~;:y 'fir '§i'1T ~ cr~
.~ ~~ ~', ;;:rq;;r 91Pl "fm ~'fi~ ~ I

~ ~fiTT ~ f91 ~ +T" 'fiT~ qf~., m;f
'fiT ~, ~ ;:;r:r IT' 'fi~ ~ f91 ~
~ ifi1~, al ~ W1'i 91~ ~ ~ fen \If<l d"ifl"
f~~~fdl", 91T ~'ffC tnCT qrrim lIT

mm ~ trq-rfT ~ ifi1mm, lffi ~-

illlT Ft; lffi'fiT ,>;ih q'ffil;ll if' iifT ~
~ ~ ~T if; 3m: ~ 'l'Tfu fif'Cflfur
91"(""r~l]r,a-or d"ifl"crer ~'l ~r trT
~d"T ~ I fd"aera-if; ~~'Cf +T""I"T~ l:l"~t
'fiT ifil=q:f'ffC tnCT 'fiT ~ W ~,~ ~
~ ~ ~ ~ ~ fq; ~+!<ffi: '>f1FfT
~:;fT~ Cfil crer~ ~ mr,~ trR
mm 'fiT ~ ~q'l ~ q~ I mifi'l

. ~ d"ifl"~ 'fiT ~ mm ~, Cfiiirn
ml 'fiT ~ ~ ~ ;;mrr ~ Ft; m ii'

~~ ~ 'fiT WTICfq~ ~ ~ ~Tfen mcrcll"i1

~ ~ if; ~~ ~<f ~ 'f@
~i.fiCfT~T I mifiif ~~ ~ if; '3"~~(UJ'

~ .•:ft f~~ijff ~~ ~ I tr+rT ~-.: >r~~
'fiT 'i1CifT~, t c;; 9iii:Mt ~1i) if ~~~(
'fiT qffi-~~ ~ ~ RlIT ~ fen lffi ~CflR

~f~rnm~~,l:l"e?:~"llT
miflT< ~ ~) ~, CfiTIffi'fiTm:ifin: 'l@
~, ~ 'fiT ~d";q(l1 ~T icrol ~, ~~ if; "IR
'fll{ ifirtcn{ ~T~T ~T I 1f.B #' d"T
~ ;;nitll) .. " " " ,

t
t~~,!"lr
I .~

<.

~'fi ¥{T;:r'f1<t ~~ : \If"i1d"T~m 'f@
~I

~ ~ ~ : \If"i1d"Tif@ ~T ?
~ d"ifl"\If"i1d"T'fiT5fH \Rial ~, ~'!~t \/,\9

if; "IR fq~) R<IT +T"f~~a I",if; ~ ~<l ~
~T~H ~ ~ ~, ~h~~"f~ ~. fifi
fiif'l +T" ~~, 000, ~~, 000 tmf+:r<rT ;'l



Proclamation in 3206
respect of 1{erala

'1@ ~ ~, -1' aT Q% f.:r:r+r <{iT qm
~ ~ I ::;ror(fCfi 611 <1Cf tn: Q% f;:pr1T ~

'1"6:1' ~ ~a- ~ . . . . .

3205 Resolution re: AUGUST 19, 1959

[l';1T ;r 'PJll fij'~J
'WT1:~ ~aT ~ fit; ~ <foT ;:ftfa<TI
~ ;j~ tRfTf.f~1' ~, "TI~ erg: Cfit:~
~<:9iRQT<n Cfirn~ ~ ~TI ~., ~~
~ f.,1ll1 Cfil-l:!fuc ~<.:Cfi1l:tn: m<T Q1

-...::) C\ •

~ ~ ~ ~~;:f~~tT"{Cfii1:r.n: 11T~Jll
~Rr~0, ~13rf~ m:Cfir( tn: "'1T
~pr ~T.,r~lT, Cfirc~f m'fin: tn: m'" . ... .•.,
~ ~T'fT 'Cf~', ~9:UfRrc; m:Cfir( r.n:
<1T ~Jll ~T'fT "TIfl?:lTI 11Q R1ll1 :sf 0 Ul:f
<fiT ~ tn: m"{ fu;:~T mCfiT<: tn: "lIT
<1J11 ~t'fT"TIf~lT I 1l' f'fi~Tq"er <foT orffi

I
:\

l

~1'.t~ $ll :¢IT<fl ~r~T 11"<:
~T~ 'fiffi ~ ~ crt <f.71 <flf~~ I
~ ~ w <fi"{~rq- itm <fo~ "f;f.i[ I

18 hrs,

The Lok: Sabha then adjourned till
Eleven of the Clock on Thursday,
August 20, 1959/Sravana, 29, 1881
(Saka).

:....•
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